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B.K.arma for the applicant. 

Applicant present. A two fold 

grievance is made in this applications 

One relates to the disciplinary procee-

ding initiated against the applicant 

and the second is that while promoting 

certaii juniors on .adhoc basis by order 

dated 10.11.95 (Annexure-9) he has been 

denied that benefit although he is. 

entitled to the same and that if the 

circumstance of pendency of the disci-.. 

.plinary proceeding has t4t with th-.-

respondents as it appears to have so 

.wai-t it is contrary to the law. The 
applicant has ,fraaed the application 

for introducing both the causes of  
action.He prays that the memorandum 
of charges on the basis of which the 
disciplinary enquiry is commenced 
namely Annexure-5 dated 21.2.92 as 
also charges contained therein be 
quashed and at the same time he has 
prayed for a direction to respondents 
1 and 2 to promote him to J.A.G.oup-
A of ITS with effect from the same 
1te on which respondents 5 to 11 were 
promoted. These are two independent 

contd... 
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r 	 . 	.., 
15 .12.95 causes of action and cannot be clubbed 

• 	. 	 other 4nd the application is therefore ..- 	
. 	 suffers from misjoinder of causes of 

— action • Mr &iarma now 	that the 
applicant desires to confine this appli-

cation to the grievance relating to 
I . 	promotion and the relief sought by paraz 

8.4 of the O.A and he will not proceed 

with this application for reliefs claime 
in paras 8.1. 8.2 and 8.3 subject howev 

to his right to file separate applicati. 

in that respect. We think that t%o abov 

liberty should be granted. It may, be 
V. 

	

	stated that the circumstance ü pendenc 
of the disciplinary proceeding and the 

• 	grounds of attack on the validity of 
• 	 the enquiry as may be relevant to the 

V. question of promotion will always 	tg 

• 	 - - open to be relied to support the case 
I 	 for promotion although relief of quash; 

the proceeding cannot be clubbed with 

other reliefs- that is sought. 

I Conseauently the O.A.is admitted 

	

I 	aiir,-- 	'-' 
I 	

liv only to the
- 
 question o -reliefAclaimed 

in para 8.4 and the averments containec 
in the application therefore shall be 

• read as confined to that relief. The • 	a 

coritd.. 
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15.12.95 O.A. is not admitted for the purpose 

of relief claimed in paras 8.1, 8.2 
and 8.3 relating to departmental. 

V proceeding. The applicant however be 

at liberty to file a separate 0 .A. 
if so advised in accordance with the 

Law to seek relief in respect of the 

departmental proceeding. 

Issue notice to the respondents. 
8 weeks for written statement. To}e 
placed for orders on 26.2.1996. 

Mr G.Sarma,Mdl.C.o.s.c seeks to 

appear for the respondents 1 to 4. 
Notice however be issued directly to 
all the respondents. 

Issue notice to the respondents 

separately alongwith the notice in 
the 0.A as to why interim relief 

should not be granted in terms of paras-

9.2 and 9.3 of the O.A. Returnable on 

26.2.1996. 0.A be listed on 26.2.96 

for hearing as to interim relief and 
for the directionin the O.A. 

It is made clear that pendency of 

this application will not be a bar for 

the respondents to give adhoc promotion 
to the applicant if so advised without 

* 

	

	 prejudice to their rights and conten- 
tions in the O.A. 

LJ 	
O<f 

( 	
/ 

( 

p4Lc) 
	 - c 	 Member 	 Vice-Chairman 

pg 
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/C 	 £ 
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26.2.96 

' 

CIA- 

i/v 
	 nkm 

Adjourned to 9.4.96 for orders. 

Liberty to file counter. 

Yw,e- 
Vice-Chairman 

Mem er 

____ 

\to 

/D £ 

9.4.96 Learned Addl.CG.S.0 Mr G.Sarma is 

present. Written statement h been 

submitted. Mr P.K.Tiwari for the applicant 

prays for 3 weeks time to file rejoinder. 

List for hearing on 22.5.96. In the 

meantime the applicant may submit 

rejoinder I  if considered necessary with / 
copy to the respondents. 

12 

Ment5er 

22-5-96 	Mr.P.K.Tiwari for the applicant 
is present. Written statement has 

been submitted by respondent No.1 to 4 
on 2-4-96. Copy of the same may be 

served on counsel £x of the applicant. 
List for hearing on 27-6-96.

/ 
 

4- 
Mnber 

im 

27-6-96 	Lerned ddl.C.G.S.C. flr.G.arna 

for the respondents. List for hearing 

on 25-7-96, 

pg 	 tlember 

I 
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25.7-96 	i.earned coinsel Mr.S.Sarma for 

t Mr,B.Kosharma is present for the 

9 kk!-V,- kt-2-V applicant. List for hearing on 

27-8-96 

mesWer •c-. ' 	
I 

\¼A im  

/ 

27.8.6 	 None fr the applicant. 

Mr. A.K.Chouc3hury, ..Addl. C.G.S.C. 

for Mr. G.Sarma, Addl.C.G.S.0 seeks one rronth 

time. Allowed. 

4 	 List for hearing on 24.9.96. 

t 

MeniIer 

trd 

• 	 24.9.96 	Mr S.Sarma for the applicant. Mr 

G .Sarma, Mdl .0 .G.&.0 for the respoflderl 

List for hearing on 12.11.1996.L 

Me r 

pg  

I 
12 .11 .96 	Mr B.Mehta for the applicant .Mr 

Sarrna,Addi.C.G.S.0 for the respondents 

List for hearing on 10.12.96. 

• 	 • 

Member 

pg 	 - 	-' 
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12 ,9 	 . 4.3.97 	Let, the case be Xis ted for hearing 
.1, W/S has been filed 	* 	 on 24.4.1997. 

by res p.ndents N•. 1.4. 
2 N.t1cduly served 

on respendent Nes 
5 to U. 

3, N. reply has been fi1ed 	 Mem er 	 Vice-Chajrmar 
4 The case is ready f.r. 

hearing. 
The case may be placed 	pg 
bef.re tht Dibisien 
Bench f.r fixing a 
date of hearing 	 i1 

11.3.97 	Mr B.K. Sharma, learned counsel for 
2'!! 	

the applicant, is present. On the request of Mr 

G. Sarma, learned Addi. C.G.S.C., this case be 

listed on 21.3.97. 

Mr G. Sarma shall produce the the proceed-

ings of the Departmental Promotion Committee 

records on the next date. Also call for the records 

of O.A.No.32/96. 

Membei . 	 Vice-Chairman 
,nkm 

14. 3.97 	 On the request of the counsel for' the \ 

parties this case be listed for hearing on 26.3.97. 

Member 	 Vice-Chairman 

nkm 

B 
< 	 26.3.97 

r 
":- 

/"- C-. 

The Division Bench is not available 

as the Hon'ble Administrative Member is 

on leave. 

Let this case be listed on 9.4.97. 

Vice-Chairman 

nkm 
lt 
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9.4.97 	On the prayer of Mr G.Sarrna, learned- 

Addl.C.G.S.0 the case is adjourned till 

17.4.1997. Mr 1.K.Sharma,learned COUrISE 

for the applicant has no objection. 

Meber 	 Vice-Chairman- 

fl 

17.4.97 	Mr G.Sarma,learned Addl.C.G.S.0 is 

present for the respondents. 

List on 1.5.97 for hearing. 

/7 

M wk, _r 	 Vice-ChaIrman. 

• pg -  

1.5.97 	On the prayer of Mr G.Sarma,learned 

AdU1.C..G.S.0 the case is adjourned till 
7.5.97. 

Me r 

pg 

7.5.97 

p 

On the prayer of Mr S.Sarrna on behalf,  

of Mr B.K.Sharrna,learned counsel for the 

applicant the ease is adjourned to 12.5.9 

M e kbr-  — 
	

Vice-Chairman 

pg 

12 .5 .97 

pg 

on the prayer of Mr S.Sarrna on behalf 
of Mr 8.1.sharma the case is adjourned to 
24.6.97 for hearing. 

Vice-Chairman 
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6-6-97 	
Mxxx. 	 S 	 I 

There is no representation for the 

applicant. Mr.G.arrna Addl.C,G.S.0 for 

the resondents. 

Let this case be listed for 

hearing on 30-6-97. 

LA 5LVI.I'~J,  
Vjcp.Chaj fl  

30-6-97 	On the prayer of counsel for the 

parties case is adjourned till 2-7-97. 

K er 	 ViceChairman 

1 .m. 

2.7.97 
	 Heard in part. Mr B.K. Sharrna, learned 

counsel for the applicant wants to examine some 

noints of law in view of the Full Bench decision, 

and therefore, he prays for short adjournment. 

List it on 14.7.97 for further hearing. 

Vicirmn 
— 	

nkm 	 . * 
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19.9097 	Case is ready for hearing. 

\ 	 List for hearing on 10.12.97. 

'2 

J 

 

Mem4 r 	 Vice-Chairman 
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5.2.98 	 The learned counsel for the 

parties are not present. The case is 

adjourned to 23.2.98 for hearing. 

• 9L 
Member 	 Vice-Chairman 

.nkm- 

23 .2.98 	On the prayer of Mr B.K..Sharma, 

learned counsel for the applicant the 

case is adjourned till 2. 98. 

p1 	 Member 	 Vice-Cha 
• pg 

~M  

2-3-98 	Mr,S.Ali, learned Sr.C.G.S.Co has 

made a mention on behalf of Mr,B.K.Sharma 

• 	 - that he is not in a position to attend the 

Court for his personal difficulty. Mr.Q. 

Sharma learned Addl.C.G.S.C. has no 

AA 	
objection. 

st on 0.3.98. 

Menber 	 Vice-Chairman 

• 	:•. 

-5\3 
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11 • 3.98 	Mr A .1< .Choudhury on beha If of Mr 

G.Sarma,learned Addl.C.G.S.C. prays 

for djournment as he is out 'of sta-

tion. Counsel for the applicant has 

no objection. Prayer allowed. No 

further adjournment will be granted. 

List on 24.3.98 for hearing. 

Member 	 Vice-Chairman 

10 

20.4.98 

_•1c. _1;-,- 	':r' 

• )k 

A 	
4 

i 'U 
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Heard in part. Mr G. 5arma,learried 
Addl.C.G.$.0 is not in a position to 

attend the Tribunal due to his persc)na]. 

difficulties. Mr 5 .Ali,learrie Sr. 

C.G.s.c on behalf of Mr Sarina prays 

for adjournment. 

List on 6.5.98 for further hearing. 

Me ber 	 Vice-Chairman 

C-L L 

r 	L 

'\4 	
1C)-6-98 

loce 

. 	 (( 

7. 	 A 

I 

;tr.i(. Nair !earn3d coun3el 

a'- :r1n, on hhulf of r.i3,.i(.Sharr,a 

icarned coun&-:l for the aplicnt 

Isnt ion has been that Mr.3.K,Sharma 

is out of station for S1-lardJ-2. Ceremony 

orm of his junior, Therefoe, he 

p±ays for adjournment. 

Ab 
List it on 15-6-98. 	H 

Vice-Chairman 
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-Nes of the' Registry Order of the Tnbuna 

/41 

1 

/ 

H 

25.6.98 
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There no representation. Appli-

smissed for default. 

Vice-Chairman 

1 
cT7-7  

t1 	 ' 

 

cation is 

r 

In vijaw of the order passed in Misc. 

ition NoJ. 172 of 98 ihe  

nissa1s set' as.çenç teO;iga1 

>4catiprNO,2?3 ;of 9&ir:estored 

-'H 	- 
List or hearing on 8-1-99. 

I! 	-. 

Mrnber 	 Vice-Chairman 

—: uvtJ 

•), 	

k 	
MR 

pg 

5-1-99 

'a 

 

Heard the learned counsel for the 

learing concluded. Judgment 

in open court, kept in 

sheets. 	The applicationis 

No order as to costs. 

'~4  Vice-Chairman 

 

/,-- 

(' 	
f/ 

9D /A 

- 

nkm 

p rties. 

d livered 

S parate 

d sposed oi 

I'mber  

-' 	 V 	- -' 

h 	 74V '71y 
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8.1. 1999 
DATh 02 DTcIsIoN, . . . . . . 

H Shri A.K. Singh 	
PETITIO:R() 

Mr B.K. Sharma and Mr S. Sarma 	 ADVOCICL FOR TI 
PETITIOi'LR(S) 

VLR.3us  

Union of India and others 	 0111)  

Mr B.C. Pathak, Addi. C.G.S.C. 

4 

ri-L 	 MR JUSTICE D.N. BARUAH, VICE-CHAIRMAN 

TP.1 HON t BLE MR G.L. SANGLYINE, ADMINISTRATIVE MEMBER 

Whether Reporters of local papers may be allowed to 
see the Judgrnnt 7 

To be referred to the i- eporter or not ? 

Whether their Lordships wish to see the Lair copy 
of the judgment ? 

4 	Whether the JudQrnent is to be circulated to the other 
Benches ? 

Judgment delivered by Hon'ble VljceChajrh. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.273 of 1995 

Date of decision:-This the 8th day of January 1999 

The Hon'ble Mr Justice D.N.Baruah, Vice-Chairman 

The Hon'ble Mr G.L. Sanglyine, Administrative Member 

Shri Ajay Kumar Singh, ITS, 
Staff No.8113, 
Divisional Engineer, Telecom, 
Office of the Chief General Manager, 
Telecom, North East Circle, 
Shillong. 

By Advocates Mr B.K. Sharma and Mr S. Sarma. 
- versus - 

The Unionof India, through the 
Secretary,'Ministry of Communiction, 
Department of Telecommunication, 
New Delhi. 
The Director General, 
Government of India, 
Ministry of Communication, 
Department of Telecommunication, 
New Delhi. 

The Assistant Director General (Vig.A), 
Government of India, 
Department of Telecommunication, 
New Delhi. 

The General Manager (Vig.), 
Government of India, 
Ministry of Communication, 
Department of Telecommunications, 
New Delhi. 
Shri H.C. Mohta, 
Divisional Engineer (Telecom), 
Staff No.8114, through the 
Chief General Manager (Telecom), 
Nahanagar Telephone Nigam Ltd., 
Bombay. 
Shri V. Raju,. 
Divisional Engineer (Telecom), 

• 	 Staff No.8115., through the 
Chief General 'Manager (Telecom), 

• Andhra Pradesh Telecom Circle, 
• 	 ,Hyderabad. 

Shri I.N.Y. Prasad, 
Divisional Engineer (Telecom),• 
Staff No. 8116, through the 
Chief General Manager (Telecom), 
Karnataka Telecom Circle, 
Bangalore. 
Shri R. Sridharan, 

Divisional Engineer (Telecom), 
Staff No.8117, through the 
Chief General Manager (Telecom), 
Bangalore Telephone District, 
Bangalore. 

Applicant 
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9. Shri Nazamul Haq, 
Divisional Engineer (Telecom), 
Staff No.8118, through the 
Chief General Manager (Telecom), 
Quality Assurance Circle, 
Bangalore. 

10.Shri CVL Nagalula, 
Divisional Engineer (Telecom), 
Staff No. 8119, through the 
Chief General Manager (Telecom), 
Mahanagar Telephone Nigam Ltd., 
Bombay. 

1. Shri S.K. Chaturvedi, 
Divisional Engineer (Telecom), 
Staff No.8120, through the 
Chief General Manager (Telecom), 
Madhya Pradesh Telecom Circle, 
Bhopal. 

By Advocate Mr B.C. Pathak, Addl. C.G.S.C. 

Respondents 

ORDER 

BARUAH.J. (v.C.) 

The applicant, at the material time, was Sub 

Divisional 	Officer 	(Phones) 	in the Department 	of 

Telecommunications. By Annexure 2 order dated 13.10.1989, 

he was suspended with effect from 1.6.1989 on certain 

allegations against him. However, on the very same day, 

By Annexure 3 order the order of suspension was revoked. 

By Annexure 4 order dated 20.2.1990 he was promoted to 

the senior time scale and transferred to Ahmedabad. 

Accordingly he carried out the order of transfer and 

assumed charge in the promotional post. By Annexure 5 

order dated 27.1.1992 Article of charges alongwith 

statement of imputations were framed by initiating 

departmental proceeding under Rule 14 of the CCS(CCA) 

Rules, 1965 asking the applicant to show cause why 

disciplinary action should npt be'ta]cnfldwhypnish--

ment ;should' not. be  awarded on the basis of the charges 

framed. The applicant replied to the show cause. However, 

the authority, not being satisfied with the cause shown 

decided to proceed with the enquiry and in pursuance 
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thereto an Enquiry Officer was appointed in the year 

1994. The disciplinary proceedings came to an end on 

13.2.1997. In the said disciplinary proceedings the 

applicant was exonerated and the charges were dropped. 

However, a new article of charge was framed against him on 

3.1.1997. The article of charge alongwith a statement of 

imputations had been served on him. The charge was for 

procuring some telephone instruments for illegal issuance. 

The applicant was asked to show cause against the charge. 

The applicant submitted his reply to the show cause notice. 

The Disciplinary Authority not being satisfied with the 

reply, decided to proceed with the enquiry. According to 

the applicant the said disciplinary proceeding is still 

pending. During the pendency of the first disciplinary 

proceeding, a DPC meeting was held on 10.11.1995 and the 

eligible candidates including the applicant were assessed. 

From the pleadings it appears that the case of the 

applicant was also considered in that DPC. However, it is 

not known whether the sealed cover procedure had been 

followed or not as we do not find any record in this regard. 

The second disciplinary proceeding was initiated against 

the applicant during the pendency of the first disciplinary 

proceeding. According to the applicant though he was 

exonerated in the first disciplinary proceeding and there 

being no criminal case pending against him he was not 

given his promotion, which he was entitled to on the 

basis of the DPC meeting held on 10.11.1995. However, what 

was the assessment of the applicant is not known. But 

the applicant has stated that his juniors had been 

promoted. As the applicant was not given promotion he has 

filed this present application.. It may be mentioned here 

that at the time when the present application wa6:1.fi1éd 

by the applicant before this Tribunal the disciplinary 

proceeding was then pending, and therefore, even if 

he was entitled to be promoted he could not be given 

promotion......... 
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promotion because of the pendency of the application. 

2. 	In due course the respondents have• entered 

appearance and. filed written statement. In para 5' of the 

written statement the respondents have stated that 'as' the 

1 	 b 
disciplianry proceeding was still pending the question 

of giving' promotion would not arise. We quote para 5 

below: 

the applicant alongwith his juniors 
was duly considered by the .Screening 
Committee for ad hoc promotion to JAG of 
ITS Gr-•A on his due seniority. Since 
disciplinary proceedings are pending 
against the applicant, 	he cannot be 
promoted till the proceedings are 
concluded. As' per Department of Personnel 
and Training guidelines an officer is not 
be promoted in the following 
circumstances: 

Government servant under suspension. 
Government servant in respect of whom 
a charge sheet has been issued and 
the 	disciplinary 	proceedings 	are 
pending; 	 - 
and 
Government servants in respect of 

whom, prosecution for a criminal- charge is 
pending." 

From the statements made in para 5 of the written 

statement, quoted above, it may be safely concluded that 

the applicant would have been promoted, but for the 

pendency of the disciplinary proceedings. This may also 

go to show that the applicant as per the assessment came 

out successful, but could not be- promoted due to the 

pendency of the disciplinary proceeding against him. 

During the pendency of this application the disciplinary 

proceeding initiated against him on the basis of the 	- 

first chargesheet came to an end exonerating him of the charges. 

• -2'' 
No •otti-e'- criminal case.wàs pending against him as will 

be - evident from Annexure 13 order, dated 12.2.1992 

wherein it is stated that the. chargesheet could not be 

filed against the applicant due to paucity of evidence. 

It is not known why, in spite of the applicant being 

exonerated ...... 
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exonerated from the disciplinary proceeding initiated 

on the basis of the first chargesheet, his promotion was 

C 	 withheld. 

3. 	. We have heard Mr S. Sarma, learned counsel for 

the applicant and Mr B.C. Pathak, learned Addi. C.G.S.C. 

on behalf of the respondents. Mr Sarma submits that the 

applicant should have -been promoted immediately after he 

was exonerated. An additional statement of facts has 

also been filed by the applicant. Mr Sarma has 

specifically invited our attention to para 7 of Annexure 

A enquiry report to the additional statement. We quote 

para 7 of the report below: 

"It is stated that. Charged Officer 
worked as SDOP(North) from 29.12.1986 to 
2.4.1980 (Exn. D-9 and D-ll). The CBI, 
Jaipur have, filed ffnal reports stating 
that no àharge sheet was being filed 
against Shri A.K. Singh for •want of 
sufficient 	evidence. 	Copies 	of 	these 
reports are marked collectively as Ex.D- 
311 
	 . 	. 

Mr Pathak also very fairly and candidly states that from 

reading para 7 of the report it appears that no criminal 

case was pendin against the applicant. He also does not 

dispute the fact that the applicant was exonerated from 

the first çhargesheet. However, Mr Pathak submits that 

the department might have withheld his promotion because 

of the subsequent disciplinary proceeding initiated on 

3.1.1997. Mr Sarma, on. the other;hand,. submits that the 

disciplinary proceeding which was pending at the time of 

the DPC meeting held on 10.11.1995 sIiould alone be 

counted and not the •subsequent disciplinary proceeding. 

Mr Pathak does not dispute the legal proposition. We 

also feel that the subsequent disciplinary proceeding 

cannot debar the applicant from getting his promotion.ofl 

the basis of the DPC meeting held on 10.11.1995. 
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In view of the above, we allow this application 

and direct the respondents to open the sealed cover if 

the sealed cover procedure had been adopted. If the 

sealed cover procedure was not adopted then the 

assessment made at the time of the Departmental 

Promotion/Screening Committee meeting held on 10.11.1995 

should be taken into consideration and on the basis of 

such assessment examine whether the applicant was 

entitled to be promoted. If no such assesèment was made 

at that time the respondents shall hold a review 

Departmental Promotion/Screening Committee meeting for 

assessment of the applicant as on 10.11.1995, the date of 

meeting of the DPC. This must be done as early as 

possible1 at any rate within a period of three months 

from the date of receipt of this order. 

The application is accordingly disposed of. No 

prder as to costs. 

G. L. SANGYINE ). 
	 D. N. BARJAH 

ADMINISTRATIE MEMBER 
	 VICE-CHAIRMAN 

nkm 
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IN TFi 	CENT 	L2DNINISTRATIVE TRIBTJNAL ::G.tTI BENCII._ 
U 

O.A.NO 273 of 19. 

VS 
Union of India & ors. 

LISP OF DATES 

31.1.89 - Applicant was S.]DO Phones at Jaipur and S.P. CBI 
Annexure-1 
page-19 lodged an FIR making certain a11gations. 

13.10.89 - Applicant wsa suspended w.e.f. 1.6.89 as he was 
Annexure2 
page-21. kept in the Police custody for more thali 48 hrs. 

13.11 .89 - The applicant3s such suspension was revoked by the 
Annexure-3 
page-22 govt. 

21.2.90 The applicant was transferred to Ahmedabad on 
Annexure-4 
page23 promotion to Sr. Time Scale I T S as Divisional 

Engineer. 

V 	27.1.92 	- Respondents communicated that certain thnquiry is Annexure...5 V 	 V  

page-24. going to be held 21.2.92 on Annexure - 	FIR 	but 
V  

for nearly 2 years no incniiry officer was appoint& 

21.12.94 	- Iruiry Officer was appointed. 
• 	Annexure_6A V - 

V 	 page-40. 
V 

Annexure-6B.. Presenting Officer Was also appointed. 	V 

10.4.95 	- 
Annexure_7 It was connunicated that out of 117 charges 89 have 

page...44 been dropped as most of the issue slip was not 

issued by the applicant. 

15.2.95 	- 
Annexure_ Applicant made representation to that effect. 

V 

2 0-10-95 	- 
V 	

Annexure..88 Another representation Was mad e by the applicant. 

11.11.95 	- 
V 

Promotion in the Jr. Administrative Grade of ITS 

has been made ignoring the case of the arplicant, 

whejeas he ought to have figured above Sri.R.I:rishnab 

0 

-- 	
c•td...2/= 
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I 

2-12-92 	- An Office 1 emorendum was issued whcre in it is 
Annexure.-iO 
page-72 	stated that time f.ctor na7 not.effect the promo- 

tion in a DAR proceeding. 

2 3.9.91 	- A communication showing the time fctor in respect 
Annexure-il 
page75. 	of DAR proceeding. 

28.4.88 	- Letter issued in respect of expedious finalisation 
Annexure-12 
page7 	of Departmental Proceedings. 

12.2.92 - The CBI authority showed inability to file charge-
Arincxure-1 3 
page-81 	sheet against the applicant. . 

12-9-95 - The respondents failed to provide oppurtunity to 
Annexure-14A 	 - 
page-82. 	the applicant to inspect some docnents. 

29.9.95 - Insctor of CBI expressed his regrete for the 
Annexure-14B 
page-83 	inordinate delay. 

25-4-91 & -. Certificate of condemnation and achiving all the 
2i5.92 
Annexure 15A trgts with the help of the applicant. 
15B&15C 
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IN THE CTRAL 	INI STRA'II TRIBW 
WWAHAE BENCH 

O.A. No. 	of 1995 

BETWEEN 

Ajay Kumar. Singh, ITS 
Staff No, 8113 
Divisional Engineer, Telecom 
Office of the Chief General 
Manager, Telecom, North East Circle, 
Shillong. 

Applicant 

AND 

1. Union of India, 
through the Secretary, 
Ministry of Communication, 
Department of Telecommunications, 
Senchar Bhawen, Ashoka Road, 
New Delhi. 

2 1  The Director General,' 
Government of India, 
Ministry of Communication, 
Department of TelecommunicatiOfl 
Sanchar Bhawan, 20, Ashoka Road, 
New  Delhi. 

3, Assistant Djrectr General (Vig.A. 
GOvernrrent of India, 
Department of Telecommur4cati9fls, 

• 	 Dak Tar Bhawan, 
San sad Marg, 

• 	 New Delhi - 110 001. 

4. General Manager (Vig.) 
Govenment of India, 
Ministry of Co :munication, 
Department of Telecommunications, 
Dak Ehawen, SJ1sad Marg, 
New Delhl-110 001. 

5 H.C. Mohtà, Divisiona' Engineer (Telecom), 
Staff No. 8114, through 
Chief General Manager (Teleom), 
Mahanagar Telephone Nigam Ltd, Bomby. 

6. V. Raju, Divisional Engineer (Telecom) 
Staff No. 8115, through 
Chief General Manager (Telecom), 
Andhra Pradesh Telecom Circle, 
Hyderabad. 

CoritcL...P/2 . 
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7 I N Y P rasad, Divisional Engineer (Telecom), 
Staff No. 8116, through 
Chjef General Manager (Telecom)., 
Karnata.ka Telecom Circle, 
Bangalore. 

8 R. Sridharan, Divisional Engineer (Telecom), 
Staff No, 8.117, through 
Chief General Manager (Telecom), 
Bangalore Telephone District, 
Bangalore.. 

9 Niarnul Hag, Divisional Engineer (Telecom), 
Staff No, 8118, through 
Chief General Manager, (Telecom), 
Quality Assurance Circle, 
Bangalore. 

1O,CVL Nagalula, Divisional Engineer (Telecom), 
Staff No. 8119, through 
Chief General Manager (Telecom), 
Mahanagar Telephone Nigam Ltd., 
Bombay. 

ii, S. K. Chatu rvedi, Divi sional Engineer (Telecom), 
Staff No, 8120,.\through 
Chief General "anager (Telecom), 
Nadhya Pradesh Telecom Circle, 
Shopal. 

- SpOfl dents 

DETAILS OF APpLICTIO 

1.PARTICULPIRS OF  
TWE APPLICATION IS MADE 

The instant aoplicatiofl under Section 19 of the 

Administrative Tribufls Act, 1985 is made against 

following ordes and developments arising therefrom : 

(a) The Government of India Memoran1rn No. 8/15/91- 

Vig.II of the Department of TelecOmifluniCatialS 

dated 27.1.92, issued in the name of the President 

of India, by Assistant Director General (Vig.A), 

Con td. ... P/3. 
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pursuant to which inquiry against the applicant has 

been initiated under. Rule 14 of the CCs(CCA) Rules, 

1965. The charges in respect of which the inquiry 

has been initiated, are related to the events, that 

had'allegedly taken place in the year 1987-88 i.e. 

45 years prior to the frning of charges. 

Inordinate delay in the completion of disciplinary 

inquiry against the spplicant which is pending since 

last 4 years and is related to events that had 

allegedly taken place 4/5 years ago prior to the 

frarn.ng of charges. 

Government of India Order No. 314_9/95_STG_III 

dated November 10, 1995 of the Dep'ar "én t of Tel ecom-

munication, promoting respondent No. 5 to 11 (all 

Junior to plicent) to JAG of ITS Group-A on adhoc 

hmkx basis, ignoring the applicant's claim for such 

promotion' and thereby superseding him by his juniors. 

2. JURISDICTION OF THE TRIBUNL 

The applicant declares that the subject matter 

of the instant case is within the jurisdictior of this 

Hon'ble Tribunal. 

3,, LIMI.TArION 

The instant application is within the prescribed 

period of limitation as laid, down under Section 20 of the 

Administrative Tribunals Act, 1985. 

4 FACTS OF, THE CASE 

The applicant in the instant case is aggrieved 

Contd.. .P/4. 
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by the inordinate delay in the completion of frivolous 

and vexatiOUs disciplinary inquiry (under Rule 14 of the 

CCS(CCA) Rules) which is pendingagathst him since last 

4 years. The aforesaid inquiry is related to events that 

had allegedly taken place 4/5 yearS ago prior to the 

framing of charges. During the pendeflCY of this inquiry 

the competent authoritY vide order dated 10th November 

1995 promoted the respon dent Nos. 5 to ii to Junior 

Administrative Grade of Indian Telecom Service Group A 

onadhOc basis ignoring the applicant 'S claim for such 

promotion. As respondent Nos. 5 to 11 are all junior to 

DpliCaflt, thete:fore, the 	J1CL1L 

by his supersessiOD and he has reasons to believe that he 

has not been promoted to JAG Grade only because of 

pendenCY of disciplinary inquiry against him. Being thus 

highly aggrievedby the aøpliceflt has come before this 

Honble Tribunal for the redressai- of his grievances. 

The aforesaid, thm i&  the crux of the subject 

matter of the instant case. The applicant now places 

tne facts of the case in seriatim. 

4.1 	That the applicapt is a citizen of 'ndia. He 

belong to 1983 batch of Indian Telecommunications 

Service. After the completion of probation period the 

applicant was potd in Rajasthan Telecom Service at 

Jaipur as S.D.O. Phones. 

42 	That during the period when the applicant 

was posted as S.D.O. Phones at Jaipx, on 31.1.89, the 

S.P., CBI, Jaipur lodged an FIR against the applicant 

LI 

Contd. . .P/5. 
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wherein allegatin was made thrt the applicant during 

the year 1986-88 while furnctioning as S.D.O. Phones 

No rth. Jaipu r, con sp i red Wi t h some unknown per son s to cheat 

the Telephone Department and that in furtherance of said 

crirriinal conspiracy the applicant dishonestly and 

fraudulently prepared a number of fake issue slips for 

issue of telephone instruments against the telephone 

connections already installed with instruments. Pursuart 

to the FIR lodged a regular case was registered against 

the applicant and the investigation of the same was 

underta)cen. 

CQpy of the FIR dated 31.1.89 is annexed 

hereto and marked as  

4• 3 	That as a result of investigation in the 

aforesaid case, the applicant was also detained in plice 

custody on 1.6 0 E9 for a perthod of exceeding 48 years, 
4 

eonsequently the Government of India vide order No •  9-16/ 

89VigI dated 13. 10.89 placed the applicant under 

suspension with effect from 1.6.89 in terms of sub rule 

(2) of Rule 10 of the CS s(CCA) Rules, 1965 

Copy of the orderof suspension dated 13. 10.89 

is.annexed hereto and marked as NNER. 

44 	That the GOvexnment of India vide order of 

even number and date like that of Pnnexute2, revoke 

the order, of applicant's sUspenSiOn making it clear that 

the Anneure-2 order of suspension was deemed to have 

been made by the competent authority from 1.6.890 

Con td ... P/6. 



Copy of the order revoking the applicant's 

suspension is annexed hereto and marked as 

ANNEXURF3. 

That subsequently in pursuance of Telecom 

Directorate, New Delhi Memo No 4  10_2/89_STG.I dated 9th 

January 1990, the Chief General anager, Rajasthan Telecom 

Cit ci e, Jaipu r t ran sf e r red the app11 can t on promoti oii 

to Senior Time Scale of ITS Group A as a Divisional igineer 

in Abmedabad Telephone Disttict, vide Memo No.STA/8_11/)aI/ 

9 dated Feb. 20, 1990. 

Copy of Memorandum dated Feb. 20, 1990 1s 

annexed hereto and marked as 

4.6 	That when the applicflt was posted as Divisional 

Engineer in Ahmedabad Telephone District, the Government 

of India vide Memo No, 8/15/91_Vig.II dated 27.1.92, 

which was communicated to applicant vide letter dated 

21, 2.92,proposed to hold an inquiry against the applicant 

under Rule 14 of the CCS(CCA) Rules, 1965. This disciplin-

ary inquiry was in regard to same set of facts on the 

• 	 basis of which kinexure-1 FIR dated 31.1.89 was registered 

against the applicant. 	- 

Copy of the Memorandum dated 27,1.92 is 

annexed hereto and marked as 1NNEXURE-5. 

4,7 	That though the disciplinarY inqui ry against 

the applicant under Rule 14 of the CCS(CCA) Rules wa 

ptoposed to be held vide Memorandum dated 27.1.92, but 

for nearly 2 years een the InquirY 0 fficet was not 

Contd,.. .P/7. 
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appointed for conducting the Inathry. It was vide order 

No 8/15/91-Vig. II. (1) dated 21.12.94 that the Governmant 

appointed th'e Inquiry fficet. I3y the order of same, no. 

and date the Presenting Officer was also appointed b' 

the Government to present the case in aipport of the 

articles of charge against the applicant before the 

Inquiiing Authprity. 

Copy of two orders of even number and date 

apoin ting Inquiry fficer and Presenting Officer 

are annexed hereith and marked as ANNEXURES-

6d6B respectively. 

4.8 	That the CBI vide its letter No. 399 4/3/1(A/ 

89/SPE/JPR dated 1084.95 intimated, the applicant that out 

of 117 instances shown in the statement of imoutations 

of the memorandum of charge, 89 have been dropped as most 

of the issue 91 ips have not been countersied by the 

applicant. Itwas also intimated that now the prosecution 

would take 28 instances out of 117 into consideratiOfl. 

Copy of the letter dated 104.95 is annexed 

hereto and marked as ANNE)WRF7. 

4.9 	That du ring thi s p e rio d, app11 can t al SO sent 

F 

 'the.tepresentatiOfldated 15.295, to the Secretary Telecom,' 

Department of TelecommunicatiOns, Government of India. 

Copy of the said rep reentatiOfl 'alongwith the letter was 

a]. o sent to the D. D. G. (Vi g.), Department of Tel ecommufli-

cations. In this representation 	plicant made a prayer 

Contd...P/8, 



for withdrawing the charge Memo No.8/15/91_Vig. II 

dated 27.1.92 primai1y on the ground of charges being 

stale frivolous and vexatious and also on account of 

incuiry being inordinately delayed. In the said represen-

tation, an apprehension was eressed by the applicant 

that as he i5 in the zone of consideration for his 

promotion to the JAG Grade whichis likely to be made 

by the DPC very shortly therefore, due to pendency of 

disciplinary proceeding against him there is a danger 

of the applicant's case not being considered by the EPC 

at all for the.purpose of promotion to the JAG Grade. 

It is ststed that after the receipt of 

?nneire-7 letter dated 10,495, the applicant submitted 

yet another representation dated 20.10.95 in continuation 

of earlier representation dated 15,2.95. In this represen-

tation applicant reiterated his prayer for dropping the 

disciplinary proceedings. By referring to the nnexue-7 

letter dated 10.4.95, the applicait also advanced 

additional grounds in support of his p ayer. H0 	l 
1-Lc oLJe 

 

-n c,~ 	 e,  

Copies of the representation dated 15.2.95 

and 20,10.95 are annexed herewith and marked 

as ?NNEXTJRES_8A and8B respectively. 

That the Gove rnment of India vide order No. 

314_9/95_STIII dated 10.11.95 made pomotions in 

Junior Administrative Grade of ITS, Group AAas  apprehended 

by the applicant, his name did not figure in the list of 

promoted officrs while his juniors i.e. respondent Nos. 

5 to 11 were promoted in the Junior Aninistrative Grade  of 

Cortd.. .P/9. 
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ITS Group A. In the list contained in order, going by 

his seniority position, the name of the app1icantought 

to have appeared after Shri rern Krishna whoéstaff No •  

is 8111. It is stated that the petitioner's staff No •  

is 8113 and heissenior torespondentNOs. 5 to 11. It 

is stated that the DPC was bound to consider the adhoc 

promo ti ons of the app ii can t no twi tn stan ding the fact 

that the disciplinary inquiry against the applicant is 

pending. It is further stated that on the name of 

disciplinary proceeding the srd of Democales canno.t 

remain hancing_over the head of the 

and the pendency of the discipithary proceeding aqainst 

him can never be a reason for denial of promotion to the 

higher grade. 

Copy of the order dated 10.11.95 is annexed 

hereto and marked as A'1ER1 

4.11 	That there are iax:kBXY-iqz instructiOns add 

guidelines of the Government of India laying don the 

parameters and principles which must be strictly adhered 

to in the matter of disciplinary proceeding. Realising 

delay in the disposal of the case and the consequent 

suffering of the officer against whom such a disciplinary 

case is pending, the Government of India vide letter 

NO. /3/91_M dated 2. 12.92 stressed the need 

for minimi sing the delay in the 	disposal of the 

disciplinary cases and suggested steps which are to be 

taken for ensutind the same. 

Contd. .. .P/10. 
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A coy of the letter No 5/3/91_M dated 

2.12.92 is aznexed hereto and tnarked as 

ANNE)cIJRF. 10, 

	

4.12 	That 616 communication No. 	32/91_Vig.I dated 

23.9,91 laid down some of the important instructions 

which are' to be strictly followed in order to ensure 

expeditious completion of the 'disciplinary inquiry under 

Rule 14 of the CCS(CCA) Rules. In one such instruction 

it was specifically point out that while appointing the 

Inquiry Officer,, the disciplinary authority will bring to 

the notice of the former the time frame of 3 to 6 months 

within which they are required to complete the inquiry. 

Copy of the communication dated 23.9.91 is 

annexed hereto and marked as ?NNEXURE-11 0  

	

4.13 	That there is yet another instruction of the 

Government of India in regard to expeditious finalisation 

of the disciplinary cases which is contained in the letter 

No. 15_5/87_Vig. II(i) dated 28.4.88, wherein it is 

specifically provided that after it is decided to 

initiate proceeding for a major penalty against z a 

Govenment servant, the charge-sheet to him sIuld be 

issued within a maximum period of one month. It has also 

been provided that the InGuiy Officer and Presenting 

Officer should be sppointed within a period of 15 days 

from the date of receipt of the charge sheet by the 

suspended public servant notwithstanding the fact that 

Contd .... P/11. 



he has failed to suthiit any reply to te charge-sheet 

within the stipulated period. It is also provided that 

so far as the disciplinary case -pending for more than 

one year concern, each case to be reviewed to locate 

bottlenecks and suitable action to be taken to expedite 

and complete these cases. 

dopy of the letter dated 28.4.88 is annexed 

hereto and marked as 

	

4.14 	That in the instant case, there has been a 

flagrant violation of the instructions contained in 

Pnnexures-lO, 11 and 12. It is stated that in the case 

in hand, therehas been an undue delay in the completion 

of proceeding. The subject matter of the maxis inquiry 

relates to the events that had allegedly taken place 

in the year 1987. The charge-sheet was served in 1992 

and the Inquiry 0 fficer was appointed in 1994 and now 

in 1995, the csi has dec±ded to drop 89 but of total 

117 instances shown in the statement of imputations 

of the memorandum of charge. It is, ther-efore, stated 

that the sword of Democales has remained hanging 

on the head of the applicant ince 1989 when the FIR 

was lodged against him by the, CBI. It is stated that 

it is incimbent upon the disciplinary authority to 

conclude the enquiry expeditiously as there is no doubt 

that the applicant has been put to avoidable mental 

agony and toriture due to long cntinuatiofl of the 

discipliria ry proceeding against him. 

	

4.15 	That in the instant case, the subject matter 

of the disciplinar inauiry is stale as it is related 

Contd .... P/120 



11 
- 12 - 

to the events that had allegedly transpired way back in 

1987. It was nearly 7 years ago that the investigation 

against the applicant had begun ; but till this very date 

nothing has come out of it. It is also noteworthy that 

after nearly 7 years of investigation, the 021 has 

decided in 1995 to drop 89 instances out ta of total 

117 instances of irregularities against the applicant. 

It only goes to show the maliciousness and total non- 

application of mind on the part of the competent authority 

while framing charges against,the applicant. 

	

4.16 	That it is stated that after the decision of 

the CBI to drop 89 instances against the applicant out of 

total 117, the ,scenario has undergone a sea change and 

the memorandum of charge cannot be permitted to remain 

in the present form because in the charge of the statement 

of impuationscontairied n the memorandum, all the 117 

instances have been included agathst the applicant. It 

• is' statcd that after dropping of those instances, by the 

specialised agency like CB,it is no 'longer permissible 

on the part of the disciplinary authority to proceed with 

the same memorandum of charge and continue with the 

disciplinary p roceeding. On this count alone, the memo ran-

dum of charge is liable to be quashed and set aside. 

	

4.17 	That the instant case is a fit case here this 

Hon'ble Tribunal may be pleased to stay any further 

continuation of disciplinary proceeding against the 

applicant and be further pleased to direct the competent 

au tho ri ty to con side r the applicant' s ci aim fo r promotion 

Contd.. . .P/13. 
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to JAG Grade, Group A of ITS ignoring the, fact of 

disciplinary proceeding against the applicant. Here it 

,is pertinent to mention that the Government of India, 

Departnent of Pejsonl in its instruction dated 14.9.92 

had laid down the principle that where the disciplinary 

case/criminal procecution against the Government servant 

is not concluded evefl after the éxpiry of two years from 

the date of meeting of the first DPC which kept its 

finding in respect of.the Government servant in a sealed 

cover, in such a situation, the eppointing authority may 

review the case of the Government servant to conside 

the desirability of giving him adhoC promotion. It has 

also been laid down that promotion to a Government 

servant cannot be withheld for more than a period of 

6,months and it is necessary for the competent authority 

to review such a case after expiry of six months. 

4.18 	That' in the instant case it is also relevant 

to mention that as evidence against' the epplicant was not 

available the Central Bureau of Investigation could not even 

file a.charge-sheet against the apiicant and it expressed 

its inhility to do so vide its report dated 12.2.92. 

It is stated that since then the wh1e case is lying 

dormant. 	 . . 

Copy of the CEI report dated 12.2.92 

is annexed hereto and marked as ANNE)JRE:13. 

4,19 	That in the instant case the inordinate delay. 

in the finalisation of deparnefltal proceedings against 

the pliCaflt is primarily due to laches on the part of 

LI 

Con td. ..P/14. 
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officials involved in the initiation of disciplinary 

proceedings against the applicit.- Even as late as 12.9.95 

the concerned authority failed to provide opportunity to 

the applicit to inspect the additional documents, the 

inspection of which was necessary to enable the applicant 

to file an effective written sttement against the 

initiation of disciplinary incuiry against him. As a result 

of which the applicant till this date could not even file 

written statement. The Commissioner for Departmental 

Inquiries vide Memorandum dated 12.9.95 advised to 

expedite necessary action in connection, with the inspector 

of additional documents. Moreover, the Inspector of Police 

CBI vide letter dated 29.9.95 expressed his regret for the 

delay in providing the applicant with an opportunity to 

inspect the additional documents. 

Copy of the niemorandum dated 12.9.95 and 

the letter dated.29.9.95 are annexed hereto and 

marked as ANNEXtJRES-14A and 143 respectively. 

4.20 	That for his excellent performance in Ahedabad 

Telecom District in 1991 and 1992 and in Haryana Telecom 

Circle in 1994, the applicant received high praise and 

commendat,Wns from his senior officers. In view of the 

commendations received from 1991 onwards it is unthinkable 

that the DPC did not find the applicant suitable enough 

for ad-hoc romotLon to JAG grade. The only conclusion 

that can be drawn is that the DPC did not even consider 

the applicant' s case for, promotion to JAG grade in view of 

pendency of.discipliflarY proceedings agairt him. 

Contd. . .P/13B. 
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g2± 	Cbpies of commendation certificates received in 

Abmedabad Telecom District dated 25.4.91 and 

21.5.92 are annexed hereto and marked as PNE)JP.E 

15A and 13 respectively. 

Co,PVJK of the c6mmdati9fl certificate received in 

Haryana Telecom Circle dated 8.4.94 is also 

annexed herewith and marked as NNEXJRE: 15g. 

	

4.21 	That in the instant case the'applicant has 

suffered unbearable agony and pain. , The case relates to event 

that had allegedly transpired in' 1987. The FIR as lodged 

in 1989 • The Disciplinary P roceeding was sta±ed in 1992 

In 1992 itself the CBI eressed its inability to file a 

charge-sheet against the applicant. The case is lying 

dormant since then and the only person who has suffered 

in the process is this aoplicaflt. 

	

4.22 	That the applicaflt had demanded justice but the 

same was died to him. Hencethe applicant files this 

applictibn bonafide and to, secure the ends of justice. 

5. GEUNDS FOR RELIEF WITH LEG1L p1VISIOS 

	

5,1 	For that the subject matter of he disciplinary 

inquiry perdiig against the applicant is stale as it 

relates back to the events that had allegedly takan 

place nearly 8 years ago in 1987. Since the matter is 

stale, no fruitful purpOse would be served in pursuing 

it any further and as such, the disciplinary proceeding 

is liable to be droppedp  

Contd. . .P/14. 
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5.2 	For that there has been an inordinate delay 

in the conclusion of the discplinary proceeding against 

the applicant. Since the competent authority has failed 

to complete the disciplinary proceeding against the 

applicant within a reasonable period, the same is liable 

to be dropped. 

	

5.3 	For ,  that the disciplinary proceeding being 

initiated against the applica nt is contrary to the 

guidelines and executive instructions contained in 

Annexures-lO, 11 and 12. 

	

5.4 	FOr that the dropping of 89 instances of 

irregularities against the applicant by the CBI bears 

testimony to the fact that there has been total non-

application of mind in framing charges against the 

applicant and the memorandum of charge was prepared 

hastily for uterior purpoes. After the CBI dropping 

89 instances aainst the applicant, it is no longer Open 

for the disciplinary authority to pürse with the enquiry 

against the applicant and the same is liable to be dropped. 

	

55 	For that after the CBI dropping 89 instances 

against the applicant, the memorandum of charge against 

the applicant cannot exist in its present form and the 

'same is liable to be set aside and ciashed. 

5.6 	1 For that all the charges of the alleged 

instances of irregularities in respect of which enquiry 

is being held are related to the events that had allegedly 

Contd.. .P/15. 
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taken place nearly 8 years ago. Moreovet, the charges 

were framed after nearly five years of alleged hpening. 

The charges are therefore, stale and there has been 

substantial delay in framing of the charges. Hence on 

this count alone all the charges are liable to be set 

aside and quashed. 

	

5,7 	For that the charges on which the enquiry is 

being held have been framed with a closed mind and/Or 

there has not been any applicant of mind in their framing. 

	

5.8 	For that the charges contained in the irnpucied 

memorandum are malicious and hence liable to be set aside 

and ouashed. 

	

5,9 	For that the impuqned memorandum of charges 

Is arbitrary, unreasonable and is violative of the 

settled principles of service jurisprudeflc. 

6. DETAILS OF REMEDIES EXHAUSTED : 

The applicant declares that he has no other 

alternative or efficaciOus remedy except by way of filing 

this appliCatiOn. 

	

7, 	 NOT PREVICU&Y FILED OBPENDI9 

BEFORE ANY OTHER COURT 

The applicant further declares that he has not 

filed any application, wtlt petition or suit in respect 

of the subject matter of this application before arty other 

Court, Authotity or any other Bench of this I-bn'ble 

Ttibunal nor any such application, writ petition or suit 

Contd. ... .P/16. 
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is pending before any of them. 

8 RELIEF SOUGHT FOR : 

On the facts and circumstances, the applicant 

prays for the followiflo reliefs : 

8.1 Quash and set aside the memorandum No.8/15/91_Vig.II 

dated 27. 1.92 (Pnnexure-5) 

' 	I 

 

8.2 Iuash aid set aside the charges contained in. ?nnexure-

• 	5 memorandum dated27.1.92 

8,3 Direct the respondent Nos. .1 to 4 to drop± the 

\ 

	

	disciplfflaryPt0Ceedfl9 against the applicflt whICh 

is continuing pursuant to nnexu re-S memorandum 

dated 27.1.92 	. 

8.4 Direct the respodderit Nos. 1 and 2 to promote the 

'applicant to Junior. Administrative Grade, Group A 

of ITS with effect f torn the same date on whjh the 

fy 	respondent Nos, 5 to 11 were promoted. 

8.5 Pass any other order or ordersOr give direction!. 

directions as may be deemed fit and proper in the 

facts and circumstances, of the case, 

8,6 Award cost of this application to the applicant. 

9, INTERIM ORDER PRAYED FOR ; 

On the facts and circumstances of the case, the 

applicant prays for the following interim ordets. : 

9.1 Pending disposal of the applicatiOfls the Hon'ble 

• Tribunal may be leased to restrain the respondent 

Contd....P/l7. 
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NOs. t to 4 from taking any further action in 

pursuance of the memorandum No. 8/15/91_Vig. II 

dated 27:.  1.92 (ner5) 

9.2 The Hon'ble Tribunal may further be pleased to 

direct that the pendéncl of  this applicatiOn shall 

not be a bar for the applicant's promotion to the 

Junior Adrninis trative Grade, Group 'A' of ITS or 

to any other higher grade or such benefits that 

may accrue to him during the pendency of this 

application. 

9.3 Pending diosai of this application, the applicant 

should not be superseded by his juniors in the matter 

of his p romo tion to the next hi gh e r grade. 

10• 	•Is• '• 

The application is filed through Adcate. 

11. PARC(JLARS OF THE ].PJ . S 

I.p.O. No. 	ç LC11  

Date 	 : 

Payable at 	: Giwahati. 

12, LIST OF ENL0JRES : 

As stated In the Index. 	

I 
Contd.. 
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TERIFICATION 

I, Shri Ajay' Kumar Singh, son of Shri Ajeet 

Prasad, resident of village Katewra, Delhi-39, presently 

so rkin g as Di vi slon al Di gin e e.r (Tel ecom), in the office 

of the Chief General Mager (Tlecom), Shillong, do hereby 

verify end state that the statements made in paragrhs 1 to 

4 end 6 to 12 are true to my knowledge and those made in 

paragraph 5 are true to my legal advice and I have not 

ippressed any material facts. 

And I' sign this veriflcatiofl on this the 

day of Decbe r 1995 at Giwahati. 

1L 

/ 
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i7J1I PEC1AL POLLC ESTABLISHMENT 	 BRANL 

	

rias 1NroLtMITI.Ot'41 RM'ORT. . LN. 	7285 
. 1 ('f.ij 	trr i54 

r1, 	 (Recorded u/s 154 ci. P.C.) 

Date and time of rcpofl ----- -- 

rVI ¶T pirgr 
p[aceofoccriencewtth Slate 	

JAIPUP 
• 	 :. 	

.: 	 .. 

Dite and irnè of occurrence 	 • 
- 	- 	. 	I 	• 	• 	%.4r4.J 	

. 	 t.• .  

;q OR qr1 	 . 

Name of complainant or infounant with addicts 	
. 	 $O.tVs 

• 	. .... 	 ) 	 . 

330..8 nw 420 and 420 ThC 
and s(z) r'w s(t) () of 

. 

A 	 3j 47, 
. 	 - 	- 

Nameand address of th e ~~c uscd . . 	 .. 

... 	 • 	

. 	 . 

cyo 	s.ral. 	er 
(Qroep-$) 

	

• 	 • 	

. 	 4 	 I 	 • 	. . 
•.. . 	. . 

.................... — .. 	. 

(2) .0 	
I . 

rt:of cOflfl..1C&tiO@ 

.;. 	i1 	 ./ 	 . ... ..-.-..-- 
.1.. 	 • 	 I 

/ 	 . 	. 	
%. 	 • 

/ 	

— . . . ......... — — - . — - a - 	• 

4 	 . 	 . 

'-Aoat*ko.r ........ ... . 
. 	 ' 

tMqtW 
lnvetigatiflg Ocer..... 	

of 	1ice. CB 	aipQr. 

WORAIATI ON  

k infOr7ti0fl receiVd 
has revealed that, during the; 

	

y.r 
986 to 1988, 5hr 	

(P) Noah s  aipur and 

Shri 8.N,Singh, JTO, Section.-26, 51)0(P) North , Jaipur. while 

t  \rif*flCti0 	in aforesaid CaPaCity s  conspired with  Oe unkflaW 

psraC1I to cheat the T.l.pc*%S £eptt. 

	

— 	

. 

•

ti In fti r th eranC c ' said c rirnin a 1 cons p1 raCy. Sh • SN S 

	

( 	JTO 	honestly and frbu1(t1 r.parsd a nmb.r Of faks it 

contd.. . 
MOLPNU(_311C111(M qf 

1111
A7O—t8-Il 2O° 	s. 
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• 	 . 	 . 	••.• 

1' s4ips for issue of telephone instruments aa1att the. 
telephone connect.tona alr.ady instaU.d with instrument.,. 

• . 

• 	8hri A.K.Singh, 8DO(), worth, by abuing his 
official position, dishonestly and fraudulently ordered 

'for issue of telephone Lnatrumti twice and thrice 
against a number of invial telephone conntions 
on the aaidbogus issue slips. 	Ch the said issue slips 

,Bhri 8.H.Singh, JTO fraudslsntly, by abusing his official 
position got issued telephone ia.tzuments from stors 
twiciui/thrice against a number of indjv4al telephone 
(onn.ctions. 	In this 	annsr, 77 telphone inetrumsnts 
coating ab(*t b.5,751/. 	(z.763/.. each instrumsnt) were 

. got issued. 	Thus, they caused wQful loss of about 
., 	 . 1bi,5,75 1/u  to the QOvexa*t and corresponding gains to 

- themselves , 
, •_•l ' 

• The above facts diSclOSe coirniasion of o€encs 
•• 	. 	•,'. 

 

punishable u/a 	12(i—I r/w 420 Lad 420IIC éw and 
5(2) r/w 5(1)(4) of 	C ict, 1947. 	Therefore, a R.gular 
Cs - is registered and entrusted tQ Shri Pam Chandra, 
Thpp.ctor of Plics, $.P,I./C.LI., Jail7lar for invsti- 
gatic*a. 

• 	.• 

BIJPDT. c WX 
8PZs C3AXUJ 

, • 

1te$ 
;:•-.'.. 	.'. (Opy fOrvarlad to u 

The 8pcit1 Judge# BPZ Cases, Jaiar 	Pjasthan. 
2. 	The EInspr Qeni of T011cof C.,X., 	now 

z 	;..... 	.:a • 	•Dslij. i • 

Z Dixector• 3. The  Osneral(Vjg), P & T board:, k 
r awen, New Delhi. 

4. 	ThS Dy Secretary (j 	a,,is) )4tnistxy of COmt*anjcatjon, 
• 	. Serdar Patel Itiawen, Now Delhi. 

50 	The Dirtor, c.v.c.(pj  
6. 	• 	hri Pam Qb'*drra, 3hapector Of RlLc.,, 1PC336 

Jaj*r. 

i:..... 	•.• 	1 	 •• 
• 	. • 	 .• 	 *55*5** 

v:. 

• 	

• 

- 	••..: A; 

:; ;.i?I 	% 	- 	
•. 

j%S• 

• 	- 	 -• 	S  

I 	I. 	• 	. 
I 	•. 	 •• 

• 	••. 

It 
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Aai-nec&,& Iz 

lb. 9-16/89-Vig-I 
Goverrinent of India 

Ministry of Coau,iunicstions 
Department of Celecommurijcatjons 

Dak bhavan, Sansad Marg, New DellU- 110001. 

gc) 

Datej; 	.1.1989. 

0 k 1) IL R 

WHk.REAS a case against Shri A.K. Singh an of ricer of ]S 
Group 'A' and presently working as SDO(.) t'Jorth Jaipur, in res-
pect of a criminal offence is under investigation. 

AND HFuA the said Shri A.k(. $ingh was detain& in 
police custody on 1.6.89 for a period exce&ing forty- eight 
hours. 

NCW Th1REFC?kE, the saic1hri t.kK. Singh Is deee1 to have 
been suspend& w.e.f. the ddte of detention i.e. 1.6.1989 in 
terms of Sub rule(2) of Rule 10 of the CCS(CCA) Rules, 1965 and 
shall renain under suspension until further orders. 

(By order and in the name 

of the Presidet). 

( R.. BANSAL ) 
Genera]. Manager(vigj1n) 

Copy to; 

Shri A.K. Singh, Si0(P) North Jaipur( Throuyh C.G. M.T. Jalpur) 

Chief G.11.T • T elecoin. - Raj as than Circle Jaipur. 

G.M. (Personnel) Te1eccii. Directorate New Delhi. 

W11

-'-- 

f. I(OtlM1 'JUlEJ/) 	I Asstt. 	General-(Vig...A). 



No. 9-16/89-Viçj-1 
: 	 . 	Goverrinent, of India 

• 	 Ministry of Communications 
L)epartrnent of ie1eccinrnunjctjons 

Jak Bhavan, sans ad 1'larg, Iew Delhi- 110001 

1ate1; 611989s 

C) R 1) t R 

W1IEK1AJ an ox:der placing Jhri A.K. Singh, an officer of 
IT6 Group 'A' presently woLkiny as &)O(P) Noith Jaipur, under 
suspension was deEmed to have been male by the competent authority 
from 1.6.89. 

NOW TiiEREFURB the eresident. in exer&cise of thpowers 
conferLed by cI'ause(c5 of ub-rule(5) of Rule 10 of CS(CCA) 
Rules., 1965 herthy revokes the said oider of suspension with 
imrneiiate effect. 

(By oider innaneofresidnt) 

- 	(R. .. I3Aii) 
Ôeneral Manager(Vigilance) 

Copy to: 

ri A.K. Jingh, L)O(k) i'oith, Jalpur. (Through CGMI Jaipur). 

Chief General Manager Telecom. Rajasthan Circle Jaipur0 

General I4anager(kersonnel) Telecom. Directorate. 

I 
1 ' • 	 -

. 

Poon Juneja) 	I 

Asstt. Dir. General(Vigilance4A) 

C 
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JANNEXURE ~-  K77§~ ~L 

DEpARTMENr OF TELECOMMUNICATIONS  

Office of the Chief General Marger Telecommunicatjop, 
Pjasthan Circle, Sardar Pate). flarg, JaipUr 

- 302 008, 

NO. 
Dated : Feby. 20, 1990. 

MErURA NIX 

In pursuance of Telecom Directorate, New Delhi 
merrio No. 10-2/89_rG.I dated 9th January 1990, the 
C1-jf General Manager, Rajasthan Telecom Circle, Jaipur 
is pleased to transfer Shri A.K.Singh, ADET Crossbar 
Installation Bhjira on promotion to Senior Time Scale 
of ITS Group  tAt as'a [ )ivisional Engineer in Ahmedabad 
Telephone District. 

( 

' C 

Necessary charge reports m ay he sent to all 
Co nc er fled. 

C) 

( B.R.Shukla 
) 

Asstt.General Manager(Adn) 

Coyof this memo is issued to :- 

The Directc.- 'General (STG_I), DepartmenL. of Telecom, 
Sanchar Bhawan fleW Delhi 110001 for inforintion, 

The General Manager Telecom District, JaipUr, 

The Director Telecom (3outh) Udaipur, 
The Chief General Mana ger, Gujarat Telecom Circle, 
Ahmedabad. His F1X massage N0 Staff 13/5/XIII 
refers. 

The General flanager, Telecom District, Ahmedabad. 
The Sr.PA(G) to CGM/GM(D)/DY a GJI Circle Office, Jaipur, 
PF of the officer, 

Officer concerned, 
9. Spare. 

kE 



ENN::E:XUR E- /A-n n e'L: 

Confidential 

OEPART1IEUT 	OF 	1E1ECOftJt11CAT1OUS 

Office of the 
Area Manager(West) 

Sabena Apartment 
Shri A.K.Singh, Ahmedabad. 
Divisional Engineer (Int.)HRP 
Naranpura Telephone Exchange 
Ahmedabad. 	 Ho.ATW/Disc-5/A.K. S/91-92 

Dated: 21.2.1992 

Sub: Disciplinary case against Shri A.K.Singh, D.E. 

Please find enclosed herewith a Ilemorandum Uo.8/15/91-Vig-II dated 
27.1.92 in original alongwith all its enclosures received from D.O.T. 
Four copies of acknowledgement may be sent to •this office as three 
acknowledgement copies are to be sent to D.G.M.(A) for record. 

(Lay Gt) 
Area Manager(t4st) 

End: as above 

.The receipt. cc the above mentioned memorandum is hereby acknowledged. 
0 

Divisional Engineer(I . NRP/SAB 
Ilaranpura Telephone Exchange 

Ahmedabad. 

\ c 
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IL !o, 8/i5/A-VIc,ii 
cXVEfl'It:T OF I'7DIA 

DEPA.T1IWr OF TELECOMUN ICArions 
....... 

DILIC TAR BUAWAN 
SNSAD MARS 
NEW DELII-110001, 

I, 

Dated the 27 -

1
- 
 ?. 

HE H 0 R A U D U 11 

The President pr000ses to have an inuiry held against 
Shri A.K. Singh, fortnerly SDOP(N), Jaipur Telephones and now 
ADET in Gujart Telecom Circle, under Rule 14 of theCCS(CC) 

• 	Rules, 1965. The aubsta.nce of the imputations of misconduct 
or misbehaviour in respect of which the inquiry is proposed to 

~Annexure-I),
eld is set out in the enclosed statement of articles of charge 

 A StaterDent of the irnp'itations of misconduct or 
misbehaviour in Support of each article of charge is enclosed 
(Arrnexure..II). A list of documents by which and a list of A 

w1tness by whom the articles of charge are proposed to be 
sustained are also enclosed (Mn ure-III & IV). 

Shri A.K. Sin'jh is directed to submit within 10 days of 
the receipt of this Me!norandum a written statement of his defen 
anti also to state whether he desires to be heard in person. 

He Is informed that an Inquiry will be held only in 
respect of those articles of chrgc as are not admitted. He 
should, therefore, specifically admit or deny each article of 
charge. 

Shri A.K. Sinob is further Informed that if he doea not 
su±xnit his written Statement of defence on or before the date 
specified in .para 2 àtx,ve, or does not appear in person before 
the Inquiring Authority or otherwise f a ils or ref-uses to comply 
with the provisions of Rule 14 of the Cc(ccA.) Rules, 1965 or 
the orders/directio ns issued In pursuance of the said Rule,

• 
 the 

inquiring aitbority ma,y hold the Inquiry against him ex-parte, 

• 	5. 	Attention of Shri A.K. Singh is invited to Rule 20 of 
the CCS(Conduct) Rules, 1964 under which no Government Servant 
shall bring or attempt to bring any political or outside 
influence to bear upon any superior authority to further his 
interests In respect of matters partsining to his service under 
the Government. If any representation is received on his behal 

• 	front another person in respect of any matter dolt with in the 
proceedings, it will be presumed that Shrj A.K. SInghaware of 
such a representation and that it has been made at his instance 
and action will be taken aialnst him for violation of Rule 20 
of the CCS(Conduct) Rules, 1964. 

contd.....2/- 

) 	

4O C1 



6. 	Receipt of th.Li Mexrardum shall be acknowledçed. 

By orei and in the name of t-he President, 

(u4J) 
AS3rr. DIRECrOR GEHERAI4 (vIo.A) 

/' Stiri A.K. Singh 
ADET, Gujarat Telecom Circle, 
hmedpbd, 	 ' 

(Through chief OH. Telecom, (?Jarat Circle, Ahmedabad). 

: 

4 
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Sttcmrt of art tc1s nf Chrvje fred forlti1y JEX)f'(fIflrtf) 	
Jdl, ur Teliom Cjle 

A2I 1 EXUItE_ I 

jdInst Shri 	SIfl•,h and now 
ADEr in Lujdrat 

AflVtCLE T 

That the 
said Shrj A.K. S1,h while functjqf 
	as StJP(Iorth) under G.f 1. Tel phones, Ji riir Telept3 

District Ja1r diring the year l9878, 
1 Jflored the Interes 	of passed orde 	 the Depant and mechanically 
instruments 	twice/thrice for Issue of telephone 

on the f.ilse Issue/±eqjgjj0 Slips submitted by the JTOs 
working under him, 1 nspite of the fact that either telept,fle 1fltinen 

	had a1rc•dy been 135u2d a'jalngt the respective 03s or the oas had already been cancelled 	He prepared false inspection reports 
and also faIl3 to take 

any actjo a'Jalngt he conce, subscribers on 
the 5asis of the rport 	bmltted by the SIT as "eli is P1 'rkin- under him. Shri A.K. Sj h thug fciiitatcd the 

fraudulent issue of 74 tiehone lnstmfl 
PCCUnI-y lo 	to tti D'partment of 	

ts C3Using 
out (at th(_1  rate of 	

.763/_ for each Instrflt) 	Shrj 
A0K4 Slngh al s

o unautrjsly sold One tele,,)one instrjmcne each 
t• S/Shrj •C- Qjpta and .J.S. 

Ahiuwaija 
havtnq t 

lehone cone Uong lb. 842433 and 7271i, rcsp t IVt!Iy 

2. 	Thus, hj his abve .cts, Shri 	S1 d L 
lIlaIr)taji ab30jut 	 i,j1 f1 l 

Int.rlt., dcvotjo to dity and actd in a manner unbcoi 	of  t 	 Gvernment 	rv,rit t 
hor by Contravenjn 

Rule 3(1) (I), (II) and (iii) 
 Of 

ht Cos (C,ntluct itti L 	1964 

By orler and in the nineoft!)eprId. 

41- _ ~ ' T_\_ 
( ILS. lX'IJA!l J'TTIIEJA

~Vlc.:j
J PSSTV. DI1'CT.)R  



7St.tu,.t or Lupuj0, of 	
in form,j SOUP (Horth 

 
the article, of Chit2, frae,d a$jn,t Shri A.K.

4K Sinti, 
pp 

CuJaz..t Tel 
/ $ 	

), 
3 'ipur 14I8phon.1 and no ADEr 

jflE ecom CitcJl,, 

Shrj A . ,
ingh was Uarkj9 

,, DDP(uoth) o/ GT Jaipur during the Y ea r 1987—Be. 	His dutj., interajj Wet, 0 i3iij tiLephi in'tt,,, 
on tmciipt of 

iiaqs ijp icajat 	
o* the JIO:.uorki, a 	nde his s  

2 0  duringthe 
relevant Plod 

S/Shrj S.N 5igh ndwereLaxg 	 0

functij 	as 310,  • 	
(Hor) and Sictj 	

in 5Otj0 26
12 reasti,1 	

It wa of S 	 , thà duty : 	
j A.K. lnh to 	ord 	tot 	 tllsp. 13 

12nit 	on the baaj, or ismue ,ljp Cubmitted by the JIo,, 'ttit 
due care and flflPcessa Check t 

U1f 	
ty 

fl9Jard the 
interest of the Dlpirtment 

On the OQflcrary the 
said Sj *,K, SinQh P'sed for 	orders iaaue àf tt1mp, 

iflattua,nt, in a mechanic.1 1flit twice/thrice 
•9'it  

ca 	
thi 	

0,9, in cIrtaj ..,,0 the 	
'lip, submjtt,  3hrL 

5 1N.3jh •tthn. 	
b y said

, tIlaphon, 
inctru.nt were 

OflC, 

iliHued and in'tall.d l9ajflst the teepsctj, 	
•1 0.8,4 a detailed below. 	3hrj *,, Singh a90 Ps.d Otder, tat Iaiu, o f  tsep, ifl.tru,flt. ovan Majn,t 

th11 	
which ware cancelled and aajn3t which 

o 
• 	

tejephon, instruat n t was t3 be i1au.d 2- 

I 	 COfltd),,2/ 
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Q., 	1 / 	No• 	N 
No, & dat, of 

on 
Uhich tIlsphon. by 	

o f 
Sd 

IXRCU 

sect- 

119 	
(u) 

26 	
68 dt, ° 41/87 

20 	d0 
S 

' 	
•  25/57 	87 Sing 	 . S., N 

7 7 dt,  51n9 
120 (N) 	 - -. , 	Pal31 

	

68 dL, 09.01,87 	
. 	

dzaw 	d 

do 	

o. 

77 
S 

. 	121 	
12.01.87 

60 	
do 	 68 dt• 09.07,87 	

dr.,'1Y 

70 	
77 dt, 12,01.87 	

25/1238 

125 (N) 	
-d 	

7 

drsj., 

. 	127O) 	
141 dto 28.0197 	

26/4.207 
- do 

10 0 	 68 dt, 	
't67 	

do.. 

	

-d. 	dravn 	'do- 

141 

	

128 	
dt• 2800267 	

26/3117 -do.. 
d 0— 

68 

.. 	
dt, p9.0187 	

draUfl 
12, 	

'do 	

do.. 

	

13. 	129 (N) 	
141 dt, 29.0197 	

Ca cellid 

24 

Khafld.1_ 

155 dt,29 71  

	

14, 	-d 	

.86 
	3.N, 	24 /2 6, 

	

.. 	 1787 3.N. 
26  141 dt 

138 (N) 	

• 28.ot8 	
•pJ• 	

Jej 

24 I) 	drau 

	

- 	 155 de• 29.12,85 
16 • 	1 

26 	
?(hj 	24/1 .12.86 38 (N) 	 -d0... 

14j dt 

	

141 (N) 	
• 

* 26 	147 dt, 	
S1n, 	 Y 

lee 	141 	
28.07,67 

26 /10. 
26 	

01.870 
s 

104 dt1 16.1297 SIngh 
Falsel y  
dr 

a .  

on  
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30 	4 	
5 	5 	 7 / 	19, 	

143 () 26 	
141 dt. 28,01.87 	S,N. 	26/13,0187 

/ 	

Singh 	
5ngh 

V 

	

20, 	-'dd.. 	• 	104 dt, 18.12.87 	-'di... 	Falsely 	-'do-' 
drawn 	

1 

	

210 	524 (N)12 	
148 dta 21,10.7 Lasa 	12/21,1aap 	LRZafl 

	

229 	-'d 	
269 dt, 02,11,87 P.c, 	Fal..i 

	

Aty. 	drawn • 	230 	525 (N) 25 	
190 d.2901087 M,u, 	25/28.1087 	

'. Kh 

	

Xhan 	 .0 
.': 

	

24, 	-'do.. 	2 	
. 60 dt, 12.1.1,87 

	

N. 	Fa1ssl 
Sinh drawn  

CANCELLED • 	
250 	50 (pi) 	26 	

87 dt 15 12.85 3.N, 	Cancelled 
Sinh 

	

26, 	53 (P4) 	26 	
d 	'do 	- do - 

	

27 0 	55 (ii) 	' 
 

	

28. 	60 (u) 	' 	
-di - • 	29 	92 () 	 6 d, 01,197 -'do- - do 

	

30. 	93 (N) 	
-' dø 

 

	

31, 	107 	
77 d, 12,01.87 	-do- 	

,• 

32 0 	118 (P4) 	
• 	 do 	-'di.. 	-'do.. 33 	126 () 	• 	141 dL, 28,1,7 	-'do- 	do- - 34. 131 (u) 	
' 	 do - 	-do- 	-'do- - 35 	149 (N) 	
' 	 d 	-'do.. 	-do- • 36 • 	150 (Pd) 

	do -
-do.. 37 0  164 (N) 	' 	92 dt, 12,03.87 P.C. Arya 	do - 602 (P4) 	

12 dt• 05.04,83 S . N . 
629 (j) 	 Sinh

- do - 	do - 	-cia- 
635 (N) 	

• 	 cic 	- d - 	-cia- 41 	636 (N) 	
- d 	- 	do - 	-do- 



4 

!. njIs3di.ozJI:IlLKK:  

 135 

• 	45.0 • 26 56 dt. 09.02,87 	S,N, Fa1.1y 

26 	(u) 
5inh dratjn 

• 	46. 21 64 dt.08,04,87 	kul-. 21 /10,04.87 L.K. 

47. 
Ku!- 

ahreatha 
, 26 135 	dt. 	16.06.875.N, FaL.1y 

28 	(u) 
Singh draj 

48, 26 109 dt, 	19.05, 	B.M. 26/5,5.87 
 

• 135 	dt.15.O5,97 
B,m• 

5.N. Fa1.1y 
5ngh drawn 

 29 	(u) . 109 dt. 	19.05,87 	B,M, 25/ 5.05,87 
510 Mara 5,N •  Singh 

• .135 	dt, 	16.06.87 	S.N. F1ss1y dratj 

30 	(w) 
SinQh 

• 	52. 
109 dt, 	19,5,87 	B.MO 26/15.05.87 

Manna 
• U 

135 	dt, 	16,05,97 	5,• ' 	Falssly 

no 

Singh drau 
54. 31 	(U) 109 	dt, 	16.06.87 	a,•' 26/20,05,87 

55, 
135 	dt, 	16,05, 	S.N, 

Singh 
Faissly 
drawn 

56 32( 	i) 109 dt, 	19,050 	B.M. 2 5/14.05,87 
lliona 8,rj. 

1i.na 
 135 	dt 1 	16.06,87 	S,N, Falsely 

34 	(u) 
SinQh drawn 

 • 109 dt. 	19.05,87 	B.rl• 2 6/14.05.87 
Macna B.F1. 

59 0  U  • 135 	dt, 	16.06,87 	SIN. Falsely 

Macna 

Sin9h draj 
60. 37 	(u) 21 39 dt, 	04,06,87 	Xamal 21/28.0 5.87 	I.K. 	Kul- Sinh 

ehr.stta 
61, U  26 	271 	dt. 	30,06,97 	5,?4, 

51flh 
Fals e l y  
drawn 

9 
y' contd,.,,,5/_ 



/7 
Aa 

-t 	5 	- 
1. 2 0 	3, 4 

/ - 5 6 7 
62, 39 	(U) 	21 39 dt, 	04.06.87 L.K. Kul— 	21/28.05.8 

• Shrjaths 
L.K.i 

63. 0 26 271 	dt. 	30,6.87 S,u,Singh Fal3aly 
drawfl 

64, 40 	(ti) 	21 209 dt, 27,4,97 K. 	Sinh 21/013,05.87 X 

65. 26 271 	dt, 30.05.87 S.'i, 

Singh 

Falsely 
Stngh drawn 

55, 41 	(w) 	21 209 dt, 27.04.87 K. 	Singh 21/08,05,87 K. 

67. . 	
. 	26 

* 

271 	dt. 	3.0.06,87 5.N, 

5inh 

Falsely 
• Stngh drawn 

68, 42(u) 21 209 dt. 27.04,97 K. 	Singh 21/ 8,05.87K, 

 26 271 	dt, 	30.05.67 5,H, 	
. 

Singh 

Falisjy 
Singh drawn, 

 4-3 (u) 	21 209 dt, 27.4.87 K, 	Singh 21/08.05.87 	K, 

719 26 	• 271 	dt, 30.06,87 5,N, 

.Singh 

Fa1a1y 
Singh drawn 

72. 142 	() 	a 67 dt, 	08.01.87 P.C. Arya' 26/14.07.87 P.C. 

734 249 dt, 	28.07,87 S,N, 

Arya 

I  

SinQh drawr 
74 0  143 	(w) 61 	dt. 	108.07 . .87 P.C. Ary. 26/19.12.87 S.N. 

• Singh 
75, 

' 24 	dt, 	28.074137  Fala.ly 
SinQh drawn 

76. 144 	() 67 dt, 	08.07.87 P.C. Arya 26/1007.7 

77. 144 	(w) 249 dt, 28.07.87 S,N, Fa1mJLy 

Arya, 

Singh drawn 
78 0  145 	(u) 67 	d.t, 	08,07,87 P.C. Arya 26/22,07,87 SN. 

Singh 
79, U  249 dt, 	28.07.87 S.N. Fa13.ly 

Sinh drawn 
60. 	145 	(v) 	67 dt, 	08,07.87 

• 
P.c.. Arya 26/05,08.87 

Sinh 
S,N. 

61 



6 	,. - 33 
4 0  

(LI) 26 249

7987 Singh

60 

S., 

I
/ 	

82, 147 (u) 	
67 dt,0907 	

25/29079 	
S,N, Siflç

rai 

/ 

- 	83, 	

249 dt, 28.0797 S,N 
	

drafl 	
I 

Singh 14 	(LI) 	
83 dt, 	0787 L.k, 

	

 

26 249 dt 	 Kuj 

- 

ahr.at 
85, 	

, 2.Q797 
s,• 

.SIngh 
5 

II 
4 

(LI) 	
dt, 	

.02 97 

	

S,, 	
fl 'd 

1' 	 12 	

S1n 
• 	

38 (LI) 	
277 dt, 3d,0587 5.N, 

88, 	44 	 d Jv  SI flQh (LI) 	
d 	

=—do. 	
d 

890 	
90 (LI) 14 	

23 dt, 0460597 	

- di iifli 
• 	

134 (LI) 26 	67 dt 	
.

09,07,9 7 

4 ty a 

3 

	

telePhon 	

th, Ct 
/O soQp 	

th 	
n  

nor depoajtjdth 	
hj3

1fl$tr1 	
back b stock 

, 	ut 
*I3approL 	

the 40 	

Th. said tsIephufl, 'nstrua,t 

Uit,

f 	
from the Central 

 I ssued atari1 on 
th. ba,j3 	

th, Otdit, o 	
4lflh 

JTO 

•ndors.d 
on the las 	

*ilp Sublitt 
5, 	

.d 	

.K, S 

oy Shtj 5.N, 51ngh • 	

• 
 

S hr 4.K, 51 h also 
Ptit.d

rSpott3 

report. to th. 0/. 

after his tran 
•th 	

'ith,r subjtt,d the In 
 th.OE J1pr 

flot 	
any a

sPection 

 3ubscribe cj0 
against  During th, 

alarcji 
of 5hj 4.K, 

Cor)tcj 



25(N) 12 

N 

3, 	N 	 N 

4. 	172(N) 

N 	 N .1 • 

Q. 	210(N N 

•7 	• 	N 	 N 
I. 

8, 	219(N) 

9. 	N 	 N 

53 dt. 04.0386 

8 dt. 02,03,87 

41 dt. 06.05,87 

8 dt. 02.03.87 

91 dt. 06.05,87 

122 dt. 21.5.87 

132 dt. 28.5.87 

122 dt. 21.5.87 

194 dt. 28.5.87 

Lt 

/ 	Singh's house, inspection reports in respect of telephoneNos. 

82668 and 842433 sub:nitted by. the SIT as well as.the P1 workIng 

under him, on which Shri A.K. Singh had failed to take i,lany action, 
were also seized. 	 - 

6. 	SimIlarly, Shri A.K. Sinqh in utter disregard of existing noris 

and procedure and inguoring the Interests of the Department, 

maechanically passed orders for issue of telephone instruments 

on the iss.e SlIp.s subatitted by Shri Laxan Dass, J'IO cpncernirig 

• 	 Certain OBs against which telephone instrwnents had alrady been 

issued and installed. The said telephone Instruments.got 

fraudulantly issued by Shri Laxrnan Dass, 3T0 were never accounted 
for, as detailed below *- 

31. OB.NO . & 	Slip !o. date 	By whom drawn 	Installed 	By whom 'p.. Section 	 which Sec.. 	execut- 'C) 	
tion & dt. 	ed, 
of execu- 
tion. 

1. 	2. 	 3,, 	 4 • 	 5, 	 6 0  

10. 	229 (N)" 	122 dt. 21.5.87 

J.B. Sharma Falsely 
drawn 

- do - 12/2.3.87 J.BI •  

Sharrna 

K.H. Sriastava Falsely 
drawn 

J.B, 3 hartna 12/2.3.87 JIB. Sh 
ma. 

K.M. Shriastava Falsely 
drawn 

Laxrnan Dass Falsely 
drawn 

L.L. Bangali 12/28,5.87 L. Das 

L. Dass 12/27,5.87 - do :. 

L. Dass Falsely 
drawn 

Laxman Dass Cancelled 
on 15.6.87 

contd.......8/- 



-z 	
- 

• 	' 229 	(u) 12 	94 dt. 11 .9,7 	Laian 	Dss 

/ 	12. 230 	(ti 
on 	15.6.37 

122 •Je. 21,5.07 	- 	do  13. 0 
If 

14 132 dt. 28.5.87 	L.L. 	3an '11 12/28.5,87 L. Das • 250 (N) 122 cit. 21.5 .87 	Lax.3n 
II 

Dass 12/22,6 .97 	- do II - 
4 	cit. 12,9,37 - do 	- Falzely 

ci r awn 
87 	cit 4  12.0,37 - do 	

- 12/1.3,87 	- 'Jo 
94 dt. 14 ,9.7 - do 	- Flse1y 

94 dt, 14.9,97 - do 	- 
drawn 

12/20,.87 
119 de, 21,10,97 - do - Falsely 

d ra- 
dt, 3.6,37 - do 

- Cancl1ed 
202 dt. 22.6.87 - do 

- CanCe11d 
184 dt, 21.5.87 - do 	- - 

- 	do 	- 

69 cIt. 21.5,97 - (30 	- 
- 	(10 

117 dt. 20.5.37 - do 	- - 	- 

202 de, 22.G•97 n  Da 1 ' 	.7,37 	L 

128 cit. 15,6.87 G,L.. 
24/13,5,37 	G.L.;, 

217 dt. 24.6.97 La- .' lnan
Dass 

Fa11y 
drqwn 

1. 	292 ( u) 
	

I, 

Ii 

336. (N) 	I. 

It 	
H 	- 

	

-20. 	374 (u) 	22 

178 (u) 
	

14 

286 (u) 	I' 

	

23, 	317 Cu) 	'I 

344 (u) 
	

'I 

'I 

	

26, 	463 Cu) 	24 

	

27. 	'S 	

14 

0 

7. 	Shrj A.K. Sinj, thus, fi!11tatd the i3SUe of 74 tele hone 
iflSLm.nts on the fake r1jt10 5lip Submitted by the 
said S/Shrj S.tI. 

Singh and Laxirian Dass as detoil(3 abovr? and 
Caused Pecuniary 1033 to the Departnent to the extent 

of 
Rs, 56,462/ (at the rate of 	, 763/_ for eich instru;ont) 

Otc (  

cont.-1.  ...... 9/ 



/ 
/ 

-3  

: 	9 	i- 

8. 	Further 1  Shri A.K. Singh unauthorisedly sold one 
Telephone in3ttiiint each to Shri. K.C. Gupta of 
Jhot'iara having telephone connection No. 842413 
and Shri H.J.S, Abjuwaljp of 55 Gopalwarj,4  Jaipur 
having tele'-hone connectjo No, 72711. The sath 
two teleplone in5trments unautor1secuy sold by 
Shri A.K. Singh were recovered from the houses of 
S/Shri K.C. Gupta and M.J.S. Ahiuwalia, re3pectively. 
They have Stated that the said two in5trurnent seize4d 
from their residences had been purchased by the from 
Shri A.K. Siogh, 

9 0 	Thus, by his above act.s, Shri A.K. Singh failed to 
maintain absoluth inte -'rity, devotion to duty ad 
acted in a manner unbeccalng of a Government servant 
thereby contravenjnj Rule 3(1) Ci), (ii) and (iii) of 
the CC3(Cdt) Rules,' 1964, 

S..... 

QL r 7 cj  

0 

, 



-'- 	 -37- 

I 

• 	 gjL..L 

	

• 	List of document, by/it tic!,, of chargi Framed aa Inst Shri / 

	

	A.K, Singh, formerly soap (North), 3aipur Te1phon,, and  now AoEr in Gujarat relic0. 
Circle are proposed tø be auatajn.d, 

FIR No 1 6 )/89 of SPE, C91 - , Jalr dated 31.1.1989, 
SiliurI Nema dated 2 . 2 91989jnd its document8. 
Search Hat dated 292.1989jt, document,, 

40 	 Siarch list dated 2.2,1989 and its documt,nta. 5. 	
Seizure Msmo dated 3.2.1989 and its 

60 	 Sejze Mii0 dat.j3.2.99 a 
7. 	 Stock 	

nd it documrit., 

register of NTC for the year 1985.85, 
8, 	

Stock register of ?UC for the year 1987-88 
and 88.89 90 	 Isui slip No. 68 dated 9.1.1987, 

	

' 	100 	Isuu alLp N,. 77 dated 12,1,1997, 
11. 	

Issue Slip Na. 141,60,1049816 and 12 rsspectiv.ly, 
12, 	Issuesli P s  No,. 53, 8, 410 122,194, 130, 94, 184

9  87, 148, 22 9  202, 69 9  129, 217 tiSpectively, 
13 0  

133 uf sljp No. 195 dated 28,5,1987 0  120 dated 21.11.197 sanCtioned 25, 	 - 

140 	• S'iiure No dated 6 011.1989 and its document,, 
15, 	

Sujiutj Memo dated 2 3,11,1989 and Its 

• 	-• 

n 	
4 



& f (- 

/ 

Lj 	of u1,11 
by uhofv articl,3 or 

'=)a6 d'too b 
a Justa 

 cha91 trm.d agaj 	Shrj 

Shrj N,o, 

	

 
2. 	 khtj 

Shrj 	 Corporation  

	

3 0 	 'SSUdIIh 

	

43. 	
Shrj pi .R 	

• 	
€51 Corpor.j0 	

Jaipur. 
, 	

Orfj, 
Shrj Gopj Chafld 	

UCQ Dank. , 	cir 0I 

	

5, 	
Shri P.V. 	huJa 	

Uco 
, SDOP(), 3aip 

	

6 	
Shrj G,N. 	

TO, 0/s th SDO(p) 
Csntr._1 Shrj P.s, Aty., P1, 

Jhotwara Shrj 
8,. Shita, P1, katptj 

	

9, 	
Shrj RutMal;19  

10 	
Shrj 	 RI ; uja r

IZdOOt 
H.K, Shitnagar 

	

 VI, Area, 	 anags, 

	

11• 	 /s 3ajp 	
OOttFing Ca, 

 

12• 	
Shrj 

Radhy1 Shy, ccoufltaflt 

	

13. 	
Shrj 	

8otj 	Co. UKJ, Shrj Rattan Gupti 
a Sj ChOUth flj Gupta, 

Gpt. , 5/ 

	

14 	
Sj Hshubullah ov1r, A 
	, 

.K, Chacha 	
O'lhj Pun 	

of the Gro, 
R/. Sahid Abdul 

Hamjd Nagar, l Read, Jaipur. 
 

.3 	
jab Guirat Kart.1, Jajpar, ShrI Ajtab Sonj, Partn, 	Amjt 	Trad 	Co. 

Mj Raid 	a1pur.  

Shri G,1. hifld,li 
P1 SIC.  

190 	Shrj j., hand.j1 310 
	

24, SOop (Sc),
,  

Shrj MJS Ahluual4 65, Gopaj arj Ja 209 	
S j Ka*j Slflgh, 

P ss tj021 S Shtj Laj 	h 	 P (r), d, 11. 
0 

0snj 	
Chand-Sharma 	, R, 23. 	

Shrj V,C, Vadhaj 

	

240 	
Shrj Sarw 	L 	

1 Sic, 24, 
1 Rn Sec. 14, 

	

250 	
Shz'j Satya Narajn 

	

260 	
Shrj Hanuman Saini, ORn 

Sit. 25, 

	

270 	
Shrj rap. Ban.rj,. 

Shrj COVing Ri, 
Shrj L.L. 8Qli 	P1 S'ctj01 12, Shrj U.n.  PJ Pilflfljflg Section.  Shrj L.L. 

X4 1aria, 0R, Sic, 25, ShriChirajj 1'i, Lin, 
Shrj s.c. GuI..tj, 
Sh1j H.C. .hta 0 cr9 BCby 



Q-) 
1 ' 	 • s 	2 	.- 	 . 

35. 

/ 	36, 

	

/ 	. 37. 
/ 	 38 

39.. 

40 

	

• 	41 

 

 

 

 

Oa l  

- 	4- 	 - 

SIirj j,p, Sh*tj.1 
	

Paj S.j (,N, 5rjvat2, 	
P1, Stirj H,. 

Sharmi 	
€ (Vj) .  Shrj Ra 

Hitp, Yacjava 
51L Sadj 	R 	ORti 
Shrj 

Rajindri Ptmsad 
ORr, 

Sj R.K, Salj, 	

1j• C8I, Jaj. 
Shrj Ovjndn 	

1't 	of Po1j 	
Ipu? 

Sj k,, Shtt 	
IflSp$t 	of. 	

Jaip , 

 tIr  
ShrcbdUL 	1l,a 	

mf1P,Cor Shri Ri* Chandr. 	

of policeCBi, Jajp 



p. 	-•' 
[AN NEXURE- 6A 	A -1" 'n e-t L'_ %A 6 A j 

No. 8fl791—\Jig.II(i) 
Government of India 

Ministry of CDmmunications 	GA  
Department of raiocommunications 

West Ulock No. I 
Wing No, 2, Ground Floor 
R.K. Puram Sector—I 
Now  Oolhj-110066 

-, 	
O3ted the 2J—IL, 

0 R 0 E R 

'IHEflEAS an inquiry under Rule 14 oP the Central Civil 
Services (Classification, Control and Appeal) Rules, 1965, is being 
held against Shri A.K. Singh, formerly SDOP (N), Jaipur Telephones, 
and now TOE, Jind, Haryana Circle, 

AND iJHE,S the President considers that an Inquiring 
Authority should be appointed to inquire into the charges framed 
against Shri A.K. Singh, 

NOW, THEREFORE the Pre3ident, in exercise of the powers 
conferred by sub—rule (2) of the said RuLe, hreby appoints Shri 
Amib Ccwhish, COl, CVC, Jamnag3r House Hutments, Akbar Road t  
New Oelhi-110011, as the Inquiring Authority to inquire into the 
chargeth framed against the said Shri A.K. Singh, 

By order and in the name of the President, 

__ ---z. 
( JOHN NATHEIJ ) 

DESK OFFICER (vic.ii) 
To, 

-. Shri A,.K. Singh 
IDE,. .Jind 

(Through the CCI1 lelecom, Haryana Telecom CircLe, Jmbala) 

2. Shri Amit Cowghih, CDI, CUC 
rr Jaiagar House Hutmants 

Akbar Road 
N8(j OeLhi-110011 

The following documents as required under Rule 14(6) of 
the CCS (cc) Rules, 1965 are sent hsreuith :- 

i) 	Departm2nt of Talacn Memo No. 8/15/91—Vig.II 
dated 27.1.1992 alongyith •4nnxag I to IV. 

i) Copy of the acknowledgement dated 21.2.1992 from 
Shri A.K. Sirrjh acknowledging the Memo referred 
to at (i) above. 

con 



I 

—: 2 	: - 

7-- 

No, ,,,3rcnc9 9ttornn 	h33 bn 3tjbrriirJ.by ht 
charrjoi U I'uic(3r 

iv)- Ocp artrnn  t op Telecom Order No e/15/9_J9.I1(1) 
dated 	—12--194 appoinLjnj 3hri O.L. Ikrora, In3pcjctr,r oP Poljc, (i/o 3P, CDI, Jipur, a 
Pre3efltjn 	f'Picer,  

5tatment or ji tflo30g, i P any, wil.1 be produced during the cour3o or inquiry 0  

.- - 

IL' 



[ANNEXUPE-- 6 6 	A 	G 
ovorflrneri 	or Indj8 

Ministry or Comrnunjc3tj05 
Daparnt o P Telecornmnjcatjons 

jJ031 L3lock fib. I 
Wing No. 2, Ground Floor 
R.K Puram SectorI 

Dad the 

ORDER 

WHE9E5 an inquiry under Rule 14 oP th0 Central Cjj 
Services (Classipication, Control and ppoal) Rules, 1965, ip, bojg 
hold against Shri A.K. Singh, Pormorly SDDP(N), Jaipur Tolepho, 
and now TDE, Jjnd, Haryana Circle. 

AND UHE,?EAS th3 President conejdr s  it nocassary to appoint a Presentj9 °Pfjcar to present the cage in support 
or the articles 

or 
charge against Shri A.K, Singh bePore the Inquiring luthority, 

NOW, THEREFORE th President in exorcise of thn powrg 
conferred by subrule (5(e) or the 33id Rule, hereby appoint3 
ShriB.L. Rrora, 'flapector of Police, 0/0 SP, Cal, Jipur

9  as the Presenting Ofpi 	
t prgent the cage in 3upport of the articles 

of charge agagt the said ShrjA.K. Slngh bePoro the Inquiring Authority.  

8y order 3nd in the flame of the Pre5dent 

.. 

( JOHN ('1.THE'J ) 
DESK OFFICER (JIC.Ii) 

0 

1hrj A.K. Sjngh 
TOE, Jind 

-(Through the CG1 Telecom, Haryan. Telecm Circle, Ambala) 
• 	 2 	Shrj. B.L. •rora 

'flspector of Police, 	 - 
0/0 SP, Cal, 
Jaipur 

The fol1oi9 documents as renuired under Rule 
 the CCS (ccA) 

Ruleg, 1965 are sent hereij 	 14(6) or 
ith :— 

i) 	
Department of Telecom Memo No a/15/g1_V 9  11 . 

dated 27.1.1992 alonguith 'nnexe3 I to IJ 

Copy or ac!<noulodgement datod 
21,2.992 from Shri A s K e 

 Singh acknowl edging tho Memo 
referred to at (i) above. 

Con td • .2/- 



I 

-: 2 	:- 

¶ 

No de?ence 3aternent has b9en submItted the Charad 0 icer 1 	 by  

iv) ° opar'tmet oP Telecom Order No0/15/,91 19 

 
dated 	

—21994 appojntjr 	
Shrj mjt Ci,': CDI, 	Jmnm - - 	,w,II.i311, "uu39 

utment3, fkbir Rod:, Ne Oelhi.1100li 	the 'nqujrjg Authority 

ir 

:1 

H 
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O01'FIDNTIrL. 

Da 

41 	. 	... 

• . 	 _ • 	
. 	 •upd 

To ' 	. 	. 	- 	" 

hj A.K.jngh (DiiT) ' is 

122-L Circular Road 
Model Town 
ROHTAK (Ha 

sub.;. RC Ol()/89 Departmental inquiry qint 
hri A.K.Singh,. DT. 

Ref.: 	I//New DelhI' s order s heet 	td 
23.1.95. 

,1 	 lb 

7 

List of documents, 
andura of Charge, does not 
specificaly, therefore, a 
has been made out and onc 

nnexure III of ti'irs mEn;Ior-
indicate the doc'Jrrynt3 
specific list out of thct 

Losd herewith. 

Photo copies of all documents rnentiond - n 
the, enclosed list are also enclosed herewj.Lh. 

c 
Out of 45 uitnesses shown j n ann,'ure 1V o f 

the memorandum of charge, 33 are hreby dropofd, 
prosecution would present 12 witnesses only icntioned 
at ser.al nos. 6,7 9 8 1 12,13,19 9 23,24,25,29,32 & '150 ..................... 

Photo copies of pre ccorded staternrits of all 

	

, 	the 12 wj.tnesseso'cept of the iitnessos mentonrd 
a L.. si .no .13 & 45 are also enclosed. stterncnts of 

	

... 	witnesses mentioned at Sl.No.13 & 45 have hot been 
recorded, hence the sane are not being enc.kosrbd. 

4 	Out of 117 instances shovin in the st3t'rent of 
'imputations, annexure II of the memorandum. of .ch3rge, 

J.

89 have beendropped a most of the issue suns ha'..'o, 
not been countersigned bySh.A.1.Sinh & few \)ch 

	

•; 	havebeen countersigne(:i by hri AaK.Sinqh, have been 
countersigned correctl'. In mmax nutshell proscu- 
tion would take 28 jnsances out of 117 into • 	.;• 	.consjderatjon. 

Your,1 Jaithfuily, 

c.. ' 
)i 	Li 

ancls.A,/a. 	 . 
A/A. 	' 	 ;_ riiu UijCL 
E.ndst.NO. 	 Dated: 

CT3r to Sh.\mIt Co'b:sh,sh, Coizjone for 
Departmental, i nouir5.es, Centr3l Vigilance Co'ni 3ion, 
Block No.10, Jamoar 	Akbar Road,N,w e1hi- 
110011 for information 

. 	 ,bif: 	Cbl: 3111L 

. . 	 — 	 •.i 
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F.IR. No.1(A)/89 of 	Jaipur dated 31.1.39, 

 Issue Slip 1\10.148 	dated 21.10.87. 

• 

 -do- 	9 	dated 2.11.87. 

4, -do- 	190 	dated 29.10.37. 
 -do- 	60 	dated 12.11,37. 
 -doe 	8 	dated 23.37. 

 -do- 	41 	dated 6.5.37. 
• 	•••  -do- 	122 	dated 21.5.87. 

9. 
: 	-do- 	19.4 	dated 28.5.37. 

 -do- 	94 	dated 14.9.3 1. 
 -do- 	87 	dated 13.3.37, 

' 	12. -do- 	22 	dated 3.6.37, 
 -do- 	202 	dated 23.6.87. 

':Y. r•'r  -do- 	184 	dated 21.7.87 

 -do-69 	dated 11.5.37. 

 -do- 	117 	dated 20.5.37 f 

 -do- 	128 	dated 15.6.37. 
 

;. 

-do- 	217 	dated 24.6.37. 
 N.T.C. ORegister of SP(N) for the year 1937. Relevant NTC OB 	are 25(4), 	172(N), 	210(N) 	219(N), 229(N), 	230(N), 258(N), 	292(N), 	374(N),j73N) ,  o6(N), 	317(N), 	3(N), 	463(N), 

: 

 N.r.C. 05 Register relating to 	UP(N) maintained in the O/o Commercial ••• Officer relating to NTC Ofl Nos. 524& 526. 

 File containing 
loose papers regardna account bills, inspection reports & misc.papers from 	I to9 (Relevantpages area 	Qt042mëfltiQfled at item 4 in search list datrcj 2.2.89. 

• 22. 	earch list dated 2.2.89 showing house search of Shri. A.K.ingh. 

4657  
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To, 	ANXLL 8A 
	 gA 

r The D.D.Q.(Vig), 
Department of Telecocrrzinications 
W..t Block No. I, Wing NO.2, 
Oround Floor, R.K.Puram, S.ctor.I, 
New Delhi-110366. 

Subs- Request for withdrawing the charge umo N9.e/15/91-vig.II 
Dated.27. 1.92 ( based on illegal,unjust and Weed CPlreport) 
served on the undersigned (A.K.Singh.DE1/ITN Formerly SDOP(N) 
JP). 	 - 

Hon'bl. Sir, 

With reference to the subject cited above.kindly find .nclos.s 
here with my representation (in duplicate along with one set ofdocumsnti) 
for favour of inviting the personal attention of your kind honour to in. 
-tervin the disciplinary proceedings initialted against me wid, above 
charge memo served on me in Feb'92. My representation under part-I1 
elaborately explains as to how CDI authorities have carried out their 
investigations in an unf sir, non-judicious and biased manner Just to 
implicate me with no material evidence on records. Further. CR! authoritts 
had hopelessly failed to substantiate the earlier charges against me in 
FIR even'after their 3 years long investigations. The documents so listeá 
are the ones signed by other SPs (namely Shri J.P.Sharms and Shri H.C. 
)4eht.a) and not by the undersigned (As evident from the documents attachsU. 

Thus, it remains established that the FIR itself initially 
lodged bas bogus and the whole proceedings so prolonging on me sins 
last over 6 years deserve withdral on this ground alone as allowing 
contintance to these proceedings based on this illegal and bised CDI 
report will result into continued denial of justice to me. 

Moreover, sir, I am in the active sone of consideration of 
my promotion to the JAO grads in the promotion list to come shortly 
(expected around Parch/April this year) and thus thro'i-ing me to the 
course of regular enquiry proceedings (which even in its normal course 
take several years to get finalised) will cause further unjustified 
dzusage to me as even on the face of it there are no materialistic facts/ 
records against me beside, other inflrrtities in the whole C81 proceedings  
(prolonging continuously sinc, last 6 years) which may justify holding 
regular enquiry. Even the various recent Judicial pronouncements ( the 
Judgments deLivered by different Benches of the CAT/Supreme Court-
Described under Part-IY of the repersentat.ion) point thi halance of 
convenience of the whole case strongly in my favour bessides there being 
no patent merit, into the case which might show any prenafacie indicatio 
of I being involved in the said conspiracy,even if it existed due to 
the signed orders passed by other 5tX)1 (N)'.). 

Sir, I may also be given an opportunity to be heard 6n 
person so as to further explain try position to your kind honour in 
this regards before taking a final judicious action into the matter. 
please. 

The whole proceedings (continuing since last over 6 years 
the finality to vhich is even yet rcfnote) have resulted in oppression 
to me and thus cusing an irrecoverable loss /dam.ge to me with no 
justifiable reson/cause dut to highh.andodnass of CDI Authorities. 

In the hope of justice, I once again request your kind 
honour to withdraw the aforesaid charge memo served on me in the light 
of my elaborate subnissions in the enclosed Reprecentation. 

With regards 

Dated at ITN:- 15.2.95 

Ericiss A/A, 

Yoçff. 

DE 
(Formerly S1XP(N)JP) 
Add:- 
o/o Telecom Distt.Manager 
ITANAGAR ( A)RUNAOtL 
PRADESH)PIN-7911 11. 
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To 

The Secretary Telecom, 
Department of Telecorrrrunica1ions, 
20,Ashoka Road,Sanchar Ehawan, 
New Deihi-110001 

(Through Vigilance Cell of !X'T-N.D) 

Kind attention: Shrl N.R. Mokhariwale,D.D.G.(Vig),IXT-ND. 

SUBJECT: Withdrawing the charge memo No.8/15/91-VIG.II Dated 

27.1.92 (hased on -illegal,unjust and biased CBI report) 

served on the undersigned(A.X.Singh,tT/ITN formerly 

SDOP(N) JP ). -- Request for. 

REFERENCE: My earlier representation dated 	0.6.89 and subsequent 

corresrndences with CBI Authorities at Yaipur and 

vig.cell of DOT-ND regardino supply of the copies/ 

inspection of the listed documents and statements of 

witnesess relied upon in the charge Memo. 

Hon'ble sir, 

Regarding the above cited Bubject and in furtherance 

of my earlier conTnunications, rry I, A.K.Singh, DET/ITN formerly 

SDOP(N) JP be permitted to request your kind honour to pay 

personal attention to intervin the disciplinary proceedings initi-

ated agaInst me vide charge Yemi No. 8/15/91-VIG.II dated 27.1.92 

at the Instance of illegal,unIustified, and biased investigation 

report suthdtted by CBI Authorities at JP In the light of the 

following few paragraphs :- 

P A R T-1 

BACKGROUND OF ThE CASE IN BRIEF 

I belong to I.T.S.batch 1983 (joining the Department in 

May,1985) and was costed as SDDP(N) Jaipur on my first posting 

(during probition it-self) after completion of my training in 

January. 1987 at ALTTC-Gazlabad. 

I was served with a charge memo dated 27.1.92 in 

furtherance of an unlawful,malafide and bogus FIR earlier 

lcdged by the CBI authorIties against me on dated 31.1.89 with 

prejudice and strong bias against me (Details in part-Il). 

Regarding rlafide,blased,Unjust and arbitrary way of carrying 
out the proceedings against me by the CBI authorities I had also.. 

Informed your kind honour vide my carlier representation dated 

30.6.89 (Annexure-IV1 &!/3:Pelevant paragraphs highlighted refer). 

( 	
Con td/ 2/ 
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Also , for these unlawful acts on the part of CBI authorjtea 4 	
I have since filed a civil suit in the court at Jaipur against 
Shri. Ramchandra, Inipector SPE/CBI JP and Ors. in July,1989 itself 
f or the mental torthre and harassment caused to me by them during 
the course of my detention in CR1 custody (between 1.6.89 to 
7.6.89) which is yet to get finalised by the Hon'ble Court, 

3. Responding to the said charge memo I had been contir4a1y 
writing to Clii authorities at JP/Vig.cell of DOT-MD (my series of 
cofrmunicatjons dated 6.3 . 92 . 17 . 7 . 92 , 6 .11.92,18.8.9323993 & 
14.12.94 refer) for supplying me the copies of the listed documents 
in Annexure..IiI and the statements of witnesses relied upon in 
the charge memo so as to enable me to prepare my defence and subnit 
the same to the diaplJ.nary authority for getting the proceedings 
finalised early but this all was of no avail to me. 

4.Seeing no fruitful progress/response on the part of 
CBI JP or vig. cell, of DOT-ND in supplying me the relevant documents 
in more than over 3 years time despite my last conmiunication 
dated 14.12.94 on the Lubject I aga.in visited Jaipur on 4.1.95 
but the CB1's reply was the same that the documents stand deposited 
in the court (in Shri. S.N.Singh JTO'e case) and thus copies 
will be supplied only after receipt of the certified copies from 
the court.Whcn CR1 authorities have not even approached the court 
over laat 3 years for certified copies than how copies can be 
supplied to me is not understandable. 

Getting disappointed with the CBI'a response I inspected 
the documents relied in Shri S-N,Singh,JM 	18 different charge 
theets and collected the copies of the documents having reilancy 
to my caae.The contents of Je documents corroborate 

my statement 
of Clii authorities suffering with mo1afide,unfajr,unJu8 and strong 
bias against me (Details under part-Il). 

That I suffered a major set back to receive the comunicat.. 
ion dated 28.12.94'fm CDI/CVC-ND received by me on 16.1.95 for 
holding a preliminary hearing into the case with the hearing date 
fixed as 20.1.95.Even during the preliminary hearing held on 
20.1.95 the reply of the CBI (now P.o.) was the same (Annexure..]xj'4: 
Para 3 refers). Thus denying me my legitimate claim/right of 

getting supplied with the documents and the statements of w1thesse 
relied upon in the charge memo so as to enable me in prepa-ring my 
defence statement and to submit the same to the disciplinary 
authority for geting the case decided expeditionsly & judiciously 
being no patent merit and any presna-- fade indications of I being 
involved in the said conspiracy as alleged in the FIR or any 
materialistic facts broughtout by Clii during its subsequent invest.. 
igations carried out. 

Contd / 3 / 
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4 	 7. From the above, it is 	clearly evident that CBI 
authorities are prolonging the gn3tt?r mslafidingly for causing 
an undue harassment to me. At this pace nearly 1/4th of my of f Ic-
lal span had only been involved and subterged in this false , 

unjustified and non judicious disciplinary proceeding against 

me initiated at the instance of biased and bogus investigation(s) 

report subnitted by CBI the finality of which is even yet remote as 
I have not even been supplied with the documents listed in the 
charge memo so far thus allowing a Damoclec' sword to hang over me 

for several years ( 6 years already elapsed) without any reasonable 

or justifiable cause. And this inordinate delay in getting the 

proceeding finalized has further recultedinto oppression to me. 

P A R T-II 

ISSUES WHICH DISCLOSE THE BL&SED,ILLEGAL AND UNFAIR ATTITUDE  
OF CBI AUTHORITIES( PARTICULARLY SHRI RAM CHANDRA, INSPECTOR SPE/ 

CBI,JAIPUR )IN CARRYING OUT 1'} INVESTIGATIONS. 

Undcr this part I would like to draw the attention of 

your kind honour ,firstly to rry representation dated 30.6.89 

(Annexure-lI) regarding malafide, unjust and arbitrary way 

of carrying out the investigations by the CBI with a strong 

bias against me enclosing'the detailed report regarding my 

detention in CBI Police custody for 6 continous days elaborately 

describing as to how I was treated by CBI, how investigations were 

carried out etc. etc. despite there being no materialistic facts 

against me as alleged in FIR ignoring all my stated facts 

(Arinexure-II/3: Highlighted paras refer) with the only objective 

to implicate me in a totally false, biased and bogus FIR. My above 

representation clearly speaks out that how CBI authorities were 

bent upon to harass me and were in a mood to file a c.arge sheet 

against me in the court of law during the early course of their 

investigations but failing on that score, due to their being no 

materialistic facts against me, the case was referred for Rt). 

based on same false and bogus facts to repeat for my harassment 

to continue still further wtih no justifiable reason/cause.My above 

	

version will further get proved on perusal of my following 	 •1 

sukxnissions in this regards - 

1. The FIR dated 31.1.e9 	lodged (for the alleged misconduct 

relating to the year 1986 to 1988) carries the mention of the 

charg'!s as 

A 	 Contd/4/ 
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that during the year 1986 to 1988 • Shri A.KSingh and 

Shri S.N. Singh,iw-26 under SIX)P(N) JP conspired with some 

unknown persons to cheat the telephone Deptt. by getting the 

telephone instruments issued twice and thrice against the telephone 

connections already installed with instruments on false issue slips 

prepared by JTO-26 and ordered by SDOP(N).7P And this way 77 

telephone instruments were got issued cat&aing wrongful loss of 

about R. 58,751/- (Rupess 763/- each instrument to the Govt.) 

CBI'S above allegation in FIR of gettinç 77 telephone 

instruments issued on the order of the undersigned during the 

year 1986 to 1988 itself is far wy 	from the truth beeause 

out of thi, said period of 3 years the said Shri S.N.Slngh,JTO-26 

worked under me only for about 8 months (ic between the period 

August'87 to March'88) period . For rest of the period the said 

Shri S.N. Singh JTO-26 worked under the control of different other 

SDOP's (namely Shri J.P.Sharma,Shrl H.C.Mehta and Shrip.K.Pandey) 

and not under me. Further, noneof the OB's/issue slips shown to me 

during my detention in CBI custody and ircluded in Annexure-Il to 

the chargememo (S1..No. 1/page 2 to 90/page 6) fall in the Mid 

time duration of Auçust'87 to March'88 and are not bearing my 

signatures for having pasEed the alleged orders for 	issue of 

telephone Instruments twice/thrice against the telephone connectLons 
already installed with instruments. All these slips in actual bear 

the signed orders passed by Shri J.P.Sharma and Shri. H,C.Mehta,SDOP's 
only and not of mine (Annexure-Ill carryi.ñg the said bogus issue 

slip refers). 

2. Also the CBI has contradicted Its own version of the 

undersign€d being Involved into the said connpirac.1 	as evident 

from the last para highlighted in all the 18(bearing nos. 2 to 19) 

different charge sheets filed In the court against the said Shri 

S.N. Singh,YTO which (to reproduce) reads as -- 
N  Due to their being no evidence in proof of the alleged 

crime , the charge sheet is not being filed against the accused 

Shri A.K.Singh." 

3 Further, I was never the in-charge of West Sub-division 

whereas OBs/issue slips (none bearing my signatures also) are also 

included in the chargeMemo served on me forming a rnaDr part 

of it(Annextire-II Sl.No. 42/page 4 to 90/page 6 to the charge Memo). 

CBI uthorities( in the instant case Shri Ram Chandra,Inspector 

SPE/CBI JP) were Intimated of this fact in 1989 itself that these 

said bogus issue slips bear the signatures of SDOP's namely Shri 

J.P.Sharma and Shri H.C. ?4ehta only (Highlighted paras in Annexure- 

11/3 refers) and not of 	A.K.Singh (the undersigned) .Shri Ram 

Chandra Inspector SPE/CDI JP during the course of his investigation 

proceeding recorded the statements of ShrJ. J.FeSharrna SIXP (N) JP 

cu Contd /5/ 
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Q 
and shri V.P.Pahuja SLX)P(c) JP on 13-10-995espectjveiy (Annexure- 

4. 	 V refers) which further proves his kncwledge of the fact that the 

issueJrequisitjon slips on which Shri S.N. Singh drew telephone 

ln'trwnent falsely twice/thrice against the 038/Telephone connectL. 

ons already installed with telephone instrunents bear the signature 
of soop'8 

Shri. J.P.sharma & shri M.C.Hehta.But 10 Shri Ramchan1ra 

in his investigation report (s) has not disclosed or even cared 

this right issue and restricted his investigations (with unfair 

and biased motive) only to false implication of the undersigned 

into it without there being any meteraijatic fact(s) against me 

either evon in FIR or brought out during his subsequent 

investigations in furtherance of FIR.Mentjon of this aspect. 

may not support my innocence to the charges levelled but it 
certainly establishes the illegal,malafjde,uflf5j and non-
judicious state of mind of CBI(Part.icuaarxy Shri Ram Chandra,IO) 
in carrying out the proceedings which suffered discim.inatjon and 
a strong bias against me during the entire course of investigation 
proceedings held by CSi. 

The above proves beyond doubt that firstly, the FIR itself 

was illegal, biaaed and bogus and secondly, the subsequent . CBI 
investigations suffered prejudjce,malafjdes and a Stvo1 bias 

• 

	

	against me due to the illegal,unfajr and non-judicious practices 
adopted by CBI in carrying out the investigajo and as such 

• 	the whole proceedings doest deserve any implementation to cause 

a further harm to me. The disciplinary proceedings initiated 
against me at the instance of this illegal,unfair,non_juijo5 * 

and bogus CBI report are thus liable to be withdrawn on this 

ground alone besides other espects to follow in subsequent 
paragraphs 0  

P A P •T-III 

MERI!3TS OF THE CASE 

Statement of article of charge (Annexurci to the charge 
memo) 	carries the mention of the charge (in brief) mainly as-- 

" That the said hriA.K. Singh,sIxJ)p(N) JP during the year 

1987-88mechnically passed orders twice/thrice for issue of 

telephone istruments on the fals3 issue/reqiiinitjon slips 

subqrtitted by the JTO'S working under him inspite Cf the fact 
that either telephone instruments had already been issued aguinst 

the respective CBs or the CBs had already been cancelled,He 
prepared false inspection reports and also failed to take any 

Q action against the concerned subscribers on the basis of the 

yflinspection reports .sutrnitted by the SIT as well as P1 working 

TkXunder him, Shri A.K. SINGH thus facilitated the fraudulent issue 

of 74 telephone instuments causing pecuniary loss to the Deptt. of 
about Rs. 56,462/... (at the rat.- of Rs.763/-for each iflstwnent). 

Shri A.K.SInQh also unauthorisedly sold one telephone instrument 

Contd/6/ 
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each to s/Shri K.C.Gupta and M.J.S Ahiuwalia having telephone 

connection nOB. 842433 and 72711 respectively. 

To sutxnit my defence to the above 18 58 under 

Firstly,Annexure-II to the charge memo clarifies that 

the breakup of these 74 telephone instruments drawn on false/ 

bogus issue slips is as under 

57 by JTO-26 (S.No. 1/page 2 to 90/page 6) 

17 byJTO-12 & 14 (S.No.1/page 7 to 27/page8). 

Regarding 57 stelephone inst.umenta drawn by JTO-26 

I have already explained elaborately under part-Il above that 

none of the issue slips bear my signature on which the alleged 

orders having been passed by the undersigned for issue of telephone 

instruments twice/thrice against a given OB have been stated 

(Annexure-IXI refers). 

Regarding 17 telephone instruments drawn by JTO-12 & 14 

it is submitted that slip nos, appearing at S.No. 2/page 7 

to 27/page 8 only fall in the duration when charge of sDOP(N) 

JP was held by me and thus 16 telephone instruments only appear 

outstanding against the said JTO Shri Laxmn Daa,who on questioning 

subxnitted his account of outstanding as - 

TDtal telephone instrurents drawn in excess 	16 

Telephone instruments drarn by Shri J.!3.Sharma 
(since retired) and Shri K.M.Shrivaatva(ajnce 
expired) 	 (-)3 
OBs executed nos.529 (N)545(N),563(N) and 
600 (N) against which no telephones drawn 
from Central stores. 	 (-)4 

Net outstanding against the JTO the 
said Shri Laxman ts • 	 9 

The said JTO Shri Laxman Das has already written to 

DE(Phones) (o/D) 0/0 GHTD JP on 11.6.91 (Annexurè-'4/s) for 

positing these 9 telephone. Instruirents appearing outstanding 

against him and thus it can't be termed as any lose to the Govt. 

on elccount of duplicate issue of telephone instruments which are 

in the possession of the department it-self.Purther when there 

are no any outstanding dues appearing against me or against 

any of the JTO'S to whom telephone instruments were issued from 

central stores on the orders passed by me, the question of 

producing the extra telephone instruments and then selling to 

the said parties namely S/Shri Kc.Gupta and PtJS Ahluwalia 

a'..itomatically cease to exist.Moreover the CBIs version of the 

parties having nude such statement.s itself reflects a strong 

prejudice and biased state of mind of CBI authorities against me 

as elaborately described in earlier paragraphs too just to save 

their skin as the FIR and the suLsequent investigations carried 

there-on by the CBI could not bring out any material information 

proving my any involvement at all into the alleged conspiracy 

It has been stated with a view to influence the disciplinary 
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authority oo as to get the Rule-14 charge sh*et served on me which 

even on the lace of it does not give any premafacie indications 

against me.Had this been true the signed statements of the parties 

could have been a',eilable in the charge sheet copies of Shri 

S.N.SinghJTO as dcc imerits were deposited in the court as stated 

by CBI. But the!e statements were not forming a part of S.N.Slngh"s 

charge sheets. It was thus a misuiding/manipulated version of the 

CBI with the only objective to influence the Disciplinary authority 

which further puts a strong question mark on the genuiness and 

correctness of the CEl investlgations/proceedlngs. 

Regarding Inspection reports of telephone nos. 82668 and 

842433 it might only suffice that no malafides are alleged against 

me. Moreover, what it appears on the face of it is that no 5-digit 

telephone no. from 1ev 82 ever existed in Yaipur and the other one 

is a repetition of the so said Shri K.C.Gupta of Jhotwara. Not 

only this 1.0. Shri Ram Chandra has manipulated the records unlaw-

fully due to his having a prejudice and strong bias against me as 

earlier described (Ar.nexure-11/3: para marked on page 3 refers). 

Further, It is reasonably not possible for any human being to 

comment about 8 to 9 years old happening in a rightful manner. 

And this becomes more difficult .tien the proceedings itself suffer 

prejudice & strong bias too. No reasonable person even can dig out 

so old happenings from his memory correctly especially after so 

much of delay (8 to 9 years In this case) .To my' knowledge nothing 

in-criminating was seized during the whole course of my house 

search. The matter was delayed unduly by CBI authorities firstly, 

in completing the investigations & serving the charge memo and 

secondly, denying the supply of relevant documents for preparing 

my defence statement.This all has been done by the CBI with the 

sole objective to manipulate the facts and records/documents to 

save their skin as CBI ouln't establish any premefacie involvement 

of mine either in the FIR or in its subsequent in'vestigaticns 

related with FIR.Thi.s all was being done by 1.0 Shri. Ram Chandra to 

make my civil suit, filed In the court of Jaipur against CBI 

(with Shri Ram Chandra Inspectcr as a party to it) for the unlaw-

ful treatments given to me during the course of my detention In 

CEI PoLice custody ( 1.6.89 to 7.6.89) , 'to meet an adverse fate. 

-' 

 
Had all this been true CBI authoritIes could not have denied 

the supply of relevant documents to me for 3 continuOus years 

(despite series of written and telephonic reminders). 

Secondly, as a organisational set up prevailing that time 

the procedure of receipt,iszue and utilisation of stores to/by 

different field tinits in Jaipur Telephone District was as under--- 

- 

	

	There was separate unit functioning in JTD under the control 

of SDOP (C) JP exclusively as a centralized stores organisation 
() 	(C 

 c \J çk' responsible for i.sue & accountirg of stores to field units(ie,othez 

SDOP(S) who were mainly responsible for executtonof works(both 

- 
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mtce & deveiopmefltal ones) in their respective units.As a 
prevailing practice the telephone 1nstruneflt8 were being issued 

bySDOP(C) 	to the sectional JTOs on requisition slips prepared 

and placed by t.hem duly countersigned by their respective SDO's 
only against some OB Noe. nentIoned in the siip(s).The ntores 

	

• 	material (even refusedat times or partially issued by SDOP(C) 
due to non-availability. in. stock or otherwise) jsued was then 
to be taken by the 310 to his section and was being utilized 
after making the necessary entries into the stock regter regarding 
its receipt & utilization. Thus the records of receipt,iSSUS and 

utilization of stores were only being maintained either in the 
office of the SDOP(C) or by the Sectional JTO himself and 
no any bocks of store accounts were being maintained in any of 
the field SDO's Offices as a practice prea1ling that time in. 

Jaipur Teleihones. 
SDOP(C) • after checking the proper issue & acctnting 

of stores (with regard to wrong/dupliCate/nOfl4SStle of store 

material against any requisition) to different 310 Sections, was 
getting the so noticed outstanding dues cleared in routine by 
raising it directly to Sectional 310 without supplying a copy 
even to respective field SDO (sDOP(C) letters dtd 11.6.84, 
31.10.84 & 25.4.85 refer AnnexureVl). This very practice was 
stopped all of a sudden by the Stx)P(C) without any knowledge/ 

intimatiOn even to field SIX) s which led to this minor irregularity 

(to a little bit extent in the case of 310 ShrI Laxman Ds) for 
which the said shri Iaxman Ls .310 and the SDOP(C) JP themselves 
are wholly & only reponsible as the boQk8 of accounts were being 
maintair1only in their offices and not in the office of stOP(17)JP. 

Purther, the prevailing practice of accounting of telephone 
instruments that time in Jaipur Telephones itself was defective 
which subsequently necessitated a review by the highest authorities 
in the circle and accordingly the CGMT Rajasthan Telecom • Circle 
Jaipur constituted a coimtittee on 14.6.89 itself (ie irrnediately 

after my release from the CDI Police custody in early June/89) 
vide his note bearing no. 153/89 for working out a procedure/plan 
for proper issue, receipt ,stocking of telephone instruments 
(CGMT letter dated 29,9.0 -Annexure-V1/1 refers). 

	

• 	 Besides all above, certain practical difficu)ties/limit.at,.. 
ions ( while actually working in the field) compell the Govt. 
servant (s) at times to deviate a little bit (only for the beptt.'s 
interests) from the actually laid down rules and procedures 
relating to a given issue which in the instant case widely saying 
may include the circumstances viz.,party requests for change of 
address or the case is subsequently detected as non-bonafide before 
itsactual provisioning after issue of OBs and also the telephone 

	

• 	inetrumenta from stores or acme urgent demand comes (TTC/cic/vIp 
VA onnectjons etc.) for provlsicn of which drawal of telephone 

instruments within no time is practically non-feasible(due to 
the offices of JTO,SDOP(I.J) & SIX)P(c) lying located In 	3 different 

Con 
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Jiildings) and other unforseen cases of similar nature etc.etc. 

Under all above circumstances it is most likely that telephone 

instruments drawn ear marked for one particular connection 

is not utilised for the same but so far as the closing balance 

of the JTO tallies there is no harm/loss caused to the Govt. 

& similar Is the case of. mine. 

To conclude, in the first case where 57 telephone 

instruments were got Issued by the JTQ-26 Shri S.N.singh none 

of the Issue slip bear my orders having been passed and signed 

over it, in the second case the JTO-12 & 14 Shri Laxman Is having 

got issued 16 excess telephones Is awaiting instructions from the 

Department for depositing back the extra issued telephone 

instruments. Thus, there is no any loss caused to the Govt. due 

to any act or omission on the part of the undersigned as alleged 

in the cha rge menc served on me. 

The above proves my innocence to the allegations/Charges 

levelled against me In the charge memo dated 21.192 and your 

kind honour 18 requested to dispense with these proceedings to 

continue still further in the 	thterest of justice0 

PA RT-IV 

G.O.I's INSTRUCTIONS AND JUDICIAL PRONOUNCEMENTS 
RELATING WITH THE SUBJECT 

The cou/s (Different benches of Tribinls and the 

Supreme court) in their several recently delivered judgements 

have laid emphasis on certain issues relating mainly with the 

principles of natural justice which have now become the basic 

guiding principles to be followed white dealing with the 

disciplinary proceedings against the Govt. servants at the level 

of both the Govt. Departments and the Hon'ble Courts.MaY I 

describe the same below for the perusal of your kind honour please- 

1 Non-supply of the copies of the relevant documents and 

the statements of witnesses recorded during the course of 

preliminary Inquiry (in this case held by CR1) constitutes denial 

of affording reasonable opportunity to the del1ruent officer to 

defend himself adequately at the stage of su14nission of his 

written defence. Relying on this view (a& also expressed by the 

supreme Court in its several judgements delivered ) the Cuttuck 

Bench of the Tribunal quashing the order of punishment on this 

ground alone has further held that: 
"Even if such report was shown to the petitioner at the 

time of the Inquiry, that would not wash away the prejudice 

already caused to the petitioner at the stage when he 	s require 

to suknIt his written statement." 	(Annexure-VII/Part-I refers 

Contd/ 10/ 
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The Govt. of India in its instnactions issued vide its 0.M.No. 

F.30/5/61-AVD dated the 25th AuguSt ,1961 has also emphasised 

that the documents initially listed in the charge memo and also 

the statements of witnesses recorded in the Course of (1) a 

preliminary enquiry conducted by the department:Or (ii) irwestigab 

ion made by the Police, 	relied upon (the copies thereof) must 

be supplied to the Govt.Servant before he files his written 

statement in 	defence to the charge memo served on him. 

2. Inordinate un-explained delay in initiating and 

getting finalised the disciplinary proceedings against a govto 

servants was also taken as a sufficient cause (s) in It-self by 

different Benches of the Tritxinal and also the Supreme Court 

in quashing the proceedings and also the punishment order(s) 

if so passed in any such case (Annexure-VIVPartII page nos.2 to 

S refers) .In the second case appearing at page 3 of Annexure-VI 

(Which is mostly similar to the instant case of mine) the delay 

of nearly 3 ½ years only was considered as a sufficient ground for 

quashing the charge memo ( there also the charge memo was served 

in further3nCe of a criminal case earlier registered against the 

applicant) from the date of FIR. And in my case even 6 years 

already elapsed the finality to which Is even yet remote as 

the documents are yet to be collected f corn the court and supplied 

to me for preparing my defence statement. Further to this, the 

Supreme Court in the case of State of M.P. vs Bani singh & Ar. 

IATR 1990 (1) SC 581 Ihas not permitted the departmental enquiry 

to proceed due to there being no satisfactory explanation to the 

inordinate delay in issuing the charge memo and in the cat'Ei of 

Mansha Ram vsS.p.Pathak 11984(1: SCC 12$ IExerciEe of power 

in a 	reasonable manner inheres the c,ncept of its exercise 

within a reasonable time has also been stated by the Apex court. 

Replying on the later judgem€nt of the Supreme court the Principal 

Bench of the Tribenal has set aside the memorandurnof charges against 

the 	applicant (Case of K.K.Sood vV.O.I Annexure_/PQr 6f 8 )0 

3. Inquiry Officer not to be appointed before receipt of 

written statement of defence from the delinquent of flcer-.Ifl a series 

of judgements delivered by different Benches of the Trit*.lnal in this 

regards (Annexure_VII/PartIV page no. 6 L ? refers) it has been 

held that appointment of Inquiry Officer before receipt and 

examinaticn of the written defence statement (the iubrtissiofl of which 

is feasibin only after the delinquent off!cer is supplied with 

the documentE & statements of witnesCS retied upon in the charge 

memo)of the delinquent officer IS irvlIatiVe of a ctosed rntnd of 

the discipirary authority tesidr being in covtraventiOfl of the 

provision of Rule 14(5) (a) of the 	CC (CCA) Rules,1965 and is 

thus legally unsustairable.Relying on these aspects even the 

Contd/11/ 



-7- 

- 11 -- 

punishmr.t orders passed into the cases of (1) NiJakantha Mishra 
V.U.0I and Ora.(2)Clement Durigdung V.U.O.I and or.(Judgenenta 
seria lied at Nos. 3 & 4 of PART-IV/Annexure Vii refer) were gus shed 
by the Bench of the Hon'ble Tribunals. 

4. Above all, the various courts including the Supreme 
Court it-i their sevexal Judgemerits have further held "the benefit 

of declaration of law obtained by an arplicant must be extended 

to all others similarly placed without the need for them to take 

recourse to court -- a main guiding factor to be applied to 

all future cases to come up for considerations before the Govt. 
departmen1.The other Benches of the Tribunal at Cbandlgarh in the 

case of P.K.Bhargova and Anr.V.U,0.I. and ore 11989 (2) SW (CAT) 
510 (Chandlgarh) I, Calcutta in the case of N.CeDey V.'J.0.I L 
11990 (13) ATC 344 (Calcutta) I and H,rdrabad in the case of 

K.Satyanarayana VU.0.I, and ore. 11989 (3) Sw (CAT) 582(Hydrabad)1 
have also expressed the same view. Further to th4s, the Principal 
Bench of the Tribunal in the case of A.K. Xhanna V.U.O.X(ATR 1988 

(2) CAT 518: 1989(1)ArJ 71 Ihas held that not extending similar 
benefits to similarly placed person, would amount to discrimination 
and violative of Articles 14 and 16 of the constitution. In another 
case of R.Sambandam V.CAG of India 1 1990 (1) ATJ 466 (Madras) :ATR 

1990 (1) CAT 253:(1990) 13 ATC 666 I decided by the CAT 
Bench of Madras the respondents( the department ..) were directed 
to extend the benefit of the judgement of courts and Tril:*in.ale 
which have become final to all •employae simn.ilarly placed and not 

drive each of them such redreesal of their gLievance before 

the Tribunal.Reference is also made to Part-Ill/page S to Annexure-
Itattached. 

The study of my whole case clearly reveals out that above 
aspects have altogether been overlooked/ignored during the entire 
course of the disciplinary proceedinge held against me and thus 
infringing the principle3of natural justice and violating the 
constitutional provision too.Your kind honour may also agree that 

the balance of cOnvenience of the whole case is strorl' in my 

favour including even the merit of the case as CBI could not 

substa..ntiate the totally false and bogus charges earlier levelled 

against me in the FIR even during their subsequent investigation 
proceedings. 

Contd/12/ 
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To sum up and conclude the above, may I suLinit to your 
kind honour that -- 

Firstly, the non-supply of the relevant documenta and the 
statements of witnesses despite my series of coninunications with 

CBI Authorities at Jaipt.ir and vigilance cell of DOT-ND has caused 

denial of reasonable opportunities to me in defending my case 

adequately at the show cause stage itself as there were no prerna-. 

facie indications of my involvement in the said alleged 
conspiracy as stated in 	the FIR, even if existed .88 none of 
the issue/requisition slips prepared and placed before SDOP(N) 3? 
by the said 7TO Shri S.N.singh bear my signatures On which twice/ 

thrice telephone instruments are alleged to have been issued 0  
Even the 8ubseqent ci investigation6 could not substantiate 
the charges of FIR. 

Secondly, the CBI authorities (in particular Shri Ramchan 
Inspector SPE/CBI JP)have procee<j malafidingly, illegally and 

with prejudice and strong bias agairlEt me as proved in part-il 
above. 

Thirdly, th abnormal delay due to the acts directly 
attrilxltably to the ci firstly,ln carrying out the investigat-
ions and Secondly, the non-supply of documents to enable me in 
prepa-ring my defeice to thecharge Memo has caused great injusttr 
to me as I have already passed nearly 6 years under continued 

mental tension due to highhandedne58 of CBI the finality of which 
is even yet remote. 

Lastly, there being no patent merit into the case as 

your kind honour may also agree after perusal of my above 
detaileä suhniesions I pray your kind honour for giving me 
justice by withdrawing the aforesaid charge-Memo prepared and 
based on false and bogus CBI report and served on me so as to 

relieve me of the undue mental harassment mounting to me since 
last several. years. 

With tears in eyes, I once again request your kind 
honour to consider my case favourably and sjTpathetica1ly in 
view of above describecj facts ad circumstances so as to cause 
justice to me. 

Hoping for a iudiciou fvoi,r +- 4- - 	 S. 	
'JE your iuna 

honour. 

With regards. 

Ends: As per Annexure-I 

Dated at I'N; 15.2.95 

Sincere1y yours, 

(AJAY Kt?c SINGH 
DET I tna gai r, A? S SA. 
Formerly Srk)P(N)Jp 
Address:... Office of T1 

Pradesh) 
TeleNo, 	0- 3333 
(03781) 	R-. 4333 

41, 
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ANNEXUR 

List of documents attached 

Annextlre-Il 	: tI/i : Representation dated 30.6.89 

11/2 : FIR dat€d 31.1.89 

11/3 : Detention report of CBI custody period. 

11/4 : Pre1iminarY hearing proceedings held. 

Annexure-Ill 	: The said bogus issue/requisition slips on which 

twice/thrice issue of telephones is alleged. 

Annexure-IV 	: The copies'Of the 18 different chargeaheet8  

(bearing numbers 2 to 19 ) filed in the 

court against the said JTO-26 Shri s.N.Singh. 

Annexure-V 	: V/i : statement of Shri J 0 p.Sharma SrXDP(N) JP 

dated 13.10.89 recorded by i.O,Shri 

Rarnchandra. 

V/2 : Statement of Shri v.P.Pahuja 	SDDP(C)JP 

dated 6.9.89 recorded by IO.Shri 

Ramchandra. 

Annexure-VI 	: '/I/i: tXM(0) office of CGMT/Raj8th8fl Circle JP 
dtd.29/9/90 letter no.D.0.NO.PHN/312/90/10 

Vi/2: SDDP (C) JP letter no.JEH/S/efl. 	dated 

11.6.84 

vI/3: stxDP(C) JP No.even dated 31.10.84. 

V1/4: SDOP(C) JP No.evefl dated 25/4/85. 

'11/5: letter dated 	11.6.91 written by Shri 

LsxIMfl Das .J'DO 	to 	DE Phones (O/D)JP. 

Annexure-Vil 	: Varrious court Judgernents (decided by different 

Benches of TribiImls and supreme Court) page 

fl08. 1 	to 	7 	. 
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The President of 1ndia 

(rho Appointing Authority) 

(rhrugh Vigilance Ccli of DOT-Ni)) 

Kind Attention : Slir -i Ujaar Sinphj)irecfor VIG)DOT-NIJ 

Subjcc(: 1. Request for Withdrawing the charge memo. di 27.01.92 served on the 

Applicant. 

2. Failure in getting a judicious favour at your hands will be a compulsion on 

mc to move the IIon'ble Court for justice. 

1Ioii'ble Sir, 

This is in continuation of my earlier representation (11.1 5.02.95 for inviting the 

personal attention of your kind honour to intervene the disciplinaiy pioceedings initiated 

against mc(the undersigned) vide above cited charge memo.;My represcntaiion,mainiy divided 

under 4 heads (Part I to Part IV) covering different aspects relating to the cAlse,reproduced 

below for your ready reference 

PART I: 	Background of the case in brief. 

PART 11: 	Issues which disclose the biased,illegal and uiifhir attitude of CBJ authorities in 

canying out the investigations. 

PART III: 	Merits of the case. 

PART IV: 001's instructions and judicial pronouncements relating with the subject 

elaborately explains as to how the undersigned is made to suffer since last over 61/.2 years due 

to prcjudice,biased and unlawful acts on the parts of both CJ3I Jaipur and also the 

Departiiieiit.Iii this context Inay,I,A.K.Singh,DE(MAIR) Installation 0/0 C.G.N tI, NN 

Circle,Shil.lorig be pennilted to add a few more lines for your kind and sympathetic 

considerations and early favourable orders plc.asc. 

(U 
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1. 	Illegal and unfair treatment given to me (both by the CBI and 

Department) is In contravention of the constitutional provisions to the extent o 

depriving mc of the fundamental right of equality before law. Right since begini,ie. 

starting from my interrogations in CBI police custody (through vanous communications 

viz.,my detention report dt.08.06.89representation dt.30.06.89 and subsequent representation 

dt.15.02.95) I had been pointing out that majority of telephone issue shps,forining the basis of 

CBI investigations,bear the signatures of other SDOP(N) s namely Shri J.P.Sharma and Shri 

ILC.Mehta and not •of the undersigned, but this vexy aspect remained altogether 

ignored/overlooked both by CBI Jaipur and the Department.On 02.02.89 the house search of 
Shri Dilip Chandra,the then SDOP(S) was also conducted simultaneously with the house 

search of the undorsignod on the same typo of complaint of duplicatxl issue of telephone 

inatniments against OBs already working with telephone inatniments. 

In the process of these CBI investigations,I am only made a victim of the the 

circumstances,but the other SDOPs *orking in Jaipur Telephones that time namely Shri J.P. 

Sharma,Shri I{C.Mehta and Shri Dilip Chandra (signing the similar telephone issue slips) are 

said to have signed these slips under some prevailing procedural system and their above act 

remains unquestioned by both the Department and CBI (the reasons best known to the 

concerned authorities).Not only this the CDI (now Presenting Officer) vide letter dt. 10.04.95 

(copy enclosed) has dropped 89 such instances of duplicated issue of telephone inatniments out 

of total 117 included in my charge memo., at the initial stage of supply of documents itself 

under the plea that those 89 instances bear the signatures of other SDOPs and not of 

mino,thcreby confirming my earlier statement of CDI proceedings suffering with strong bias 

and prejudice against me which is unlawful and malafide on the part of CDI and was done 

with ulterior motive of causing an undue harassmentlbardship to the undersigned for the fault 

of others (Shri J.P.Shanna and Shri RC.Mehta',SDOPs). 

These 89 instances (out of a total of 117) were included in my charge memo.. 

with a biased,unfair,prejudiced and malafide intention of CB1 to save the real wrong-
doers from being initiated with similar disciplinary proceedings and at the 

same time harassing me for the cause of othera.ThJs very aspect indicates the state of 
mind of CBI Jaipur I Vigilance Cell of DOT-ND which can certainly be termed nnt!iflQ othi-
than the unfair and unlawful treatment given to me in gross violation of the constitutional 

provisions and denying me my legitimate right of equality before law. 

2 	 . 	 II 
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Dropping 89 (out of total 117) instances of duplicated issue of telephones right 

at the beginning stage of the inquiry without any questioning from my side further indicatos 

that the CDI has earlier cxaggcratcd its report(s) with the only unlawftil aim to get the Rule 14 

inquüy commenced against me for the lapseslreasons attributable to othcrs.The whole 

proceedings suffer with adopting different yardsticks for different persons In the 

department and that too for similar alleged misconduct/lapse(s). 

No required application of mind by the dhcipllnnry authority in Initiating 

the proceedings .89 instances of duplicated, issue of telephone instruments (out of total 117 

included in the charge memo..) forming the basis of Rule 14 charge memo, on the undersigned 

bear the signatures of other SDOPs and not of the undersigned.This itself Indicates that 

either the documents forming the basis of the charge memo.. were not seen by 

the disciplinary authority or there was no proper application of mind by the 

disciplinary authority in Issuing this Rule 14 charge memo.. on me.Also the charge 

sheet is signed by an officer who is equal in rank to that of mine (ADGs in DOT and DEs in 

field are equal in rank).The authority signing the charge sheet to any officer has to be 

considerably senior in rank to the one being proceeded against.No law can pennit or authorise 

any level officer in any department for initiating disciplinary proceedings against his  

equivalent counterpart officer even by virtue of any orders (written /implied) and is also 

unlawful to the extent that the delinquent is unable to know as to at what level the matter was 

given the required level of thought/application of mind to cause justice to the charged officer. 

Suspension/Revocation orders are signed by DDG(Vig.) whereas the charge memo, is signed 

by the ADG(Vig),In the Instant case It thus remains establIshed beyond any 

reasonable 	doubt that 	the whole Issue 	was not 	given the 	proper 

thought/application of mind by the dIscIplinary authortty which Is mandatory 

under the rules. 

• 	The Hon'ble CAT Bench of Calcutta in the case of P.S.Kundu vs. U.O.I and 

Ors. has held "Order appointing Enquiry Officer and charge memo. not passed 

under appropriate provisions of rules,bad".The judgement speaks that the instance 

described therein clearly bears the testimony to the fact that the respondents have not passed 

the orders which are quasi-judicial in nature under the appropriate provisions of the 

- N CCS(CCA) Rules with proper application of mind. The different orders were passed in a 

XY 
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slipshod manner and hence the discipliriaxy proceedings cannot stand the test of judicial 

scrutiny,thereby being liable to be quashed. 

The above described detailed submissions bring out the following facts into 

limelight i.e. flrstly,CBI Jaipur In its report(s) to DOT largely exaggerated the 

materialistic facts based on false,bogu and Illegal Issues Just to Invite the 

attention of the Department with the only motive to get the Rule 14 Inquiry 

commenced against me so that a Darnocles' s-word hangs on my, future for several years 

(6 1/2 years already elapsed since the FIR was first lodged by the CDI on 31.01.89) and 

secondly,thero was no application of mind from the disciplinary authorIty (tha 

competent authority to Issue a Rule 14 charge memo.) In verifying the 

materialistic facts Iinformatlon(s) on record before decidingltssuing a Rule 14 

charge sheet to me.The power is exercised arbitrarily without any jurisdiction and proper 

application of mind. 

FIR and the subsequent GB! hivestiatIons suffered with strong bias and 

malalides against me,making the FIR itself bogus and illegal to be acted upon. None of 
the issue slips for the said alleged duplicated issue of telephone instruments concerning section 

26 (Shri S.N.Singh,JTO's section,the other accused in the FIR) bear my signatures which is 

now clearly evident from the GB! (now 1 10) letter dt.lO.04.95 as all the dropped 89 instances 

belong to Shri, S.N.Singli,JTO's section only. This reveals the fact that the FIR ,initially 

registered by the CDI authorities,itself was illegal ,unjust and bogus and thus making its 

operation a further unlawful act. All these issue slips in respect of Shri S.N.Singb, JTO bear 

the signatures of the other SDOPs (Shri J.P.Sharma and Shri FLC.Mchla) and none by the 

undersigned.The above aspect corthrnis that the CBI has manoeuvred the govt. records 

for getting a Rule 14 inquiry commenced against me while knowing the materialistic 

facts!iofc:mitins) i,eibre hand.This veiy poini is elaborately described also under Part II of 
my earlier representation dt. 15.02.95. 

- 	Initiation of disciplinary proceedIns (the finality to which Is even yet 

remote) after inordinate delay itself causes denial of reasonable opportunity and thus 

violative of principles of natural justice besides being legally unsustainable due to a 

promotion meanwhile .Inordinate delay in initiation of disciplinary proáeédings itself 
f 	/ 
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constitutes denial of reasonable opportunity to the delinquent in defending his case properly 

and thus is in violation of principles of natural justice.The case relates to the year 1986-87 

wheras the chargesheet was sered in the year 1992 but listed documents and statements of 

witnesses forming anno?cures ill and IV of the said charge memo, were not supplied by the 

Deparlment/CBJ upto even April' 95 i.e. in over 9 years delay after the incident took place in 

the year 1986. In the absence of these required documents the undersigned could not submit 

his written statement of defence to the disciplinary authority and in turn the case is lingering on 

since over past 9 years the finality to which is even yet remote.The following instructions 

issued by DOT. itself were not given due weightage so as to cause me reasonable opportunity 

to defend properly my case right at the stage of preparing my defence statement and its 

submission to the disciplinary authority. 

CV(No. ito DSP 3 dt.19.O.6.87 and subsepent no.even dt 23 08 90 	* 

Subjcct:Supply of documents to the Charged Officer alongwith the chargesheet_ 

Amendment of para 21-2 ChapterX of the Vigilance manual Vol.1 

DOT No. 15-8/90-V1C7. 111 (It. 11.10.90 also refers to the same subject. 

DOT No.15-5/87-VIG III ('I) dt.28.04.88 

Subject: Expeditious fuulisation of disciplinary cases. 

DOTDO. No.432/91\rIG, 1dt23.09.91 

• Subject: Regarding abniirmal delays in the disposal of vigilance and disciplinary 
cases. 

DOT No.5/3/91 -VM dt.02. 12.92 

Subjcct:Detay in the disposal of dicciplin.ary cases-Steps to be taken in 
mininiising. 

Some of the CAT judgements (described below) point balance of convenience of the 
whole case strongly in my favour. 

- 
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Tribunal can quash disciplinary proceedings even before completion for - 

violationof principles of natural justice. In a Calcutta ease, it is observed thatthere may not 

be any fixed principle for not entertaining any writ petition before the departmental 

proceedings are finally concluded. If a delinquent officer can aatisf' the writ court that the 

deparmental proceeding is vitiated either for violating the principles of natural justic Or fornot 
following the procedure resulting in gross injustice to the petitioner, it will be quite open to the 

writ court to interfere and quash the departmental proceedings even at the intermediate stage 

so that a proper proceeding is started and delinquent officer does not suffer unnccessaiy agony 

for a prolonged period. 'In the instant case it is apparent that in the preliminiuy enquiry, the 

charge against the applicant has not been established. - 

In view of the above, the principles of natural justice have been violated in this 

case, the petitioner having not been given reasonable opportunity to defend himself and there 

being no cvidcnce to the charge framed against him. 

Though normally the Tribunal Is reluctant to Interfere with the 

departmental proceedings till It Is cornpleted,but in the Instant case the findings 

of the guilt arrived at by the disciplinary authortty are not based on any 

evidence. 

In the fact3 and circumstances of the case, the same Is required to 

be quashed and we accordingly quash and set aside the entire disciplinary 

proceedings. 

(CAT NewDeihi Bench Judgement of date 30.8.93 in the O.A. No. 470 of 1990 A.P.Sharma 

vs.. U 0.1. and Ors. refers) 

Administration remaining inactive, indolent on the disciplinary, 

proceedings cannot at its sweet wifi revive them after long lapse of time to the detriment 

of promotion and other benefits to the official. 

(CAT Calcutta Bench judgement dated 06-04-94 in the 0.A. No.1205 of 1989 in the case of 
Bhagat Singh vs.. U.0.I and Ors. refers) 

Courts in their several recent judgements have froed upon undue delay in 

initiation and finalisation of departmental proceedings ,holding that delay itself constitutes 

deiia1 of reasonable or,portunity and amounts to violation of principles of natural justice, In 



one case it has been held that a delay of 11/2 years must be considcnxl fatal from the point of 

view of affording reasonable opportunity, to the employee to show cause against the charge 

levelled. 

Considering the unexplained abnormal delays, the courts have ordered 

quashing of the disciplinary proceedings in several other cases (Some more judgements cited 

under PART-il of Annexure -VII to my earlier representation dated 15.2.95.refer) besides a 

few cited below. 

CAT Bench of Jabalpur in the judgcmcnt dated 29.4.94 in the O.A.No. 701 of 

1990 in S.L. Johia vs..State of M.P. and Ors..'s case has quashed the impugned order saying 

Undue delay In the completion of departmental Inquiry ,entalls promotion 

from due date with all consequential benefits." 

CAT Bench of New Delhi in the judgement dated 28.01-92 in the O.A. No. 

2601 of 1990 in A.K. Basu vs U.O.I. and Anr.'s case quashed the charge memo, issued to the 

ap11cant saying "Disciplinary proeedlngs after long delay and after a promotion 

meanwhile , unjustified." 

4. 	Appointing Inquiry Officer before receipt and examination of the written 

statement of defence of the charged officer is in clear contravention of Ruic 14(5) (a) of 

CCS (CCA) RuIe. The various CAT Benches in their several recent judgements have 

quashed the disciplinary proceedings mainly on this ground saying that the disciplinary 

authority while appointing the LO. had a closed mind and thus proceedings declared 

unsustainable in law. Some of the following judgements (cited under PART -W of Annexure 

VII to the earlier representation dated 15.2.95) 

thirucharsn Singli vs. Comnmnthmt; 259 COY ASC (SUP) Type 0, 1990 (2) ATJ 

369 (Chandigath). 

Ratnakar l3chura vs. U.0.1 and Ors. ; ATR 1989 (1) CAT 391 (Cuttack) 

Nilakantha Mishra vs. U.O.I. and Ors.; 1990 (13) ATC 870 (Cuttack) 

Clement Dungdung vs.. 0.0.1 and Ors..;1987 (3) SLJ (CAT) 323. 

are very muLti relevant and guiding ones into the instant case of mine. 



5/ 
Non-supply of documents alongwith the charge sheet causes denial of 

affording reasonable opportunity to defend besides being in clear contravention of the 

Departmen(JCVC issued gul(lithnes on the subject, The  Central Vigilance Commission 

through its communicaijous bearing Nos. 1 to DSP 3 dated 19.6.87 and even dated 23,8.90 
had 'issued guidelines to all Go'-t. Departments laying down the procedures on "Supply of - 

documents to the Charged Officer alongwith the charge sheet - Amendment of para 21-2 

chapter X of the Vigilance Manual Volume 1" and the same mstructions/gujcicijnes duly 

stand conveyed to all the field units from the DOT Vigilance Cell vide its No.1 5-8/90-Vig.ffl 

dated 11.10.90 but of no implementation at all. The GOl's instructions issued vide its 

M.H.A., O.M No.F. 30/5/61-AVI) dated 25.8.6 1 also refer on the subject. 

CAT Bench of Cuttack in its judgement, (Jagannath Behera vs U.O.I. and Ors 

1989(9) ATC 21) stating that even if such report was shown to the petitioner at the time of 

the inquiry, that would not wash away the prejudice already caused to the petitioner at the 

stage when he was required to submit his written statement of defence, has held " Non 
supply of copies of preliminiary inquiry report and statements of witnesses 

vitiates Inquiry. " and the whole disciplinary proceedings so Instituted against 

the petitioner were quashed by the Hon'ble Court. 

5. 	Deemed Suspension due to my detention in police custody on 1.6.89 for 

period exceeding 48 hours itself was wholly unjustified making me entitled to full pay 

and allowances for the period of suspension with all consequential benefits as the 

subsequent CBllDepartment investigations Icad to no prosecution getting Launched 
against me in the court of law. The various recent court judements (listed below) 

(i) 	Suspension in contemplation of disciplinary proceedings for more than six 

months without issue of charge-sheet, illegal. 

(Mohinder Singhvs.. U.0.1 and Ors.;. (21-9-92) CAr Bombay) 

Suspension without confirmation for 45 days by the Central Government, Invalid, 

(V.M. Diwakar vs. U.O.I. and Ors. ; (3-8-93) CAT Patna) 

(iii) 	Continued suspension for long without review , not valid. 

(N. Arumugam vs.. U.O.I. (11-6-93) CAT Madras) 

7- 
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Revocation of suspension after lon,g time without irutiation of disciplinary 

proceedings entails payment of full salary for theperiod of suspension. 

(M.R.Sundaram vs. U.O.I. (16-9-92) CAT Madras) 

When suspension is for involvement in criminal case, period of suspension to be 

treated as duty on no prosecution getting Launched in the court of law or on 

acquittal on technical grounds or otherwise. 

R.K.Mehta vs. U.O.I (17-9-93) CAT Delhi. 

I remained under suspension wef. 1.6.89 till 25.12.89 (i.e. over 61/2 months) 

and was revoked thereafter without initiation of departmental proceedings upto 27.1.92 and the 

criminal case ended into no prosecution getting launched before the court of law naking the 

suspension as wholly unjustified and the undersigned is thus entitled to full salary for the 

suspension period with all consequential benefits in the interest of justice. 

6. 	The disciplinary authority is vested with the inherent power to drop the 

charges after the receipt and examination of the written statement of defence submitted 

by the accused. GovL-servant under Rule 14(4) of the CCS (CCA) Rules, 1965. The G.O.I 

has issued instructions under its Nos. GI MI-IA., O.M. No. I 101212179-Est. (A) ,dated the 

12.03.1981 , and O.M. No. 11012/8/82-Est. (A) dated 8.12.1982. on the issue of whether 

charges can be dropped at the stage of, lnttial written statement of defence 

relevant extracts reproduced below. 

The disciplinary authority has the inherent power to review and modify the 

articles of charge or drop some of the charges or all the charges after the receipt and 

examination of the written statement of defence submitted by the accused Government servant 

under Rule 14(4) of the CCS(CCA) Rules ,1965 	 -. 

The disciplinaiy authority is not bound to appoint an Inquiry Officer for 

conducting an inquiry into the charges which are not admitted by the accused official but about 

which the disciplinary authority is satisfied on the basis of the written statement of defence 

<1hi4there is no further cause to proceed with. 

nA 2 



7. 	To sum up it can be said that 

Unexplained inordinate delay in mit 	n and flnalisation of the Disciplinaiy 
Proceedings has caused denial of reasonable oppürtinnjty to me in defending my case so far 
since its initiation . The listed documents 

and statements of witnesses in Annexu_re III iad IV -. 
.ILE1LtJ 

memo. ru-st supplied in three months time (and that too not all) vide CBI Jaipur 
now P0) Letter dated 10.04.95 after the prelimJn y  hearing (earlier held on 20.01.95). 

The remaining listed documents and also 
the additional ones asked by me vide letter dated 

16.05.95 and duly pennitted the 1.0 vide his letter dated 22.05.95 are still not  suppliedby the 
P.O (f4months already elapsed )causing continued delay in finalisationoEpmjng3 and 

titus denial of justice. Further, the documents supplied so far cover up only 28 instances 
 

bearing my signature and rest 89 dropped instances bear the signatures of other SI)0Ps 
(Shri J.P. Sharnia and Shri H.C. Mehta) 

CDI is delaying the case with the unlawful motive to get my defence 
documents / witnesses vanished with time causing further denial of reasonable opportunity to 

defend my case appropriately in gross violations of principles of natura' justice. 
The CBI (now P0 ) is  behaving in a fashion 80 as to ascertain that the fabricated thise , bogus and 

illegal cooked case against me only remains and my defence documents 
I witnesses disapear 

/vanish with the passage of time so as to make impossible for me to bring iout the truth of the 

case before 1.0. aftei a long period (9-10 years after the incident took place as back as 1986- 
87). 

There are severe legal infirmities too in the whole proceedings viz. , non si.ppJy 

of listed documents along with the charge sheet , appointing 1.0. before receipt and 

examination of my written'statement of defence, the treatmerit is unfair and unlawfula 89 

(out of total 117) instances bear signatures of other SDOP8 , a promotion ( from iTS to STS 

grade) meanwhile , suspension erroneous due to no prosecution having launched in the court 
bvingi crimjijzjl matter vtc. ctc. 

10 	 S 
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PRAYER 

In the light of my above elaborate submissions I request your kind honour to 

withdraw the charge memo. dated 27-01-92 served on me, based not only on biased ,unfair 

and prejudiced CBI report but the continuance of the proceedings are unreasonable and 

unlawful too. 

I may also be beard in person, if required , before the fmal orders are passed in 

my judicious favour. 

I hope this representation of mine yill attract your personal attention in 

providing justice and save me from knocking the door of the Hon'ble CAT for justice. 

Mayl once again request your kind honour for rcconsidcring my case 

sympathetically on merits so as to eieve me of these unjustified inquiiy proceedings which 

has caused oppression to me. 

With regards. 

Dated: 20.10.1995 

Place: Ghaziabad. 

Yours Sincerely 

A. 	—Singli. 

I)E (MARR) Installation 

Office of the C.G.M.T ,NE 'felecom Circle 

Shillong -79301 
PJc 

Copy to: 

Chairman , U.P.S.C, Dholpur house, New Delhi 

Chairman , CVC , Bikaner House, New I)elhi 

4 
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3. 	
Receipt of this Letter may kli11ly be ackw1; 

Yours fILtthfuIlly, 

• 	(K.Nar ai 	 ) 
Asstt.ijfrector Genera () 

lb tAT -27,l)iscm.,t5145 	
Dat1 at Ahmed.abal, the 24.2.93 

Opy to 	
All (Ds in the district for info atio 8)11 necessary actIon Please, 

Assistant Genera Mane (Minn,) 
•th1flo1abl To1eoomDjsjot 

• 	 V  
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COPY of connunicatLzn 	4-32/91-Vig.l dateci 	 \ 

23rd September, 1991 from Shri )i.B. Ramzumirthy, 
Dy. Director General(Vii.), tpartment of Telecom., 
New Delhi, addressed to Shri N.K. Dua, Chiif General 	1 1 . 3 
Manager, Gujrt Telecom. Circle. /thmedabc1 - 9; 

Shri D.xa, 

-The ahnormnl delnys in the cIsposel of v1911anc' and 
disciplinary cae3 ti a matter of great concern to all of us. 
To facilitate expec3itLos compltin of deoartrrental enquiries 
under Rule-14 of CCS(CCA) fliles the following instructins will 
be, followed in future: 

... 	 I 

1 	While appointing the Inquiry Officer the disciplinary. 
authority will bring to the notice of the former 
the. time frame of 3 to 6 months within which theyare 
required to complete the' enquiries. A specirren copy 
of a letter to that effect is enclosed (vic3e annexire). 
The Enquiry officer may also be inforned that any 
undue delay 'will be viewed seriosly and prompt 
completion of the Enquiry on schedule will be 
appreciated by suitable entry in the \CR. 

2. All cooperation should be extended to the Enquiry 
Officer by way of providing normal facilities 
required such as provision df acconinocrition in 

• 	 Inspection qirters and stenographic alssistance. 
The Vigilance Officers should personally ensure that 
the Enquiry officemdo not suffer from any handicap 

• 	 on this account. 
ii 

3.. A major factor causing delay in the cornoletin of 

• I ,. 	enqtiiries relates to the Inspection of documents. 
• 	' 	It is emphasisad that while giving charcj-sheets t 

the Charged Offia2rs, photocpis of all the docum•'nts 
• relied upon should accompany the charge-sheet served 

I 	upon the officer. If these documents are in the form 
of bulky books etc., relevant extracts should be 
furnished duly certified. F'irthrr, any clocumrnt 
demanded by the Charged Officer and considered relevant 
by the Enquiry Officer should be ,resented for 
inspection to the Charged Off tcr within one month 
(as the outer limit) of request, The Pruenting 

• 

	

	 Officers should be instructed that they 811611 collect 
the docum,nts asked for from the officers in whose 

• 	 custody the' ares available . The Vigilance officers 
will personally ensire the procurerrent of these 
3ocn.nts or the furnishing of nbn-evjilabLltty 
certificates: In case of non-cooperation from the 

-- 	 -- ___._&•_•••.1.. - 	 )*r mii-c,r ott icrs flaying 	Ji1y W- • '-I 	'.JWuu"-'4 

( 
• shonid be brought to the knowledge of the Chief Genera] 
uanagor', who may consider suitable aion. 

\J_ •-•J 	\( 

• 	
1 	Contrl ... . '/2 
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4 . 1iI2dly èdvise all 
Ccordinçj1y. 	Disciplinary. Athorjtjo5 .  

I'lember(Servjces) desires tile Cooperaj, of Chief 
General Hanager in imp1ementjtg the above procedure so that 
the phenotjenon of Qbnormi delays in Enqiijrj5 i tac effectiveiy. 

/ 

With regds, 

• Yoirs Sincerely,  
• 	S(/ 

• 	
(H. B. AMMURTRY) 

	

/Endd

- - - - - 	 - - 	 - - 	 - - - - - 

t *o 110. Vig./Rig./III 	Dtd. at AM the 	htober 1991 • •. 	

•vT - - - - - 	 - - - - •— - - - - - - — - - 	 - — -- 

••• t 	• Forwded for infrmtj3 an
necessary act ton t_ f, 	S  / 

2. Telecom. District 
••' •SI. 	IJ 	Is 

: •• 
3. Area Manager Telecom. Ahdabadarda /'. I'ji"* 

t• 

rfi 	 • 	

4 

$ • 	" 	

-' 	lb 

• (p•••v• ;• • 	 S  

flcIr4 qq 	

I 

(Vi ea oath), Mv,a•t;, 
I:,, 	

. 

Ahmedabad 380009. 

s •: 	 f •' 	

• 	 4 • 4 . J ti(fl 	4's 

•:).f 
I, At' • / 	

• 
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• 	 MflEXURE 

To 
I 

I\l1 inquiry Officers 

Sp Timely completion of Dpartmental inquiries 
under Rule 14 of CCS(CCA) Rules. 

Your attention is drawn to the time frame-work of 

6 months drawn'up by the tptt. of Personnel within which 
the departmental inquiry conducted under Rule 14 of the 

ccsçCc) Rules is required to be completed.. In most'caSeB 

it ho'tld be possible to odhere to t64 same. To enable 

effective monitoring you may sendLthis office the' 	. 	to 

• 

	

	schidule drawn up by you in respeàt of the Rui.e 14 encp.iiry 

in the case of. ______________________________ 
in which you 

have been appoth€d ü inquir ofEi 	vide Order flo. 	 - 

cated 	 - 	The information as  

èscribd in ttie proforma below may be furnished within a 

fortnight positively. 

• 	1. Date of r.ece1pt of appotntmeI\t order 	 . 

2 .. Date of rec ipt of other basic 	nts (a copy f 

charge -sheet, 1 e fence statene ut, order app3intifl the 

presentLng OfEicer). 

Date fixed for preliminarY bearing. 

Date by :whtch charg':!d Dfficer, ­.has to cothplete inspect tn 

of jisted,doc'JW rits. 	 .. 

ts 5: Date f-0r prod ctln f ad(itional doCumdui. 

Date fr 	
of 1npectbn of addLtional docunvntS. 

Date for f 1.L -1.1iSI11t1(J ccpl3 of statements of witneSseS. 

0. 	
Date(s) of RegJlarI"riflgs.• 

9. Date of submission of re1ort. 

L$' / 

I 

I 
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• - 	s6—' 	/ 't ...Copy ~-;Te  letter No.15-5/87-V!g.itI('r) dated 23-i--B . ror'.i : ivcd( 4/ 
'om Mrs.013x'gi Mukherjee, Director(DE'& VF), Ministry of Coini'ini-ai- 

• 10 flS, Deptt. of Telecom. (Telecoi;i. Board), New Delhi- I addressed to 
'All Genefal Managers, Telephone Districts etc. 

Subject :.- 

 

Exp cdi ti9iis finalis-tiDn of disciplinary cases. 

I.... ••• 
Sir, 

With r_1r•.ncc lto this !flco luttor !.15-5/87-Vig.I1I(T) 
dated 3r S'ptcnibur, 1937 on the subjcct i,icntioned '.bove, I em 

• 

	

	directed to intimctc- thrt'c.'rtt.'-ly ponr3ency re't.-rtc of Disciplinary 
oases from the Circles hav zh"•:n that there is urgunt need to make 

' vigorous efforts tc. clar ti le:ig pcnding disciplinary cases. The 
• Telecom. Bord h a s taken rr1ce 'i the long pendjicy of L)isciplinary 

cases and his 	p'cssc..d concr 'var the foct tht cases initited 
as. far back as the ycrs 7t3-79 are still pending in some Circles. - 

• 	The reasons for di'sciplin'ry pc"edings bing held up requ1r2 to be 
• ,' looked into urgcritly and aol Jc's wcrkcd cut in each case by the 
••••• Vigilance Officers n c ! cornmunictt:i to the concc!rilcd authpritius 

periodically. Exc.:pt in cases wh 1 diltory tactics are resorted to 
• 

 
by the charged official, there s!- .Lld b no excuse for not cornpiot1ti 
.a minor penalty Proceceings witit.ri 314  ianths and major penalty 

L proceedings within a year. 

	

• 2. 	To ebnIle you Urw up r 	schtdulefor disciplinary procee- 
d1nts, the following si '!olino - ,' y b k opt in vicw and x-esponsibi- 

• lity fixol fr delny r-fl t he part F --ny of the 'rr1oUs nuthnvitles 
responsible fnr conric t I r -  ir -1 in-'ry orocuedints. There should 
Cl 30 be no eI y b: t-'oeti the rY 1 i' n to initiate proceedins and 
the issue of the  c 'c•- hoet. 

Issue of char;;e shct.nnd • ecIsin regarding nrnination of 
likely Inquiry Office -/rc:;ntin Officer. 

i\fter it is di.d to ir±ate pncedins as fcr a major 
penalty ognst a gQvt. sar:'int 1.h che sheet to him shuld be 
isued within a maxiuin pexcd - f cne month. Simultrsneously a 

• decision may be taken to n1inctu tfT 	 Inquiry Officer/ 
Presenting Officer In the c ,! so In th'uvent of the Suspected iublthc 
servant denying tlic chargLs or submitting no reply to -the chartzesheot, 

ilUolq  

• 	 The Inquiry Officc3r/1'restintlng,Cfficer should be rreintcd 
• •J within a ;oricd ef 15_ys from the date of receij.t of the charge- 

I sheet by the susçucc-d puElic scrvant notwithstendlng the fact thot 
he hps filcd to submit nny rcply,to the chnrgeshue within the - 

stipulated reriod. However, in cese of odmission o1,chnrges by the 
I :  suspected public servant within the stiç:ulated period but where such 

- - an intirnteioti is reoivcd after the issue of the ordel' a:.cInting 
the Inquiry. Officer/Iresonting Officr such ordors need n't be acted 
upon and may be cancelled. there the susrected ublic servant has 
admitted the chnrgcq after thic cxiry of the stipulated period 

• further action in such cases will be taken by the Inquiry Officer. 

	

• 	 : 	 ' 
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(3) 

It has CN11 0t,  to notice that 1ovn ifter enquiry rp[orts J'o • SUbnitted by the Inquiry Officer 
Z1.ling th& Sus1 ctd lublic Servant glty or ot guilty0'- thu 	

ti, 'JiSCilunary • aUthorities kc-e the cs.:'s 	 with t1iu 	Or unduly lone 1OV±( casing 0Onsoquenb de!y in th 	
JnUsti0 of th(! discipliriry • Caseg, It Shcu :

i•rIcbr.nL •' n th 	Icrt ' f Lhe discipli ur'r Y. aUthority to 1SU .uin1 	 S 	rc1rt of thu nquix•y re 'rt/ • advice of CVC/vj 	
cf U SC ii.' !iin a ovirc1 of 

Oflun)Dnt}1 if in any 
• 	casethis t0 1i'ij cnn t b 	

.t r' t, the Csc1 linary Quth r'iti s should be asked to sunij 	
re'c rt to his i.mm. !at. SUperior 

ifldic3 
ting he reass foI' deity in thc ISSUC of 1'i•n1 rders and tho steps taken 	obvjrto 	duiny. 
(Ii) 	laJorL ik1e • art. 	LU1P J fliu1r Uff1c'/j,x' 	n ti 	Offi 	- • • 
	 WOflll)' 1 Iq'i.[jy o:rrjcer . 	:h ul 	nt bu 	trus td •ii Lii duties other Thn t1i 	. o f !v) I 	o ral 	n'pii1j 

es. They shu1(I be rp'c,j ntod is fl1 t:In)0 T.nqui rv of i cern. I u :;ucli 
C5Q they shwi d ubniI I 

a miniiin1 of 
:?t) Ufl11jj 	 ( 	u tiflf 

tho first Ynr nud a fflit)i!fl 
o. 30 enquiry 	rt 	'utir 	Lli 	SUcceci•'ing Years. if in any case t' Inquiry futcer is unb1 a t raI ntj n rhig 	

sChdul0 rx' h .f 
• 	that duo t cc- rtajn Cflstt'pjt5 t is nnt Fossjbl fry him t 	chj th@ tnrgo fixed, he shnuld irnIncc'ite1y Submit a dcteilod roI'ort to his immodate suporlo rs,'di scirlj nary 

nuthorjt3t indicotjn 
the reasons 

for such Sartfali or rrspectjvo 
shortfall Tho letter will OXnmjrc the rerort of the Inquiry Officer with a view to finding out whether such a do1 was roily JuStiflod ana find out ways and means to fulfill the trirats lii down. 

In CS 
whcro the Inquiry Cfficrs have olso to 

flttnd to tireir noiio1 lutiu .in ndditio11 to tIi hOldjflt: ef tii0 oral un)quiri, the discirlin.ry authority may £i: th tiric lnjt far submiss!011 of th 
enquiry reorj by thct. tking int- account th amount cf woi'klo0d • • hanl0 	y th1, 	

suci of the officers s w.uld be 
blo to 

• 	submit the onqiry recr with!!. 	crioc of 3 	 Shculd ho • • • appointed as er.ujy fficers, Likwjg0, 
Ts 	be. obligatory on the part of the discipliny euthe 

tity 	rel 	th offinor appointed -s rsQntjntr Officer a thi dtg £ixfor enquiry by 
	e inquiry officer. Ncoily ther •!:uld b no occassjcn to postpo0 th 

 
* 	

the enquiry on ilat account. 

• 
55 	

•
-PILq 1[Ub11c3ent 	

I In a larço 	hor f CSS , 	
sus;t pubic sc-rvart S 

	

ploy dilatery Lj 	which r•,-1 j rifjjcjt for•th innuiry • Officer to proceed iith the •nqu1i'y. Their !caixi ob.loctjon is regarding the 	n-coj hili --y ol 	rart1c1er dfflc ass1tntit. 
It is felt that it is ir uM s.'sr.octc pUblic Lrvant to arrange for • the defenc assistn. nd 	h 	

-:iit ensure h!s rcsonco during th oral enquiry, tho s-rn Ctxn.- t h •r 5 t:ne(j sni.1y bc0u50 th defeicc 
• 	asSistqnt is not avaibl. 	n, 	

rticu1r dy. It should be only in 
• 	Very rare COSOS tI1t 	 r - u1c r muy iSt!c no tho enquiry. duo 
• 	to the non- avnhlabilit. if 	

c:'e a.ssistanf 	tIi dny fixed for. • the enquiry, 

Quite often the uz 2ct. ,
;Uc 5orvnts e: 1j' th rostpcfl• 

ment of th enquiry n m-jc1 	• uns.' If such r iuests ar IItdo on more th 	2 occassjrn the su 	
c srv nt uny he rferrcI for second mOdical r lnjni tu ' 	rfl"etit N di c-i Ofjjt', 

jV 
. S S S p • • • 	3/- 
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Also thu suspuct:I public :'rants' try to i,i n. time by hot: npoting i1i (10 CUM or ) ts wi tiUn t!! stipuited J
. i~ ricLj fixed by the 

nuiry Officer or they 'J fez' irrelevant documents f o r inspection 4  Th time limit ncoc tie I. he extn 	hf , yoncl the perrnis s ibl o limit. Al 	tL:i& limit for nlewI rig r':;t in r odditlo pel docu ents Should no ; b 	e x t i i 	'Fhr(? 	ti' 1)1. (1 	( CI 	ely I)OiflQd cut to tile suspccted 
public ser''an t. In regard t/) tilt. qu ns iin of the sus 	t;c1 public set .:int clono 11r I xrol uv - fl t do 	cu tn;. the Inquiry Officer sheuld srict1y fellow tii rulLs nd rc 11 t C niy such ci the dectunents as BF really rclovnnt and (iiScQurni - . him to submit long list c'I 
.ire1ovnt documents for. Itispcctjii. 

(6) • Delay duc to fl"n-aveilabllicy f. dOcuineflts/vjlnc0 and 

:t is cbsrvc.(' that the dlscirlinary authorities generally 
initia pr'öcoedlngs as Icr a nujcr penelty even in cases whore the 
.charge, against th 	t susroced rublic servant arc nat grave warranting I 
imMsit '-on of a major Penalty enri  uimately only a minor penalty 
is impod on a govertinent servnt either because the charges ore 
not so sricus.or tilo evic!unce is not sufficient to hold the charge 
cginst t-i suspected rubijo servant as proved. It shulc1 be incum- 

Ak 	on te disciplinary authorities that major ronalty proceedings 
• are initiated only in really justified cases and not as a matter of 

course. If the disciplinary autherities are circumspect In initiating 
proceedings it is felt that a largci number of cases would net require 

." 	 initiation Cf riroceedings under Ibile-14 of the CCS(CC,4) Rulo, 1965. 
'They should 'estow particular caLo and attention t3 see that all 

• 	necessary evi4ence/documents ar rvailab1e whduh would held the 
suspected pubic servant guilty of charges warrrntng ltnpard finri of a major penalt, .  They should also ensure thot the charges are 
specific and wii defined so that Inquiry Officer does not face any c".. ambiguity in ho.dJ!ng the enquiry. 

In cases were iuin,r pe:ialty prvceeclings are inItIted against 
the suspectod putlic servant the. cisciplInary 2ut.hri.ty should ensure 
that these are fi za liscd within 	pIod of 3 in. riths. They should 

• alsol ensure that ty o not hol the gov 	neht orvanta guilty of 
the charges cn the bsia of documents c.r,uvicknce wiich Is not mentioned in the stt 1 t ef inputotjns or mscnnduct (.'r such of 

'•%. thc -evidenc to which the suspected public survunt h a s no access or thich the suspôctOd 3ervant had net seen beforo submitting his :explanatjon. 

So far as ctscIr1..t...ry cc.;es pLnding for n'cre than enc year are 
concerned, orch Case my be reviewed to locate brttle-niecks nnct 
suitbale actIon taken 1 	xrecit' and com;)lcte these cases. While 
sending quarterly repnrs to th. Dii'ectr'rcto, renscns for delay in 
completing disciplinary rrocee1n&;s as woll as action taken to over- i.  
come this may be Invarla'1y In'icted. The urgency of comlctIng 
dIsciplinary rçoceedin 	xr cdi t.e'usly may be cniha1sed hnd 
disciplinary/Inquiry qutharitj 	•iy b: askcd to c'-mrlete the pro- 
ceedings wlthip th time-frame. 	 Yrurs faithfully, 

• 	 3d!- 
(Ihn3. On rgi fiuk he et)  ce) 

• -. NO:/tTA--27/Disc.3tt/i_o/v 	 ie_5-433. P i r ec to r  ( DE & VIJ_ 

;. Copy to All CC s iii lb 	;tr t 1' r I ntriinntiun < necessary nrtion. 

,fde1(3tf t) 
• 	 /' 	-A' 	 jj lciiLitit 
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CONFIDENTi?L 

Nc.D4/CDI/AC/296 
Government of India 

Central Vigilance Commission 

Block 10, Jamragar ! House, 

Akbar Road, New Delhi 
Dated : 	12.9.1995 

MEMORANDUM 

Subject : Departmental Inquiry against Shri AK Singh,, TDE 

It has been intiniated by the Charged Officer vide his letter 
dated 24.8.1995 that he has not heard from the Presenting 0++icei- 

so far regarding doliection/inspection of the additionl 

documents, Presnting Officer is,a therefore, advised to expedite 
necessar action. 

(Amit Cowshish) 

Commissioner for Departmental 1 lnquiries 

Shri E1L Arora, 
Inspcter of Police, 
SPE/CBI,. 

•1, Ti]ak 	Marg, 
• 'C' Scheme 

J a I p u r 302 005 

Shri AK Singh, 
122-L, Circular Road, 

Mode]. Town, ROhtak 124 001 
•(Haryana) 

Copy:to ShriAK.Singhat the following address also 

• /hri AK Singh, DE (MARR) Installation 
Officeof the CGM, NE Circle, 
Shillong 793001. 



• 	 . 	 t1r3 
00NFIDr'1TIAL 	NO.. 	•/SpE/Jp:k 

Dated: 

To 

Shri Amit Cowshjsh 
Conimissioner for Departmental Inquiries, 
Central Vigilance Commission, 
Block .10 Jamnaqar House, 

i DEL 	110011 

Sub.: Departmental inquiry against Shri A.K. 
Singh, TDE., 

Ref.: Your letter 1\O.D4/CVI/AC/296 
dated 12.9.93. 

Sir, 

I regret for the delay, SOOn I would advise 

the date for providino inspoction of additional 
documents to the C.O. 

Yours faithfully, 

(BLAAPLQ.A ) 
I SPECTQ OF POLICE 

	

SPi: 0131: . 	JA1PLfl 
• 	 & 

	

PFELiNflNG 	3FFICER 

EfldSt.NjSS7/SpE/Jr 	Dated: 

Copy to :- 

Sh.A.K.Sinah,. 122-L Circular Road, Model 
• 	• 	Town, Rohtak-.124001(Haryena. ) 

2. 	Shri A.K.S5noh, OE(!vWR) Installation 0/o 
• 	the CGM, WE circle, Shillonq7901. 

IN7ECTOR OF POLICE 
• 	 SP: 	0131: 	JAIPU 

• 	.3TING 	OFFICER. 
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TrR-38O 007. 
(-) 	

AHMEDABAD TELECOft DISTRICT 
GENERAL MANAGER (OPN & MTCE) 	

Vasna Telephone Exchange Building, Tele. No. 421515 	
Vasna, Ahmedabad-380 007. 

DO NO.AT/G11(Q&M)/STA19192 	
25.4.91 

IJy dear Singh, 

I am extremely happy to place on record my apprecitjon for your 
commendable performance in maintaining 47,48 & 49 exchanges in 
perfect working condition it has contributed to a large extent in 
obtaining a score of 72.6 for the Ahmedabad Telecom DistiicL-  in the 
recently conducted fifth assessment of QOTS by the administrative 
staff college of Hydetabad. Thus the Ahmedabad Telecom District has 
not only been adjudged as best. in India but the scbre it has got is 
the highest ever achieved by any Telecom District ith India. 

Please convey my congratulations to your staff forl this distinctive 
achievement. 

I hope you will continue to work with the same zeal and would 
continue leading your staff to greater achievements.• 

With be 	wishes, 

Yours sincerely, 

( 	
) Shri A.K.Singh, 	 D.R. KAMAL  

D.E.(Int.) NARANPURA 
Ahmedabad Telecom District 
Ahmedabad. 

•1 

Copy to : Area l'Ianager(West) 

INA 1jDC 	.ss_ 

.4. 



7 
D.R. KANAL, 

GENERAL MANAGER (OPN & MTCE) 
Tole. No. 421515 

a7qqFVZ~ iT;d:a TT  CIS  
flTa1T 

rnr-380 007. 

AFIMEDABAD TELECOM. DISTRICT 
Vasna Telephone Exchange Building, 

Vasna, Ahmedabad 380 007. 

D.O.No.AT/GM(O&M)/STA-61\/92-93 
Dated : 21.05.92 

My dear Singh, 

It gives me great pleasure to inform you that we have been 
obtaining the highest QOTS Score ranging between 71-73% 
during the 5th, 6th & 7th rounds conducted by Indian Market 
Research Bureau during 1990-91 & 1991-92. 

Our sustained and devoted efforts fetched our District the 
AWARD for the "BEST MAINTAINED SYSTEM in INDIA for 1991-92. 

I also feel happy that excellent performance of ours in 
giving more than targetted new telephone connections, STD 
PCOs etc. has been appreciated by the Hon'ble Minister of 
Communications, who has congratulated all the staff of our 
Circle through his letter. A copy of the letter of the 
Hon'ble Minister is enclosed. 

I congratulate you and all your staff without whose 
dedicated efforts all this would not have been possible. It 
is hoped that you will continue to work with the same 
spirit and zeal in future. 

With best wishes, 

YOlr (since e ly, 

(D.RK )J 

TO: 
Shri A.K. Singh, 
D.E. (Inti) Naranpura, 
Ahmedabad Telecom District 
AHMEDABAD 

Copy to: Area Manager (West) 

vu -  

a 
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fyi IN STE P OF S TAt 

CO ti t',l Ut J IC A I 10 S 

INDIA 

• 	 . 
Dear 	Shri 	Ku! krni a U 	¼) 	i' 

I 	fllfl 	illdcCd 	happy 	to 	rintc 	that 	the I)cpnilinc'nl 	of 
1el.ecorl)In6njCatjons 	has 	been 	We 	to 	c:-:rend 	the tnrtrts 	set! 	br 
i1.casc 	of 	telephone 	councctons , 	provision of 	r:i:Iyt 
Iclepliorics 	and 	also 	opctl%nI; 	of 	STE) 	l'COs. 	As 	aninst tlic 	I;r1e1 
of .07,  00,331 	telephone 	connections 	for 	the 	country :isnw hole 
we 	•havc 	bcri 	able 	to 	provid 	an 	all 	time high 	/7 ,3 	, 57 

:tej.cphonc 	connections 	during 	the 	year 	i9l 1). IliidoHterIl y 
your Vircle 	has 	coiitrihitcd 	,:rtly 	towards 	at tnifflncnI. 	1 	liii:; 
mU estonc. 	- 	I 	am 	av.'arc 	that 	the 	targets 	\k1-est ill 	u nd 	Ha 'r 
been 	aeliicvcd 	by 	s'istairicd 	and 	devoted 	cumnrts of 	I 	the 	:;IuII 

• 	and 	officers 	under 	your 	guidance. 	I'lc -. -isc 	a U eepI 	D I 

congratulations 	and 	also 	convey 	tc.r.ir 	1,o 	:i) I 	yni• 	\'.'(lIlflIl 
and 	officers 	who 	have 	made 	this 	possi i 	c 

I 	am 	sanguine 	that 	t heaur 	I r i of 	I 	nrk 
dedication 	coupled 	wit Ii. 	hard 	work 	and 	s(-nse of 	arl)o''.'eIlIont 
will 	allow, the 	Department 	of 	Tciccomtnunications to 	achirvP 	itolO 

ambitious 	targets 	in 	future. 

My 	beSt 	wishes 	for 	all 	success 	ihiriiig 	We year 	110 - 9k.  

- OW 	I 	Y(I 	y 

(AlISIVPI 	NI) 

Shri 	M.G. 	Kulkarni 
Chief General 	Manager 

Gularat 	'Iclecom 	Circle 
Amb .i ka 	Chambers 
Near 	Gujaral 	high 	Court 
Ashram -Road. 

0 Ahmeclabacl-3t3000'1) 
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D. 0. No. : 

LC 	 97- 
T 2T1 	rT 

fnrr 19A 	rift-i3 
Chief General Manager 

flaryRna Telecom Circle 
rAMW 	

• AMRALACANTT..133Jl 

Dated: 	8.4.94 

vu 	tiliff  

qr 	Fnnr 
HARYANA TELECOM CU1CL.E 

(Totephone) 0-171 i'i' (Ott.) 20901 
fi'icr (flesl.) 25300 

rfi lfffftax :0-171-641040 

tfy Dear Singh, 

IL give.s me immense piesure to inform you that 
Uaryana Telecom Circle has achieved all the targets fixed by 
Telecom Commission for the year 1993-94.. Rather, our performance 
and achievements have been far better than the objectives set for 
us. This would not have been possible but for your absolute 
dedication, sincerity and personal commitment to achieve the 
targets. 

I sincerely hope that your cooperation and 
dedication will be forthcoming in future also so as to shape 
"Telecom Future" of the country in general and ilaryana state in 
particular. 

I wish you all success in your service career and 
your personal life as welL 

A copy of this communication is being kept In your 
ACR dossier as a token of appreciation of your work and efforts. 

With best wishes, 

Yours sincerely 

—)--- 

(1T& K. IupLa) 

3hri A. K: Singli 
Telecom District Engineer 
JINI) 

/ 
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IN THE CENTI 
	

AL 

GUWAHATIBENCH 

I_u the rnatr of : 
o.A.No.273/95r 
Shri A.K.Singh ... Applicant. 
-Vs.. 
Union of India & Ors. ...Respondents. 

-AND- 

In the mptter of 

Written Statement on behalf of 

Respondent No. 1. to 4. 

I, Shri P.Trivedi, Vigilance Officer,off ice 

of the Chief General Manager, LE.Teleconi Circle, 

- Shilloni do hereby solemnly affirm and decl'e as follows:- 

2 	
1. 	That a copy of application alongwith an order 

passed on 15.12.95 by this Hontble Tribunal have been 

served upon the official respondents and being asked 

upon, WrItten Statement is filed whIch will be a conrnton 

defence for all the 4 (four) respondents. I categorically 

state that save and except what is specifically admitted 

in this written statement, rest may be treated as total 

denial...... 



/ 

-2- 

denial by all the four respondents. Before I go for the 

para-wise comments of the present applicatIon, a back-ground 

history of the case is incorporated in this written 

statement and same will constitute a part and parcel of 

defence. 

history  

The applicant alongwith his juniors was consi-

dered by the Screening Committee for ad-hoc promotion to 

the Junior Administrative Grade of Indian Telecoinmunica- 

tlons Services Group-A (JAG of ITS G-A). Ad-hoc promotions 

are regulatedby Department of Personnel and Training 

guidelines and are given on seniority-cum-fitness basis. 

• It is an accepted principle that. a Government servant 

against whom disciplinary proceedings are pending cannot 

be promoted during pendency of such proceedings. 2he 

applicant while functioning as SDO(Phones) in Jaipu.r 

under CGH Rajasthan Telecom. Circle during 1987-88 has 

allegedly committed serious irregularities in the issue 

of telephone Instruments. The officer has been charge-

sheeted under Rule-14 of CCS( CCA) Rules, 1965 and the 

same is pending. Therefore, action of the respondents 

Is within the pur.ew of guidelines issued by the 

Department of Personnel and Training. 

2. 	1 That with regard to the contents made in 

paragraphs 1 to 3 of the application, I beg to state 

that I have nothing to comment. 

Contd..,.., 
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3, 	That with regard; to the contents made 

in paragraphs 4.1 to 4.7 of the application, I beg to 

state that I have nothing to comment being matter of 

records. 

That with regard to the contents made in 

paragraphs 4.8 and 4.9 of the application, I beg to 

state that these are concerning to the disciplinary 

proceedings pending against the applicant. Since the 

applicant has sought no relief regarding the dispiplinary 

roceedings and the Hon'ble Tribunal vide itts interim 

order dated 15.12.95 also not admitted the relief In 

t Fis re gar d, I have nothing to c omm ent. 

That with regard to the contents made in 

paragraph 4.10 of the application, I beg to state that 

the applicant alongwith his juniors was duly considered 

by the Screening Committee for ad-hoc promotion to JAG 

of ITS Gr-A on his due seniority. Since disciplinary 

proceedings are pending against the applicant, he 

cannot be promoted till the proceedings are concluded. 

As per Department of Personnel and Training guidelines 

an officer is notto be promoted in the following 

circumstances :- 

I) 	Government servant underg suspension. 

ii) 	Government servant in respect of whom a 

charge sheet has been issued and the discipli-

nary proceedings are pending ; 

and ..•... - 
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iii) 	Government servants in respect of whom 

prosecution for a criminal charge is pending. 

That with regard to the conte±its made in 

pa'agraphs 4.11 to 4.16 of the application, I beg to 

state that these are concerning to the disciplinary 

proceedings pending against the applicant. Since the 

aplicat'has sought no relief regarding the disciplinary 

proceedings and the Hon'ble Tribunal vide it's interim 

order dated 15.12.95 also not admitted the relief in this 

regard, I have nothing to comment. 

That with regard to the contents made in 

paragraph 4.17 of the application, I beg to re-iterate 

that the applicant &..ongwith his juniors was duly 

cox!.sidered by the Screening Cocmittee for ad-hoc promotion 

to JAG of ITS Gr-A on his due seniority but éould not be 

prOmoted due, to peridency of the disciplinary proceedings. 

 That with regard to the contents made in 

paragraphs 4.18 and 4.19 of the application, I beg to 

±'e-iterate that averments made in these paragraphs are 

relating to the disciplinary proceedings pending against 

the applicant. Since the applicant has sought 'no relief 

regarding the disciplinary proceedings and the Hon'ble 

Tribunal vide it's interim order dated 15.22.95 also 

not admitted such relief of the applicant, I have nothing 

to comment on the contentions made by the applicant. 

r 	4.'
Q  Oflu. . 0 0 . 0 4 
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9, 	That with regard to the contents made in 

paragraph 4.20 of the application, I beg to state that. 

it is denied that the D.P.C. did not consider the 

applicant for promotion to JAG grade. In this regard 

submissions herein in the preceeding paragraphs is 

reiterated and submitted that the applicant alongwitb 

his juniors was duly considered for ad-hoc promotion in 

JAG of ITA Gr-A. Since disciplinary proceedings are 

piding against the applicant the Screening Committee 

assessed the applicant not yet fit for promotion as JAG 

officer. 

10. 	That with regard to the contents made in 

paragraphs 4.21 and 4.22 of the application, I beg to 

state that the avermentsmade in these paragraphs are 

concerning to the disciplinary proceedings pd1ng against 

the applicant. Since the applicant has sought no relief 

• 

	

	 regarding the disciplinary proceedings and the ffon'ble 

Tribunal vide its interim order dated 15.12.95 also not 
V 	

V 	 / 

admitted the relief in this regard, I have nothing to 

comment. 

1]. 	That with regard to the contents made in 

paragraphs 5.1.to 5,9 of the application, I beg to state 

that the contentions are concerning to the disciplinary 

proceedirrgs pending against the applicant. Since the 

applicant has sought no relief regarding the disciplinary 

proceedings and the Hon'ble 'fribunal vide its interim 

order . . . . . . 

I 
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order dated 15.12.95 also not admitted the relief 

in this regard, I he nothing to comment. 

That with regard to the contents made in 

• paragraphs 6 and 7 of the application, I beg to state 

that I have nothing to comment. 

That with regard to the contents m&e in 

paragraphs 8.1 to 8.3 of the application, I beg to state 

that these are concerning to the disciplinary proceedings 

pending against the app1icnt. Since the applicant has 

sought no relief regarding the disciplinary proceedings 

and the Hon'ble Tribunal vide its interim order dated 

15.12.95 also not admitted the relief in this, regard, 

I have nothing to comment. 

That with regard to the contents made in 

paragraph 8.4 of the application, I beg to state that 

the avernnients made in the priliminary submissions and 

pce@ding paragraphs of this Written Statement are 

re-iterated•. As per Department of Personnel and Training 

guidelines an officer against whom disciplinary case 

is pending stands debarred from promotion for the time 

being till the conclusion of the disoiplinary proceedings. 

Thus, no relief lies to the applicant during the pendency 

of disciplinary proceedings. 

That with regard to the contents made in 

paragraphs 8.5 and 8.6 of the application, I beg to state 

that. . . . 

vi  

-- - 	 - 	 - 	 - 	 •- 	 - 	 - 	 - 



that till the discipiliary proceedings are pending, 

no relief lies to the applicant. 

16. 	That with regard to the contents made in 

paragraphs9.1 b. 9.3 of theapplication, I beg to state 

that these are concerning to the disciplinaryproceedings 

pending agairst the applicant. Since the applicant has 

sought no relief regarding the disciplinary proceedings 

and the Eon'ble Tribunal vide its interim order dated 

15,32.95 also not admitted the relief in this regard, 

I have nothing to comment. 

170 	That the present application is without any 

merit and same is liable to be disrnissed. 

186 	That the present application is pre-mated 

one and in view of thea facts and seriousness of the matter 

regarding pendency of disciplinary proceedings against 

the applicant, this Hon'ble may dismiss the case summarily. 

19. 	That the present application is liable to 

be dismissed also in view of the fact that the applicant 

has not exhausted all the remedies available to him. 

20 	That the present application is mis-conceived 

of law and ill-conceived of fact and as such liable to 

be rejected outright. 

Contd...... 
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• 	 21 0 	That the present application is not at all 

maintainable in the present form. 

22. 	That there being no any prma-facie case 

at all, it is a fit case for summarily dismissal. 

23 9 	That the offlcia* respondents crave leave 

of filing additional written statement if the Hon'ble 

Tribunal so directs. 	S 	 - 

24. 	That this Written Statement is filed bon4fide 

and in the interest of justice. 

S. 

Verification .. 
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1. 

VERIFICATION 

I t  S'hri P.Trivedi, Vigilance Officer in the 

OffIce of the Chief.General Manager, North Eastern 

Telecom. Circle, Shillong do hereby so1emily affirm 

and, declare that the contents made in paragraph 1 of 

this Written Statement are true to my knowledge and 

thoe. made from paragraph 2 to 16 including the 

back ground history of the case are derived from records 

which I b1ieve to be true and rest are humble submissions 

before this Hon'b1e'Tribuxi&. 

AID I sign this Verification on this 	day 

of T,('a, ,199 6 at ' 

Vigifw.i C.ffcer 
Ojo. C.G.M.T. I  Si'honrj 

I 
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L Court J1(aster 
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• 	 * 

BEFORE THE OETRAL AD14IST1ThTIVE TRIBUNAL 

GTJWAHATI BENCH. 

IN THE MATTER OP :- 

O.A. No. 273 of 1995. 

Sri. Ajay Kr. Singh 	... Applicant. 

Vs. 

Union of India & Ors. 	... Respondents. 

AND 

INmE MATTER OP :- 

Additional statents of fact and 

Prayer for disposal of the case in 

toms of the subsequent developments 

which took place during the Poridoncy 

of the case. 

The humble potjtjon on behalf of the 

above-named applicant - 

Most Rcspectfuliy Show oth 

1 • 	That the applicant has filed the above-noted 

case making a grievance against a Prolonged departmental 

P2?0000dings and for a directiofl to pramoto him to 

Junior Adninjstrntjvo Grade (Graup 'A')of I.T.S. w.o.f. 

Contd.....2 

ck 
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the date on which. kka the respondent Nos. 5 to 11 were 

promoted. Bait stated here that the said respondents arc 

all junior to the applicant and hnve been promoted to the 

rank of Junior Aiinistrativo Grade of I.T.S. (Group 'A') 

vide Ann oxure 1 9' order dated 10.11.95. 

That in the w±itton statement filed by the 

respondents, they have stated that the applicant along with 

his juniors were duly considered by the screening oonnittoo 

for promotion to JAG of I .T.$. (Group 'A') on his duo 

seniority but sinoó disciplinary proceedings are pending 

against him he could not be promoted till the proceedings 

are concluded. Thus, it will be seen that the only ground 

towards deprivation of promotion to the applicant was a 

long pending departmental proceedings. 

That the appliemt states thnt maI.nga grievance 

ogathnst the prolonged departmental Pioceodings, he had filed 

0.A. No. 32/96 whiah was disposed of with the direction to 

complete the proceedings within a stipulated time. There-

after oxtonUon of time was given to the respondents towards 

completion of the departmental Prodeedings. However, finally 

the Governmotit of India, Ministry of Ooiunications, Deptt. 

of Wole-coxim. by their order No. 8/15/91-Vig.II dated 13.2.97 

has dropped the departmental proceedingsagainst the applicant. 

Thtis, the applicant has been fully exonerated from the 

charged levelled against him. 

Cotci. .. .3 
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A copy of the said order dtd 13.2.97 is 

annexed herewith and marked as AI1EJJBE 'A'. 

40 	 That in view of the above factuil position, 

there is no impediment against the promotion of the 

applicant which was not given to him duo to Pendency of 

departmental proceedings. He is entitled to get his du.e 

promotion with retrospective effect, i.e. from the dIItO 

when his juniors were so promoted vide Arinexu.ro '9' order 

dated 10.11.95 with nil consequential benefits. 

TMt the instint application has been filed 

to place on record the subsequent developments that has 

taken place in the ease and for disposal of the O.A. 

with a proper direction towards promotIon of the applicant 

to the grade of J.A.. (Group 'A') with retrospective 

effect with all consequential bonfit. 

That the instn t application has been filed 

bonafido and for ends of justice. 

Verification . ... .4 
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E R I P I C AT 1 0 - Na  

Is Shri Ajay Kiinar Singh, the applicant in 

O.A. No. 273195, son of Shri Ajeot Prasad, Presently 

wor1ng as Divisional Engineer (stores) in the 

Office of the Chief General Manager (Tclo-ooia.), 

N.R. circle, Shillong, do hereby verify that the 

SteElonts made in 'paragraph 1 to 5 ai true to 

my knowledge. 

And I sign this Verification on this 

dry of March, 17. 

\ 

. .. 

k. 



40 	 7ANNNEXU -,-1,R-~ ~A 
No. 8/15/91-Vig.1I 	 101 
Government of India 

titii3ty Of CoimUniC3t,0fl5 

Department of Telecom 	 \ 

• 	 West I3lock-1, Wing-2 
Ground Floor 

R'.K. Puram Sector-I 
NOW DlhillOO6(> 

Dated thc Li JanuarV 1997 

0 R D E R 

Shri 	A.K. 	Singh, 	formerly 	SDOP 	(North), 	Jaipur 

Telephones, and presently DE in N.E. Telecom Circle, was 

proceeded against under Rule 14 of the CCS (CCA) Rules, 1965 vicie 
• 	Memorandum No. 8/15/9l-Vig.II dated 27.1.1992 for the following 

article of charge - 

ARTICLE-I 

That the said Shri A.K. Singh while functioning as SDOP 

(North) under G.M. Telephones, Jaipur Telephones 
District, Jaipur during the year 1987-08, wilfully 
ignored the interests of the Department and 
mechanically passed orders twice/thrice for issue of 
telephone instruments on the false issue/requisition 
slips submitted by the JTOs working under him, inspite 
of the fact that either telephone instruments had 
already been issued against the respective OBs or the 
OBs had already been cancelled. He prepared false 
inspection reports'and also failed to take any action 
against the concerned subscribers on the basis of the 
inspection reports submitted by the SIT as well as F'I 
working under him. Shri A.K. Singh thus facilitat:ed 
the 	fraudulent 	issue of 	74 	telephone 	instrumetits 

causing pecuniary loss to the Department of about 

Ps.56,462/- 	(at 	the 	rate 	of 	Rs.763/- 	for 	each 
instrument). Shri A.K. Singh also unauthorisedly 3otd 
one telephone instrument each to S/Shri K.C. Gupta and 

M.J.S. Ahiuwalia having telephone connections No. 
842433 and 72711, respectively. 

Thus, by his above acts, Shri A.K. Siugh (ailed tc 
maintain absolute integrity, devotion to duty and act'd 
in a manner unbecoming of a Government servant therity 
coritraveninq Rule 3(1) ( i ) 	(ii) and (iii) Of  the (i 

(Con(luct) 
Uules, 1964. 

2. 	 As the chrges wfre not admitted by Shri A.K. Singh, an 
oral inquiry was ordered to be held by Shri K.K. Kulshrestha, AflG 
(DI), Deptt. of Teleccm, New Delhi, who was appointed as the 
Inquiring Authority. The Inquiring Authority has submitted its 
report dated 14.1.1997 (copy enclosed), holding that the charqes 

against Shri A.K. Sinch are not proved, on the basis of oral and 
documentary evidence adduced during the inquiry. 

contd . . . 2 

- - 	 - 	 --- 

- ----- 	

- - 	 -- - - 
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3. 	The President has carefully considered the records: oL 
the inquiry, the findings of Inquirig P.uthority, and all other 
facts and circumstances relevant to this case. 	Considering the 
crcuInsLance:) in totality and on an objective asessment of the. 
entire case, the Iresidcnt hereby orders that the clrcjes 
levelled against Shri A.K. Singh vide Menioran'dum No. 8/15/91-
Vig.II dated 27.1.1992, be dropped. 

11. 	 The receipt of this Order shall be acknowledged by Shri 
A.K. Sincjh. 

By order and in the name of the Pres.dent, 

—c. 

- 	 ( JOLIN MITflEW 
DESK OFFICER (vic.ii) 

End. 	Copy of Inquiry Report. 

hri: A.K. Sinh, DE 
Circle Telecom Stores Depot 
N.E. Telecom Circle 
Guwahati 

(Through the CGM Telecom, N.E. Telecom Circle, Shillong) 

I- . 

( 
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I 	 GOVERNMENT OF INDIA 
	

\ 

MXNISTPX OF COMMUNICATIONS 
DE PiTMir.N T 02 T ECO1*JNICTI 0N3 

RB PORT 

DEPARTZNTAL INQUIRT A(3AINST SHRI A.K. 8IN(H, 2ORMERIY 
S • D. 0 • P., .ThX VR TELECOM DIB TRICT AND N OW DIVISIONAL 
ENGINF.EI1 (STOR93), N.E. CIRCLE TEX.KCOM BTORES DZPOT, 
GUW4.H1%TI, 

I. was appointed Inquiring Authority to enquire into 

the charges again.t Shri A.K. Singh, formerly S.D.O.P., 

laipur Telecom Diatrict and now Diviiona]. Engineer (Storcn), 

N.E. Circle Telecom Store., Depot, Ouwahati vide Department 

of Teleosmmu.njcatjons order !lo.8/15/91-.Vig6II(i) dated 

12th September, 1996. Preliminary hearing in this case 

was held on 20.1.1995 by my predece5sor Shri Nnit Owshieh, 

C.D.I., CVC wherein the schedule for inupection of docu- 

ncnts was laid down. Regular hearing was held at New Delhi 

from 9-13 Dember, 1996, Shri S.P. flana, Sub Inspector1  
CEl, Jaipur presented the case in support of the articles 

of charge. 20 documents produced by Presenting Officer 

were tak -t on rerd and marked Exs. S-i to 3-16, S-19 

to -21 and S-29. Presenting Officer examined ten withescos 

SW-i to SW-lO. Statements of witnesses SW-i to S11-9 recor-

ded during investigation, :cre taken on record and marked 

• 	 ExS. 3-17, 3-10 and 3-22 to 3-26. 11 defence Uocuuents 

were taken on record and marked Exs. D-1 to D-11. aiarged 

Ofjcor oxninncd ond dafenco withous DW-1. Sinco charged 

O.tficcr did not appear as his own witness, he was oxarninod 

generally on the circmstances appearing against him. 

Presenting Officer submitted his writton brief dated 

23.12.1996 and Charrjcd Officer has submitted his defence 

brief dated 1.1.1997. 

2, 	Shri A.K. Snh has been charge sheeted for the 

ollowing article of charge vide Department of Tele-

irununications llomoranduin No.0/15/91-vig.I1 dated 27.1.1992 z- 

'That the said Shrj A.K. Singh while functioning as 
• 	 3bOP(Llorth) under 0.11. Telephones, Jaipur Telephone 

contd....2., 



2- 

District, Jaipur during the year' 1987-88, wilfully 
ignored the interests of the Department and mecha- 
nically pasced orders twice/thrice for issue of 	 r 

telephone instruments on the false issue/reruioition 
slips suiitted by the JTOs working under him, 
inspite of the fact.that either telephone inetru-' 
ments had already been issued against the respoctive 
OBs or the OBs had already been cancelled. He 
prepared false inspection report and also failed to 
take any action against the concerned subscribers 

'on the basio of the inspection reports nuthiitted 
• by the SIT as well as P1 working under him. Shri 
A.1. Singh thus facilitated the fradulent issue of 
74 telephone instruments causing pecuniary loss to 
the Department of about SA R.56,462/- (at the rate 
of P3.763/.- for each iL1trument). Shri A.K. Singh 
also unauthorisedly sold one telephone instrtlment 
each to 5/Shri K.C. Gupta and MIJ.S.. Ahiuwalia 
having telephone connections Uo.842633 and 72711, 
respectively. 

Thus, by his above acts, Shri A.K. Singh lailed to 
maintain absolute integrity, devotion to duty and 
acted in a manner unbecoming of a Qoyerninez* servant 
thereby contravening Rule 3(1) (i), (ii). and (iii) of  
the CCS(Conduct) Rules, 1964.0 

3.1 	The prosecution case,inbrief, i3 that Chaxed 
O.tcer while functioaing as SDOP(Horth), Jaipur Telecom 
Diktrict during 1987-88, passed orders in a methanicl 
manner on the issue slips nuitted by the 1TOs in Section 
26 and Section 12 respectively, f ox issue of telephone 
intxwnenta. AS a result, telephone iaatrwnonta were 

rqujeitionea twice or thrice against the same OB, in 

certain cases. Also, Charged Of ficor passed orders for 

issue of telephone instrurxients even against thooO.Ds. 
which were cancelled and against which no instrument was 
tobe issued. The details 0f such instances are given in 
the statement of imputations annexed with the charçjoshoot 
(Annoxure_Il). The telephone instxwnontu were issued from 
the Cefltraj. Storoti, The JrOs neither inde on o.itry in tho 
Stoc3c Register no deposited the instruments back, but 
MiSutilised/ininapproprilated t9 same, it in allcgod that 
Charged Officer facilitaLe.1 the issuo o 74 telephone 	 qr 

iru3trwuenta on the faJe requisition slips subaitted by the 

concerned JTOs S/Shrj 3.11, Singh and La,nan Dasa thereby 
causing pecuniary loss to the Department to the extent of 
.s.56,462/- (at the rats of .763/- for each instrument). 

3.2 	It Is alleged that Charged Cffcer prepared false 
inspection reorts and after his transfer, he neither 

con tcl. .,. .3. 



3.3 It is alleged that charged Officer unauthorisedly 

sold one telephone instrument each to ShriK.C. Gupta 

of Jhotwara having telephone connoct.toi. No.842433 and 

3hri M.J.S. Ahiuwalia of 65 Gopa1wari aipu.r having 

telephone 10.72711. Those two talophone in3trumcrt8 said 
to have been sold u.nautiiorisedly, were recovered from the 
houLez3 of 3/Shri K.C. Gupta and 14 9 J.S. Ah.luwtlia 
respectively. 

ASSESSiC-NT QF EVIDSN CE  

4.1 It is alleged that charged Officer pas!Jod ordorn 
on the issue slips, as detailed below, for izsue of 
telephone instrwnents 1- 

3101 O.B. No. Bee- 	No. & date 	Drawn by Date of 
Noo tton 	of issue execution 

slip on which 
ins t'urnent 

- wa8drp1p,  

1 13.9(N) 26 	68/9,1.87 	Gh.5.N.Singh 6.1.87 

2 1  119(N) 26 	77/12.1.87 	-do- ralsely d.rawn 

3 1  120(N) 26 	68/9.1.87 	 -do- 3,2,87 

4, 120(N) 26 	77/12.1.87 	-do- rai.sely drawn 

5. 121 26 	60/9.1.87 	 -do- 12.3.87 

6 1  121 26 	77/12.1.67 	-do- Falsely drawn 

7. 125(N) 26 	68/9.1.87 	 -do- 4.2,87 

8, 125(N) 26 	141/28.1.87 	-do- Falsely drawn 

 127(N) 26 	68/9.1.87 	-do- 31.1.87 

 127(N) 26 	141/28.2.67 	-do- Falsely drawn 

11, 128(1,T) 26 	68/9.1.87 	 -do- 013 cce11ed 

 120(N) 26 	141/20,1,37 	-do- 013 cancelled, 

 129(1.)) 26 	155/29.11.86 	Sh. 	J.fl. Ithandelwal 	23.11.07 

14 129(1) ..6 	141/2a.1,1 	Sh. 	.N. Sngh 	Falsely drawn 

:;u1 binittod the inspection report3 to 0/0 DE, Jaipur nor 

take any action açjaint the concerned subscribers. It is 

also alleged that Charged Officer faild to take any 

action on the inspection re?orts in respect of telephone 

Nos.. 32660 and 642433 submitted by the SIT/PI working 

un&.r hii, 
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15 133(N) 24 16/29.12.86 Sh,J.ii, Khandelwaj. 1.12.86 

'J16, 133(N) 26 141/28.1,87 Sh e  S.N. Siagh Falsely drawn 

17. 141(11) 26 141/20.1.37 -d3- 10.1.87 

1C. 141 26 104/18.12.87 -do- Falsely drawn, 

19, 143(N) 26 141/20.1.87 -do- 13.1.07 

20 1  143(N) 26 104/dt.18.12.87 	-do- Falsely drawn 

21. 524(N) 12 148/ 21.10.87 3h. Xanar Daao 21.10.07 

220 524(N) 26 9/2.11.87 Sh.PC. Arya Falsely drawn 

23. 526(N) 25 190/29.10.87 Sh, M.U. Ithan 28.10.87 

24 526(N) 26 60/12.11.87 She S.N. 8ingh Falsely drawn 

25(w) 21 209/27.4.87 Sh.K. Singh 8.5.87 
AG 25(w) 26 135/15.6.87 Sh.$.N, 3ingh Falaely drawn 
27 13(W) 21 53/19.2.87 Sh.L.I(. Kulshrestha 11.2.87 
280 13(w) 26 56/9.2.87 Sh e  S.N. &ingh Falsely drawn 
29 0  26(w) 21 64/8.4.37 8h.L.K.Ku1shrest 1t4.87 
30, 26(W) 26 135/16.6.87 She 	.U. 3inçjh PalSQly drztwn 
31 28(w) 26 109/19,5.87 She D.M. Meona 6.5.87 

32 28(W) 26 135/16.6.87 8h.S.N, Singh Falsely drawn 
33 0  29(W) 26 109/19.5.87 Sh e  B.M. t400na 5.6.87 
34, 29(w) 26 135/16,6,87 She S.N. Singh Falsely drawn 

 30(w) 26 109/19

4

5.87 Sh. B.M. Meena 15.5,87 
 30(w) 26 135/16.6,87 Sh e  S.N. Singh Falsely drawn 26 

7. 31(w) i9y( 109/16,6.37 3h, 	D.M. Meona 20.5.87 
38. 31(w) 26 135/16,6.37 Sh. S.N. Singh Falsely driwn 
39, 32(w) 26 109/19,5,37 Sh. 	B.tI. Mcona 14.5.01 
40. 32(w) 26 135/1.6,07 Sh. 	3.1q. Singh Falsely drain 
41, 34(w) 26 109/19,5.37 Sh, 	D,M. Meena 14.5.87 

 34(w) 26 135/16.6,87 Sh. 	S.n. Singh Falsely drawn 
 37(w) 21 39/4.6,37 Sh. Karnal Singh 28.5.87 

440 37(w) 26 71/30.G.s7 Sh. 	.11. Singh Falsely drawn 
45, 39(n) 21 3/4.6,7 Sh.L,}\. Kulshrcstha 	20.5,07 
46. 32 (w) 26 271/3o. 6. Z37 Sh. 	.?I. 31ii'jh F,-j ie1y driwi 

ccntcj,.,.5., 

f 



 40(W) 21 

 401W) 26 

49 41(W) 21 

SO. 41(W) 26 

51, 42(W) 21 

5. 42(W) 26 

53, 43(4) 21 

 43(J) 26 

 142(W) 26 

 142(W) 26 

 143(11) 26 

 143(w) 26 

 14401) 26 

60,, 144(w) 26 

 145(W) as  
 145 (w) 26 

 146(w) 26 

 146(w) 26 

 147(W) 26 

 147(w) 26 

 140(w) 21 

 148(w) 26 

 12(w) 26 

 30(w) 26 

 44(w) 26 

72.- 90 (i) 14 

 134(w) 26 

 25(N) 12 

75, 25(N) 12 

 25(N) 12 

 172(N) 02 

 172(N) 12 

op 

I 

I 

( 

209/27.4.87 8h. Ke Bingh 8.5.87 

271/30.6.87 Sh.8.N. Singh Pa.3.aely drawn 

209/27.4.87 Sh,.3ingh 8.5.87 

271/30.6,87 $hS.N. 	3inçjti Salsely drawn 

209/27.4,87. 3h,K. Singh 

271/30.6,67 Sh.8.N.Singh Falsely drawn 

209/27.4.87 SIi.K. 	Sinçjh 8.5.07 

271/30.6.61 Sh,&.N. eingh Falsely drawn 

67/8.7.87 Sh. P.C. luya 14.787 

249/28.7.137 Sh.S.fl..Singh Falsoly drawn 

67/8.7.07 Sh.P.C, A.rya 19.12.87 

249/28.7.87 Sh.S.N.Singh Faluoly drawn 

67/8.7.67 Sh.P.C,Arya 10.7.87 

249/20.7.87 Sh.S.N. Singh Falsely drawn 

67/8.7.07 Sh.P.C. /rya 22.7.87 

249/0.7,87 3h..U. Sinçjh Filo1y drawn 

67/8.7,87 Sh.P.C, Arya 5.0.07 

249/20.7.07 Sh.S.N.ingh Falsely drawn 

67/8.7.87 Sh.P.C. ?rya 29.7.87 

249/28.7.07 SIi.S.U. Singh Faizoly drawn 

03/8.7 .07 Sh,L,K,Kujclhrootha 	4.7.87 

249/28.7.87 S11,3911. 	Slngh Falsely drawn 

56/9.2.07 31I.3.Z1. 	Singh Cancelled 

271/30.6.67 -do- Cancelled 

271/30.6.1j7 -do- Cancnllød 

23/4.,7 $li. 	D.M. 	Z1ecni Cancelled 

67/3,7.87 Sh,P.C, Aa Cancelled, 

53/4.3.86 &h,1,S, Shara ralaely drawn 

2,3,87 

41/6.6.87 8hJ.14.5riva3tava Faleely c1rwa 

0/2,3.87 SIz.J.S. 	ShazTna 2.3.07 

91/6.5,87 Sh.M,Srj 	tvi ia1iely drawn 

I 	 Qntd....6.. 
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210(N) 

210(N) 

219(N) 

219(N) 

229(N) 

84, 	229(N) 

85. 	230(N). 

36, 	230(U) 

07. 	258(N) 

88. 	258(N) 

29. 	292(N) 

90. 	292(N) 

_I.,_. 	..),I 
32. 	336(u) 

930 	374(N) 

94 	178 (N) 

206(II) 

317(N) 

97, 	344(u) 

930 	344(N) 

483(N) 

433(N) 

50(N) 

53 (N) 

55(N) 

63(N) 

92(N) 

106, 	93(N) 

107. 	107(N) 

1080 	118(N) 

109 0 	126(N) 

110. 	131(N) 

111 4 	149(N) 

12 122/21.5.87 Sh.Laxnaa Daa Fa1e1y drawn 

12 132/28.5.81 8h.L..L. Bangali 28.5.87 

12 122/21.5.87 Sh.L. Da83 21.5.81 

12 194/28.5.87 u-do-. Tamely drawn 

12 122/21.5.87 	Sh.L.Dass Cancelled. 

12 94/14.9.87 -do- Cancelled. 

12 122/21.5.87 -do- Cancelled. 

12 132/28.5.97 Sh.L.L. 	liançjali 28.5.07 

12 122/21.5.87 Sh.Laxrnan Dass 	22.6.87 

12 94/12.8.87 -do- Falsely drawn 

12 87/12.8.87 -do- 1.8.87 

12 94/14.9.87 -do- Falsely drawn 

12 94/14.9.37 -do- 20,8.87 

12 143/21.10.87 -do- Falsely drawn 

22 cit. 	3.6.37 -do- Cancolled 

14 202/22.6.87 -do- Cancellcd 

14 184/21.5.67 -do-- Cancelled 

14 69/21.5.37 -do- Cancelled 

14 117/20.5.07 -do- Cancelled 

14 202/22.6.87 -do- 8.7.87 

24 120/15.6.07 3h.G.I..K, 18.5.07 

14 217/24.6.37 Sh. I*axn&ri Was Falsely drawn 

26 61/15.12.06 Sh.$.N. Sinh 	Cancl1od 

26 ..cl.o- -- Cancelled 

26 -do- -do- Cancelled 

26 
I . 

..do-  
( 

CancQllod 

26 6/1.1.87 -do- Cancelled 

26 -do- -doe- Cancelled 

26 77/12.1.87 -do- Cancelled 

26 -do- -do- Cancelled 

26 141/28.1,81 -do- Cancelled 

26 -do- -do- Cancelled 

26 -do- -do- Cancelled. 

Contd....7L.. 
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150(N) 26 141/28.1,87 SJL.S.N.Singh Cancelled 

164 (N) 2G 92/12.3.87 C Sh. P.. Arya Cancelled 

602(0) 26 12/6.4,08 Sh. 	3.14, Sjngh Cance11 

629 (ii) 26 -do- -do- Cancelled 

635(14) 26 -do.. -do. Cancelled 

636(U) 26 -do•. -do- Cancelled, 

112. 

I 
	 113, 

114. 

115, 

 

 

(C) 7 

4.2 	ZAirLnç incpiiry 17 inue slips have bsen brought 

on record which are marked Exs.S..3 to 8..15, S-20, 3-21, 
8-29 and D-1 against which 113 tel.phons insteurnants 
were issued. 6W-1 has identified siçjnature of Charged 
Officer on Ex.3.4; 8W-5 has identified signature o 

Charged Officer on 	. 3.12 to 3-141 SW-6 has identi- 
fled aignature of Charged Officer on Exa. 8-5 to 3-15 
and 3..211 3W..7 has identified signature of Charged 

Officxr on Exo. 8-4 to 8-15; and SW-8 has identified 

signature of Charged Officor on x3.S-4 to 3-11, 3-13 to 

8-15, 3-20 and 0-1. In his croas..exnjnatjon as S'-1o, 
Shri Rm Chand.ra., the Irwec tigatig officer of thLi case1  
has depoeed that the issue slips marked Exs, 8-3 to -15 
S-20, 3-21 and 1)-1 were sent to G.E.Q.D. for comparison 
of signature of Charged Officer. The expert opinion of 

about eharga,A ofticer's signature has noit1ir 
been listed in the list of docuraents by which the charges 

are to be sustained nor it has been produced during 

inquiry by the Presenting Officer. lbwever, Charged, 

Officer has not dJ.siUtcj his 3inat1re on the issue slips. 

A close examination of thece issue slips shown that 
double instruments had been issued against O.D. Nos.25, 
172, 210, 219, 230, 250, 292, 336, 344, 463,524 and 526 (twelve 
only) 

4.3 	311-1  haa 10sru, ' ormally J.ro is supposed tc 
Ot the tie 	intji:icto issued. In the ahscncc of 
tJTO, 	i11Jtrujr. 	wuld jo issued on my  
on2.y if sCCi2ic11y ordered by higher officers e.g. 
3D3P or L)P, vrbl1y. ' 	-4, who was working as P.1. (013) 
durinj ti- e 	1c\'rt ericd, has stated that 1-.o tcicphonc 
i;istrumont could h issued against a cancelled 0.0.7 that 
ii 	lO1- s t1ikca on inst.ru:acnt against a cancelind 

nc nz.s to d.e:o:;i Lci Lhc. sw, s reg.rdu issue 

o2 te1c,hon .nstrw:cnt, tnc .tness has stttcd that 

I' 

I 
I ,  

0! 



when the 0.13 o  reaches the R.14, or any other staff, he 
prepares a requisition slip which is signed by J.r.O 1  
and counter...ajgnea by SDOPI that the requisition slip 
is sent to Central Stores in Sansar Villa: that the  
person carrying the issue slip draws the inatamentn 
from Central Stores and takes directiy to the J.T.0. 
With regard to 0.F3j,, 

the withess has stated that 0.83. 
are iSSued area wiso iith their own serial nuinber and 

as Such there ould be more than one O.B. with the same 

serial number but will be distinguished by their area
0  

S-5 has deposed, 11A.fter preparing issue 1ip, I used to 
go to J.T.O,who while signing the slip was affixing 
his rubber stamp himself. Thereafter I was taking the 
clip to SDOP 

for his signature. IXtring the period i t:orked as D1U.1/p. with different SDOs
1  none of th sent 

me to any of his Curdinate for getting the 
verified 0  I 

was drawing the instruxts from storo of 
DOP(Ccntral) and used to bring 

the.zn to JTOs office. 
I was not taking any rec:jpt from J.T.o. 

14hil0 handing over the iri 	 to him. I never had any OccasJ.on to 
take the instrument to 3DOP•  The instruments were kept 
in personal custody of  j.T .

0 DW-j, who also worked as 
SDOP in Jaipur To1eom District from January, 1987 to 

August, 1987, has depo ci a.bout theproceduro for issue 

o tO1eph0 instnuact. lie has stated, 1s per procedure  prevalent at that time the 
O.B. Wsbe.jng received in 0/0 

SDQP who in turn was sending it to J.T.O. Concorcd 
after making an entry in the registar e  J.T.0. uziccl to 
Submit a requisition slip diy signed and indicating n'C 
0 . 133 for which the material was requj, I 

usod to aii the roquisition aflp and aend the ocune to Z3D0g(c) for arranging 4.ssue of material 0  The person getting 
iLscUj the matorl was 

taking it &troctLy to the J •  T. 0. and. was never bringing tk sami to Xflo *  Since the material was 
being taken to J.TQ,, he was accountable for the Same 0  

There is always a time lag between issue of 
0.13 o  and its cancellation. If J.T.o *  has already drawn 
an instrument against such an 0.13., he is required to 
deposit back the namo' 

ntd.., 0 9, 1  

 

I 

t 

 



4.4 	No inatructions/gujdejjncs 1s8u0d by the 

7uipur for iasue of telephone 
instruments against NTC O,s, have been produced 
during inquiry. As gathered from the deponiUon of 

• various withegsea, the procadura prevalent at that 

k :. Uma in Jaipur Telephone DiatrictwaG that on 

• ction from J.T.0., one of his eub9rdinute used to 
prepare a requisition slip incang therein the 

number of telephone instruments/teisphone directories 

required and also indicate the NTC 0,13s. for which the 
new telephone 'instruments were required. The slip was 

being signed by the concerned J.T90. and counter-sjgnod 
£ 	!• by SDOF and then sent to SDOP(Centrai.) for arranging 

issue of the instrwnents. Jsually, the nlip was being 

carried by the line staff personally to 0/0 SDOP 

(Central) and was taking delivery of the Seine. The 

instruments were being kept in personal custody of JTO. 
e such Jto or/and SDOP(Central) were accountable for 

tile ins truments. Since only one copy of requisition 

r slip was being prepared, Charged Officer hardly had 
any instrument to verify the fact whether the concerned 
J.T.O. had earlier drawn telephone intrwncnt against 
a particular HTC O.D. As against 25 issue slips mentio- 
ned in the list of documents annexed uith the charge- 
sheet, only 16 issue slips have been produced during 
inquiry. Had other issue slips mentioned in \nnexuro XI 
of the charee sheet but purported to have not been 
iigned by Charged Cf fleer 	(Ex.D-7), been produced 

• durin.3 in: :uiry, 	the pocodure outlined above could have 
been confIrmed. As such Charged Officer cannot be hold 
rcsonibjc for !ouc of telephone insrurnezits twice 

iInj t t 	arn 	0. U. NO incident in which telephone 
i:umrt hid bcn isaucd more than t%lice Lç 	inot the 
zwae 0.13., 	ha 	bcon noticed. 

4.5 	.\3 rrds i;u 	o 	tnlephono mi trutitens 	giinst 
cancdjld O.s,, no cvidncc has been lead during inquiry 

• to ohosz thut the tcicphone inztziimant 	were got i3sUed 
by the concerned J.T.O. after a particular 0.13. had been 
cancelled. Also no efforts appear to have been made to 
find out if an intrumont cJot iscucci açjaInt an O.B. 

- 
w.ich 	as lateron cancelled, was returned to the SDOP 
(Central) by the J.T.0 0  conorned or not. It is a well. 

P •: 	•. 

: 4° i3 
_ 	 - 
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establjhed principle of departmental inquiry that 
onus to prove the charges lie squarely on the 	 * 
pros ecution. 

5.1 	It is alleged t}lat Charged Officer prepared 
false inspection report3 and afterhistranafer, he 
neither subcnjted the inspection reports to the 0/0 
DEP, Jaipur nor take any action against the concerned 
subscriber. It is further alleged that Charged Officer 
Lailed to t&a any'actj.on on the insPectioa reports of 
te.lephone 	and 842433 SU *ittsclby 8.I.!r,/p.I. 
working under him Presenting Officer has miserably 
failed.to,adduce any eyidence toehow as to which of 
the inapecuon .  report., prepared by tha Charged Officer are ie3s 	W-1Q. who wan the Investigating Officer of 
this case, has a tate ci in his cros s -examination that he doez 

not rolucinj,cr £f any false inspection report of 
Charged Offic wore noticed &ring investigation. In 
his writtan brief, Presenting OffLcer has stated - 

Lho charge regarding CO's Lajiuro to take any 
ac3tiofl against the concerned Subscriber on the 
banis of  the iflSpcctjon reports 5Ub6tjttd by his Dubordinaten is provei by the evidence of Shri 
P.C. Arya, P.1. who has also identified the 
signature of CO on the inspection report at various 
paçjcs of Ex.S16, that is the docunents found 
during the search of ZO's house. Also in his 
prorccor -.d 8t8tQ:nnt i.e. Ex.S.-17, the witcs 
has confj&d that 3h. S.N. Singh JTO did not 
take any action on the i3pecUon report of, 
unauthorised facility dated 26.8.87 for telOphone 
N0.842433 su.bajtted by h,Ln in his signature to 
Sh. 3.14. 3igh. The fact that this rcjrt at paçje 41 of Zx.3-1G  

and dated 26.3.7 was recovoro1J 
from the houce of C.O. as lateov during 

hiG houo search on 2.2,89 confirms the charges of not 
taking action by CO and also his connivance with 3.u. Singh. 

Also the ins oct.i on rel'ort of unaut}1orjd facility dated 10.3.83 	atjc '10 of came Cx.S-16 found frOm CO's hauce, cnfj 	1-nactio-11 of Co ae t 
was fod as late as on 2.2,89 from his housø. This rc.rt is jroved by sw-io Sh, Rain Chandra, Dy. 3.P., the thc 

invettigating officer of this caca, who 1so proved x.S-16 i.e. Search list ditc 2,2.11) 	j 	c135uros Another wjthes Sh. 13.j. 	
P.1. hs also proved that the reports 

t vrjU pages of Ex.S_16 (Found from the house 
uitt by hIm to 	Singh JTO who intu 	submItting the came to SDOP. That 

those reortz of un.uthrjd facility dated 
27.10.37 ware found from the house of CO n late 
as on 2,7.39 durine hlz hence Zerch, prc 	that no .Ct!t 

	

	
a1cn L'y him thero on du0 t. malafide 

ncj a1:j proves hi connivance with Sh. 

Cofltd....11 
-. ----------..------- 	 . -- -.---.-. 

.- 
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S.N. Singh JTO. Similarly, the evidence of other 
witness Sh. L.L. I3angali P1 (S-9) also proved 
the same charge of inaction of CO as inspection 

• 	 sheets/reports for unauthorised facility prep'trec1 
by him and other reports of unauthorised facility 
bearing the signature of CO, were recovered 
through Ex.-16 from the house of CO. The fact 
that thá report of March, 1908 prepared by thin 
witness and the reports of January 1980 bearing 
sicjn-turc of CO at various pages of Ex.S-16 were 
found from the house of CO as late as on 2.2.89 
proves the chnres of not taking action on the 
raports by the CO.. The evidence of th.L.L. 
i3angali in itic pro recorded statement 3-28 that 	It 
he used to send his report to Sh.Laxxnan Das 4TO 
and Sh. Lunan Das without signing the same, Dent t) 
them to Sh. A.K. 8ingh 3DOP(North) and also his 
inspection reports at various pages of Ex.S-16 
jDrOVeS the cflnvnco of CO and Lacian Das, One 
dfonc withess D-1 Sh. H.C. Z1ehta during his 
cross can.inatjon has also admitted that he would 
not have retained an inspection report for long 
which are uinitted by subordinate and the 
diosel of such report (about unauthorised faci-
lity) can be done as soon as possible.". 

In his dcfeco brief, Charged OJficer has pleaded a!] 
follows ;- 

"The 1'O has hctrpcd on the inspection reports. 1oot 
of the reports are of late March 1 08 while I 
made over charge on 2.4.80. It was not possible 
to deal with them in the short period. Analysis 
chuws that these Inspection reports are basically 
of 2 diforent types viz. subscriber Inspection 
card nd inspection form of unauthorjsed facili- 
ties, The break up shows- 

29 Subscriber Inspection Cards, Theae were attended 
by JTO and forwarded for inforration only. Many 
of thosv were not even signed and thus did not need 
Y attention, 

• 26 Unauthorjad Inspection Reports. 2 reports of 
P.1. Ohrj P,C. Arya (sw-i) ari* no reports at all, 
They do not indicate what they were for. Though 
he wen a poectitjon witness (8w-1) he could not 
explain why the reports were stada. The report on 
842433 (Page 40 of 3-16) c%an not have signature 
of any inspecting officnr.Balance of reports were 
sent for aotion but perhaps were returned later 

B  
after my rulinklujohing chorçje with some quorry 
which my stcceseorcoujd not explain, He got the 
file to lacuna end that was how the CDI 	trjng 
its raidot the file. They(CBI/PO) did not put 
the successor, the DET or the AO(TR) to show that 
no action was t&&, Subsequenuy also the PIe' 

• 	
• 

• 

were required to inspect every half yearly all the 
subscribers falling within their respective juris 

• dictions, There is nothing in evidence that subse- 
• quent inspection5 also showedsiy- unauthorised 

use or perpetuation th'?reof. It 4,as upto the £0 
to prove his case and the burden of proof can't 

contd. . .. 12. 
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be throtin to the defence. They had all the 
opportunity and full 8 years of time and records 
to prove that the unauthorjoed use continued, 
After these ispctio 	of 87-88 till 95-96, 
0 long yo.r have pasned with atleast 16 inspe-
ction cycles following. Any subsequent rejxrt 
is not produced to show that the unauthorised  
use continued thereby only confirming that due 
action was taken and no uflautj -lorjsed use existed, 

• L'tch seems to have been made of the search of 
my house and finding of office papers. As an 
oificcr of the Department I was aUthorjsed to 

• wor} at my residence and for that some furniture 
was also sanctioned to me uncle,r Rule 160 of P&T 
Minua1 Volume II (Ex.D...2), The CBI foolishly 
seized my depart tel. A/c papers called ACT-.2 
accounts, bills and vouchom.I had to approach 
the Ccurt to get the papers to complete my 
improst accounts/t,1.y advance accounts. This 
haDpendd bicu,je of the ignorance o! the investj... gating officer. 

	

• 	 the P0 has argued of some connivance with JTO 3.14 Sinçjh. Thin was neither in the 
allegations nor was it an ojtont of charcja. This may have to be içnQrod by the Inquiry Officer. 

Tu witns P1 Shri 13.13. Sheirrna 
however has not confirmed that on his 3Ubeqc inspection he found any unauthorised 

• use of the telephones as reported in h.ie earlier in3pecUo. Thu same applies to the thetimony of P1 Shrj Benglj (Sw..), The repo rts were of 

	

• 	 Zarth '88 While I made over charge on 2,4.88. 

	

• 	
PolXow..p action was requjre(j to be taken by my • 	5UCc33), Th e  fact that my house was searched 
on 2.2.89 at least 2 complete cycios of inspectjo would have been completed. 

rI 

Thezo inspection reports are 
produco1. The file did not connect any papers 

as incriminating to prove any criminal case 
against ne. And there is no law by which the CDI, and mv tigatj g  agency to mv Ugate crimes 
could use any of the d uznent'i Seizcd or any 
otnt'?!ncfl9 recorded for the puçoae of the case 
could use then for any other 
Shrj 	Das has not nignrd the reports they 
are not required to be considered at nil. 11jej  JT) 1:i th iticlar.ju of the nection and beforo 
forwardj 	he has to authentica4to and confirm the reports. Thoc reports,.,ero not Oven worth the papers on whlch they 4re written hence insjgnjfj.. 
cant and did not warrant any attention or action on my port. l!r 	jain the P0 has argued of corinj 
Vanceith 3hri La.an Dzs 1  The argumc 	of 
co!ac tith 3hr! L.:sn Ds i useless as it' iv  

is noithar el!ojtd ior ehgcd that I in any way Oct'i in connjv,m 	with Shri Lnn Dns 

coiitd. • ..13.. 
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542 	S:-i har. dexsed that P.I. iri3pcct,z preinies 

0 A4  the 3ubcribor and zubmitz hiz inspection report 
to Zactiona. J.T.O., who inapoct'i the said premises 
and subauts the report to 3DOP; that the 31)01? is 
e:cpoctod to orwarc1 the report to Ommercia1 Officor 
for necezar, action. In his cros.-examination, the 
withcz has sttod that as per rulco, irixipoctjon has 

to be cr.cied out heU..yoarly but thia was not being 
done. The witness has deposed that inspection report 
at paçjez 42 and 43 of Ex.S-16 cb not specify the 

Unauthorized facility being availed by the subscriber7 
that the reports at Pages 42 and 43 are incomplete1 
that in the inspection report at page 41, the fuct that 
unauthoXjsed facility was removed or not, is not zien- - 

tioned. The inspection reports at pages 78 to 83 of 
Ux.8-16 hev been prparec1 by Shri B.B. 8harr 	P.X, 
who uppoared as SW..2. In his atatnexit marked Ex.-18 
Shrj Shama has stated that during hi. inspection of 
telephone kilos 4  832700/4, 832675 and 832358, t.elephon,e 
instruments were found to have been inst.ajlod in paralli 
H. has Btated that those rupor -te are entered at 31. 
No.23 of JTQa register. The said reiater of J.T.O, has 

not been produced during inquiry. In his dupocition as 
5W-2, the witness admitted contents of his atatcnt. 
In his crossexantjnatjon tho witness has stated that 
the report at page 79 is nothing but duplicate copy of 
the report at page 78, having more or leso the sairn 
contents, but on c3Jifernt profprrna. I am flotre1yinj 
on the evidence of tbis wjtne"s for the reason that 

he is not able to understand the difference between 
the routine in'pectio n  rort and the inpectjen rulx,rt 
in respect of unuthorjzed facfltty. In his cross-
exomination 1-9 h;s ntatl th t h had sent his .in:ij.c-
ct.ion zeforts •.tlongwjth a co' 	ing Iottrr, 'Ihis cover-. 
ing1ettcr dated 11,3.1920 	.; b.en referred to by the 
S'!itscss in ch!S tttcnt } 	- 23 rerdcd by thi invet 

ofliccr. Jb;:cvcr, uzin i1'.uiry no such cover-

jug 1ettr has been proc' ed a1ong:ith E:3-16. 

5.3 ;:-16 doe 	not contain any inspection report 
ju 	rte o 	teic. .sflc No.32660. An irlzPcction report 
o 	urt:rjc iiity in reopect o 	telephone flo. 

, 00 0 • 
br 	P.1. is avej1blc at page 41. In  

contd,...14.. 
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this report against the column 'Unauthorisod facility 
found worng 	th 	P.1. has recoed I26 wjch mean5 that a 20 gAe tar long corU was u.sed with the inatxwient. 

• W-1 ha 	idenUijed Wiis report hiving been 3utted by him. In hisc"oss-examinaUuno the wites has 
stated that 	 report (as 	1so other report.) were 

• 8Ufljtted by him to Ule J.TSO,. On the inspectjo 	rcpt ' at page 41 of Ix.-16, 	there is no indLeatj.q> 	if J.T.O, hd seen tile xuport  wd M arked to LDOP, Also it is not 8icjnodby the 

5,4 	.$l6 Ic (Jarch L1;t of the d0cunf!ntssei;cd by the C.B.I. in the 
presence of inapen 	Witn33 

None of the Siçnathrjes of this search 
list have bocn Pduced 	

inquiry ad as such Charged Offjàer was 
denied reasonle oPportunity to cross-e0 them. 
IL].() on1 	scme I)hotoc)ries of 	 ieportju have • been produc 	6"Llring inquiry which are Said to be thc 
copj 	o 	iucpej0 	

reor-ts Seized during search of 
thc residence of Charyd Officer. Presenting Officc 

cOflvl)zZiuuUy 
withheld other documth Seized durinçj 

search. In hi 	ro:ort Ex.D5,Charged Officer has 
levj 	cerj 	serious allegations against the 
invesugating C 3 f1c2r. The Cbaed Officer has alleged that, he wa 	ti!1 to CI Ofc 	:hi1e he A. was on his  way front 	to residence 	At the same time the 
Search List Z,S-16 bears his signthre, 
5,5 	It is pertjne 	

to note that Charged Offjcr 
relinciul-shed charge of the 	ot of.  Si.3P(orth) oi 

(x.ix) and search ut his residence was coflduCtd by CZ on 2.2.1909 	(x.15)6 It is • fflu1t to believe that 	ofzicuk retained the inptj Oil ra!)Ortswith him wIth zom 	m1afj 	Intentiozi 	ILA vi of tiio anJ,y3j0 of the cvj j 11, discusSed iii paras, 	this allegation is hcic1 not 	rovod, 
6. 	It is allegedtht Caged Officer Unauthorjsedly sold OflOtOIQPhOC 

inatunt each to 3hrj K.C, Gupta 
of Jhotwara having telahono connection 110.842433 and $hri LJ.. ;L!1luwalia of 65, 

Jaipur having telephone • 	 connecUon N10.72711. It is stated that those to1ep1- o • • 
instm-nents were recQvered frorj the houses \ 

contd....15 
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o 	S/3ri :c4 Gupta Qncl I1.J.S, Ah1uwlja 	$ecivo1y, 
Shri K.C. Gupta did not oppoar to tender his eviUnco 
durir1-:-g inqu! r'. 	Iiri. M. J • S. Ah1uwiju nppetred cto S143. 
.i:i his 	ttcnt Ex.'-22 rcorde3 by the investigating 
officer as also in 	s deosjtion as 3W-3 0  Shri 

A1iluw.tiiu h8 no 'r:hre otdted that he had purchased 

an extra telephone instrument f torn Charged Officer, 
11z no dQubt adrrJ..tted rGcovery of an extra instzumxit" 

• fr 	hi 	Pr(_-nises. Prosecution hs not produced any 
evidence in 	Dport'of the charge that Charged Officer 
had sold two telc;hone in.q trumonts. even tho rocvcL7 

for 3 ,Uzurn of extra thlephon 
iU5tZ\1fleQts from 	the preznine 	of ShriA.G. Gupta and 
2h.ri fl.J.. 

 
Ahluwalia.. in the preaonce of some indepan.. 

dent 	itnczzcs, have not been producad during inquiry, 
'La tho abU3XlCOOf any suPPorting ev1deric, 	thia 
aliogtjqn i5 nl.so not pr)V3c,, 

• 	,  	I't 10 atatod that Charged OiLioer worked au 
iDQP(Nortj) from 29.12.1906 to 2.4.193ü (xn, D.- tir.1 

Thu CS, Thipur havc Liluci final. ZupOrt2 Ltating 

tht no chrge shGet waa bcin9 filed agdinatjhrj. A.X. 
ingh for an of Lt.fcj(r oiidenpq. Copies of thie, 

' 	' port 	c 	clLctjvc 	ik.D-3. 
4 

?IUDIr+'3 
• 	,, 	, 	t. 	nI 

E3. 	On the basis of' oral. ád'dcumentary evidencq3 

'adduced before rue du ri n'9 inquiry and in view of th e  
reasons given horêinbefore, my flnc1n9s .irc that the 

ji
charges nTainst Shri A.K. Singh er 0T,2nOyEt. 

+ 	 --. 	.•. 	' 	. 	
. 	. 

A • ' 
K.11;tta:tt)ia) £)ted Ltt New LJ:thj. 	 - 	r.cirjii Authurity  

	

jth ..Tanuury, 1-7. 	 & 
int Dir,?L:tr Gcncral (DI) ' 
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